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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH
AT NEW DELHI

0O.A. NO.161 OF 2023

IN THE MATTER OF:
Rana lgbal Singh Jolly & Ors. Applicants

Versus
State of Punjab & Ors. Respondents

N.D.O.H:23.08.2023

REPLY ON BEHALF OF RESPONDENT NO.8,
THE HERMITAGE

MOST RESPECTFULLY SHOWETH:

1.  That the captioned Original Application has been filed by the
Applicants alleging that the Respondent No0.8 without
permission is causing Air/Noise Pollution by organising large
gatherings, blowing loud music on loudspeakers, using bright
laser strobe lights and firecrackers all throughout the night time
well into early mornings (around 3.00-4.00 A.M.) and also
organises lavish and wild festive parties and invites DJs to play
loud music etc. thereby causing grave air/noise pollution in
violation of the Noise Pollution (Regulation and Control) Rules,

2000 promulgated under the Environment Protection Act, 1986,
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various other rules/regulations and judgments/directions passed
by the Hon'ble Supreme Court of India, this Tribunal and
various High Courts.

That this Hon’ble Tribunal in terms of its order dated 14.03.2023
has been pleased to constitute a Joint Committee comprising of
representatives of Central Pollution Control Board (CPCB),
Punjab State Pollution Control Board (PPCB) and District
Magistrate, Mohali to verify the factual position of the parks
within municipal limits and activities going on there having
concern to the environment and to submit its report with
suggestions for taking of appropriate remedial action.

That the Joint Committee has submitted its report dated
29.05.2023 and pursuance to the same, this Hon’ble Tribunal
has been pleased to inter-alia direct as under:

“9.  In view of the factual position duly verified by the Joint
Committee that respondent no. 8 has not obtained
requisite permissions as mentioned therein and
mandate in Section 20 of the National Green Tribunal
Act, 2010 requiring this Tribunal to apply precautionary
principle and also the provisions made in Section 19 (4)
(j) of the National Green Tribunal Act, 2010 empowering
this Tribunal to require any person to cease and desist
from committing or causing any violation of any

enactment specified in Schedule | thereof, respondent
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no. 8 is directed to desist from organizing any marriage
party or such like social function in the premises in
question till further order to the contrary.

10. The District Magistrate and the Senior Superintendent of
Police, Mohali are also directed to take appropriate
steps to ensure that no marriage party or such like
social function takes place in the premises in question.”

That the Answering Respondent is constrained to state and
most humbly submit that though the order dated 14.03.2023
passed by this Hon’ble Tribunal specifically directed the Joint
Committee inter-alia to “verify the factual position of the parks
within municipal limits and activities going on there having
concern to the environment and to submit its report with
suggestions for taking of appropriate remedial action” still the
purported report dated 29.05.2023 has been submitted only
selectively with respect to the Answering Respondent No.8. It is
most humbly submitted that credentials, illegal activities, illegal
constructions, illegal sale of plots by carving out plots without
sanctions/permissions, illegal encroachment of Patiala Ki Rao
river by Applicants and other persons/entities, “Forest Hill
Resort” spread over approx. 700 acres and various other
properties organising large, lavish, wild and big gatherings,
social functions, marriage functions on a large scale adjacent to

and in nearby vicinity of the addresses of the Applicants which
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is on a large scale than that of Answering Respondent No.8 has
been miserably left out from consideration in the said report. It
is the settled law that where credentials and bonafides of
applicants are raised, this Hon’ble Tribunal ought to consider
the same as has been held by the Hon’ble Supreme Court in
the case of The State of Uttar Pradesh & Ors. Vs. Uday
Education and Welfare Trust & Ors. Reported as (2022)
SCC Online SC 1469. The Joint Committee in all fairness and
in law ought to have considered and submitted its fair, lawful
and complete report covering the true letter and spirit of the
order dated 14.03.2023 for the kind and judicious consideration
of the underlying aspects by this Hon’ble Tribunal in the present
case.

That the Answering Respondent No.8 is further constrained to
state that the Ld. Joint Committee while filing its report dated
29.05.2023 while reporting that no permissions from competent
authorities were obtained ought to have stated and pointed out
that the land admeasuring 1092 acres of village Karoran, S.A.S
Nagar, Mohali Punjab is the subject matter of proceedings in
COCP No0.1502 of 2023 titled as Gram Panchayat Bari
Karoran Vs. Vikas Garg, IAS & Ors. where the issue of

sanctions/permissions by the Competent Authorities for various
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development/construction activities over the area is pending
before the Hon’ble Punjab & Haryana High Court at Chandigarh
and the authorities have filed various affidavits clarifying the
position over the development plans, permissions and
sanctions etc. and the next date in the matter is fixed for
15.09.2023 before the Hon’ble High Court which is already
seized of the matter. The Hon’ble Supreme Court in its order
dated 01.06.2022 passed in Civil Appeal N0.4522-4524 of 2022
in the case of the State of Andhra Pradesh Vs. Raghu
Ramakrishna Raju Kanumuru (M.P.) has been pleased to
consider a similar situation and hold as under:
“12. We are, therefore, of the considered view that it was
not appropriate on the part of the learned NGT to have
continued with the proceedings before it, specifically, when
it was pointed that the High Court was also in seisin of the
matter and had passed an interim order permitting the
construction. The conflicting orders passed by the learned
NGT and the High Court would lead to an anomalous
situation, where the authorities would be faced with a
difficulty as to which order they are required to follow. There

can be no manner of doubt that in such a situation, it is the
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orders passed by the constitutional courts, which would be
prevailing over the orders passed by the statutory tribunals.

13. In that view of the matter, we are of the considered view
that the continuation of the proceedings before the learned
NGT for the same cause of action, which is seized with the

High Court, would not be in the interest of justice.”

However, it humbly submitted that the Ld. Joint
Committee has not considered and report the factum of
overflowing sewerage from pot holes and garbage dumped all
over the roadsides in village Nayagaon, SAS Nagar, Mohali,
Punjab in its report filed before this Hon’ble Tribunal.
Photographs showing overflowing sewerage from pot holes and
garbage dumped all over the roadsides in village Nayagaon,
SAS Nagar, Mohali, Punjab are annexed herewith as
ANNEXURE R/8/1 (Colly).

That the Answering Respondent No.8 further most humbly
submits that the Ld. Joint Committee filed its report dated
29.05.2023 i.e. one day before the date of hearing scheduled
on 30.05.2023 and without providing any opportunity to the
Answering Respondent No.8 to file its response to the same in

absence of any advance service of the said report upon the
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Answering Respondent No.8, the order dated 30.05.2023
directing the Answering Respondent No.8 to desist from
organising any marriage party or such like social function in
the premises in question came to be passed which has
caused serious and grave prejudice to the rights, interests
and entitlements of the Answering Respondent No.8 which
cannot be compensated in terms of money. The Answering
Respondent most humbly relies upon the decision of the
Hon’ble Supreme Court rendered in the case of Singrauli
Super Thermal Power Station Vs. Ashwani Kumar Dubey
& Ors. reported as 2023 SCC Online SC 824 categorically
holding that an opportunity to the aggrieved party be provided
before passing any onerous and prejudicial order on report by
an expert committee.

That the Answering Respondent No.8, at the very outset
submits that it denies all the statements and/or allegations
contained in the Original Application by the Applicants which
are contrary thereto and/or inconsistent therewith are
categorically denied and disputed as if the same are set out

seriatim and specifically traversed save and except what
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appears from the records of the case and what is specifically
stated hereinafter.

8. That before proceeding to reply on merits, the Answering
Respondent No.8 inter-alia seeks to place on records its
following preliminary objections and submissions, which are
crucial for a holistic adjudication of the present case and craves
leave of this Hon’ble Tribunal to consider the same before
adjudicating merits of the Original Application. The preliminary
objections as stated hereinafter are without prejudice to each
other:

PRELIMINARY OBJECTIONS:

A. APPLICANTS NOT AGGRIEVED PERSONS UNDER SECTION
18 (2) OF THE NATIONAL GREEN TRIBUNAL ACT, 2010 AND
AS PER THE VARIOUS DECISIONS OF THE HON’BLE
SUPREME COURT:

9. That it is pertinent to mention that out of the 9 Applicants
herein, 5 of them are from the same family while the other two
are next door neighbours and one is the manager/associate of
the 5 Applicants who are admittedly inimical to the Respondent
No.8 on account of complaints/objections made qua their illegal
and objectionable activities carried out by them in the vicinity of

the area. It is specifically stated that all these Applicants have
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indulged into raising large permanent structures and illegal sale
of shamlat / forest land in village Naya Gaon/Nadda, illegally
carving out plots and selling it to various persons including
making illegal encroachment, placing stone danga in steel
mesh in the Patiala Ki Rao river flowing nearby and adjacent to
the area in question without any permissions/sanction for the
same from the competent authority which cannot be
countenanced in law in any manner. The Answering respondent
No.8 herein below seeks to place the following facts in support

of its submissions:

S No. Name Violations

1. Applicants No.1, 2, 3 & | Involved in illegal
9, Rana Igbal Singh | development/carving out and
Jolly, daughter-in-law | sale plots on GPAs/sub-
Seema Jolly and his | GPAs (including GPA of a
Son Karan Jolly dead person namely one Mr.
Shekhon, who had already
demised almost 10 years
ago) in illegal colony on
shamlat land in Vvillage

Nadda, Distrct S.A.S. Nagar
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closed under Forest
Conservation Act, 1980 /
Indian Forest Act, 1927
adjacent to location of farm of
Respondent No.8. Huge
construction of permanent
structures being carried out in
violation of all norms of law.
Have |lllegally constructed
huge farm house in the name
of “Baikunth Farm” raising
several permanent structures
with  concrete roofing in
contravention of the Punjab
New Capital (Periphery)
Control Act, 1952 and the
Punjab Regional and Town
Planning and Development
Act, 1995.

The farm in question has

been constructed on river-
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bed for which demolition
notice has been issued by
the drainage department.
Demolition Notice has also
been issued by the GAMADA
for carrying out illegal
constructions.

Admittedly, the actions of the
Applicants are fraudulent and
clear and categorical violation

of all applicable law of land.

Applicant No.3/Ms.
Vandana Chauhan is
the real sister of Ms.

Seema Jolly/Applicant

lllegally constructing two

huge houses by raising

permanent structures on

shamlat cum forest land of

No.2. village Nadda.

Applicant No.4/ Mr. | Constructed huge Farm

Manjit Lakhmana House in the name of
“Gurchetan Farm” and

involved in illegally carving

out plots and selling the
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same without any

permissions/sanctions.

4. Applicant  No.6/Jagjit

Singh

lllegally constructed huge
farm house by way of
permanent  structure on
shamlat cum forest land of

village Nadda.

5. Applicant No.7/Pawan

Kumar

Manager of illegal butchery
being run under the name of
“Billy Goat Farm” being run

by Rana Igbal Singh.

6. Applicant No.8/Mr.

Gurbhachan Singh

lllegally constructed huge
farm house under the name
of “Inderjit Farm” and has

raised permanent structures.

The Applicants themselves being perpetuators and

violators cannot be held to be entitled to file and maintain the

present petition before this Hon’ble Tribunal in law and more so

by making false, concocted and unfounded allegations. No

equities, whatsoever exists in favour of the Applicants justifying

them to file the present petition before this Hon’ble Tribunal
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targeting the Answering Respondent No.8 in a manner
unknown to the law.

It is submitted that on account of rampant and blatant
encroachment of the river bed by the Applicants No.1, 2, 3 & 9
the Patiala Ki Rao river became very narrow resulting in its
overflowing and silting the entire Farm of the Answering
Respondent No.8 which had to incur huge and substantial costs
towards de-silting and maintaining its farms. Repeated requests
made to the Applicants No.1, 2, 3 & 9 did not yield any fruitful
results and thus became a cause/concern of dispute between
the parties which is now being used as a tool to settle personal
scores by making false, concocted, unfounded and
unsupportable allegations without there being any basis for the
same. Copies of the formal complaints made by the Answering
Respondent No.8 to the authorities in this regards are annexed
herewith as ANNEXURE R/8/2 (Colly).

That the Answering Respondent No.8 is further constrained to
submit that the Applicant No.1 namely Rana Igbal Singh Jolly, a
one time friend/known acquaintance of family/father of partner
Shri Saurabh Gupta owning Respondent No.8 has chosen to
file the present Original Application arraying his family

members/neighbours/manager as Applicant/Applicants solely to
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exert undue and illegal pressures so as to pressurise the family
of partner to give up their claims to that lands admeasuring 38
Kanals 0 marlas and 40 kanals (approx. 10 acres) in village
Karoran, Hadbast No0.352, Sub-Tehsil, Majri, Kharar, Distt.
Ropar sold illegally by the Applicant No.1 despite having
executed the registered GPA both dated 10" April 1997
registered with the Sub-Registrar, Amritsar, Punjab in favour of
Shri Sunish, S/o. Shri Shanti Lal, R/o. 576, Sector-16-D,
Chandigarh who happens to be brother-in-law of the father of
the partner of M/s. Orchid Space Design LLP owning the
Answering Respondent No.8. The present market value of the
property in question is approx. More than Rs.30.00 Crores.
Admittedly, the said GPA has not been cancelled till date and
the Applicant No.1 has been consistently refusing to convey a
valid/lawful title to the said land on one pretext or the other
giving rise to inter-se disputes which is now being used an tool
to launch the present malicious/vexatious proceedings in the
guise of violation of Noise/Sound pollution as falsely alleged in
the present Petition. True copy of the registered GPAs both
dated 10" April 1997 registered with the Sub-Registrar,
Amritsar, Punjab in favour of Mr. Sunish are annexed herewith

as ANNEXURE R/8/3 (Colly).
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That the Answering Respondent is further constrained to state
that the Applicants No.1, 2, 3 & 9 (belonging to the same family)
herein have been served with show cause notices from the
competent department having found indulged into encroaching
the free flow of Patiala Ki Rao river and using large earth
mover/excavation JCB in the river bed. It is further submitted
that Applicant No.3 has been throwing garbage into the river
from her farm and even after repeated requests to stop has
been continuing the same till date. True translated copy of
show cause notice dated 31.12.2021 & 18.05.2022 together
with its true copy in Punjabi issued to the Biakunth Farm owned
by Applicant No.1, 2, 3 & 9, photograph showing installation of
large iron danga in the river and illegal
excavation/encroachment and use of large JCB in the Patiala Ki
Rao river and Photographs depicting garbage thrown by
Applicant No. 3 into the river are annexed herewith
ANNEXURE R/8/4 (Colly).

That this Hon’ble Tribunal in view of the submissions made
herein above may kindly consider that the credential of the
Applicants are in serious doubts and so are their intentions in
filing the present petition before this Hon’ble Tribunal to cause

serious prejudice to the rights, interest and entitlements of the
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Answering Respondent No.8 and to achieve other obvious
illegal objectives which cannot be countenanced in law in any
manner.

SELECTIVE TARGETTING OF ANSWERING RESPONDENT
NO.8 FOR VESTED/MALAFIDE REASONS:

That the Answering Respondent No.8 is constrained to state
and bring to the kind notice of this Hon’ble Tribunal that there
are various other properties organising large, lavish, wild and
big gatherings, social functions, marriage functions on a large
scale adjacent to and in nearby vicinity of the addresses of the
Applicants still the Applicants have for their vested, malafide
and motivated reasons/intentions best known to them have filed
the present Applicant by maliciously and selectively targeting
the answering Respondent No.8 and by making false, frivolous,
concocted and unfounded allegations which are far from being
true.

That the Answering Respondent No.8 as an example wishes to
refer to “Forest Hill Resort” spread over approx. 700 acres of
land adjacent to and in very close proximity of the addresses
Applicants mentioned in the cause title of the present petition
which organises various, multiple and on regular basis large,

lavish, wild and big gatherings, social functions, marriage
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functions, concerts, events involving very large gatherings on a
very large scale without there being any permission from the
competent authorities. Details downloaded from web-site and
photographs showing relevant details/location and address of
“Forest Hill Resort” are annexed herewith as ANNEXURE R/8/5
(Colly.)

C.DISTORTED/MISLEADING FACTS PRESENTED TO MISLEAD

THIS HON’BLE TRIBUNAL WITHOUT ANY BASIS:

15. The Answering Respondent No.8 most humbly submits that the
Applicants solely to mislead and cause serious and grave
prejudice to the rights, interest and entitlements of the
Answering Respondent No.8 have falsely alleged that more
than 2000 2.6 million year old fossils have been recently
discovered which are older than the previously known world’s
oldest fossil in the near vicinity of the forest area in near vicinity
which is clearly false and concocted and contrary to the existing
site. It is submitted that the 2.6 million year old fossils have
been discovered in village Masol which is approx. More than 8 -
10 kilometre away from the location of the farm of the
Answering Respondent No.8 and the contrary assertions made
by the Applicants are clearly false and concocted solely to

mislead this Hon’ble Tribunal.
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That the Answering Respondent No.8 submits that the land
where its farm is located is not a forest area nor there any
restrictions applicable and rather to the contrary it falls within
1092 acres of land in village Karaoran, SAS Nagar Mohali,
Punjab and the development thereof has to be undertaken as
per the mater development plan applicable to Nayagaon
Municipal Committee Area. The Gram Panchayat, facing
various and  multiple difficulties in  absence  of
permissions/sanctions being withheld by the competent
authorities under the State of Punjab despite orders passed in
the Writ Petition being CWP No0.22756 of 2013 and Contempt
Petitions filed by the affected persons, have again approached
the Hon’ble High Court of Punjab & Haryana at Chandigarh by
fiing the COCP No0.1502 of 2023 where various
orders/directions have been issued to the authorities concerned
to comply with the order passed in the writ petition pertaining to
granting permissions/sanctions to the various development
activities/amenities/facilities and the Contempt Petition as on
date is pending before the Hon’ble High Court on this issue.

That it is pertinent to mention that the affidavits filed by the
competent/concerned authorities including the proceedings

carried out in Nayagaon MC further states and reiterates that
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the development plans pertaining to Nayagoan Municipal
Committee would include the areas of the land ad-measuring
remaining 504 acres which has been urbanised and would
invariably include the area of the farm of the Answering
Respondent No.8 which, otherwise, is covered under the
notification under the Punjab Housing and Urban Development
Department, Govt. Of Punjab.

D.CONTRAVENTION OF RULE 14 OF THE NATIONAL GREEN
TRIBUNAL (PRACTICES & PROCEDURE) RULES, 2011
BARRING PLURAL REMEDIES:

18. The Answering Respondent most humbly submits that the
instant Petition as filed by the Applicants herein alleging
violation/contravention of Noise Pollution (Regulation and
Control) Rules, 2000 notified under the Environment Protection
Act, 1986 and Solid Waste Management Rules, 2016 is clearly
against the mandate of law laid down in the case of Vikash K.
Tripathi Vs. MoEF & Ors. (M.A. No0.628/2013) O.A. No.17/2013,
Appeal No.80/2013 in the matter of D. V. Girish & Ors. Vs. The
Secretary to the Govt. Reported as 2015 SCC Online NGT 37
wherein this Hon’ble Tribunal has been pleased to categorically
hold that an appeal or an application must be filed on a single

cause of action and cannot be filed on several causes of action
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or for violations under different laws as per Rule 14 of the NGT

Rules, 2011.

PRELIMINARY SUBMISSIONS:

19. That the Answering Respondent No.8 in order to show and
establish its bonafides submits that the “The Hermitage Farm”
developed by it is consonance and eco-friendly in all respects
and the contrary assertions made by the Applicants herein for
their vested reasons are false and concocted to their positive
knowledge. The Farm has been developed on a barren land
with no vegetation and converted into lush green farm with no
permanent structures constructed thereon. The 2 DG sets
(Environment Friendly complying green norms) installed as
essential services without reducing green belt norms therein for
captive requirements are only used for irrigation/watering of the
farm/parks and water-bodies and never for any social functions
organised therein. There is tin sheds for storing agricultural
implements used for agriculture/horticulture purposes. There is
one small kitchen and two toilets for amenities/facilities strictly
for personal usages.

Admittedly, the Answering Respondent No.8 has been
granted the due and requisite sanction/permission for extraction

of ground water (which as per the report of the Ld. Joint
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Committee was absent) as also the NOC from the Fire
Department and are being placed on record. Besides the
above, the Answering Respondent No.8 has applied for grant of
requisite permissions from the concerned department under the
Govt. Of Punjab which either has been granted/or are pending
consideration which hereto before were not entertained and are
being entertained on account of the various orders passed by
the Hon’ble High Court of Punjab & Haryana at Chandigarh.

The Answering Respondent No.8 in its reply addressed
to the Chairman, Punjab Pollution Control Board, Patiala has
succinctly submitted its response inter-alia in the following
manner:

i). The Hermitage Farm was never conceptualised or
developed as a Marriage palace, it is basically a Farm,
which is on a very limited basis, being rented out for few
days, to generate some resources to sustain itself.

ii). The land in question was in our ownership since 1995
but due to Very poor quality bf soil, being sandy and
lack of water source, no plantation could be done &
sustained. Not a blade of grass grew here till 2019.

iii). Marriage of my daughter was fixed for 1st February
2020. For the purpose of holding family function on our
own piece of land, the process of developing the land
was initiated in October 2018 after installing a bore-well

and levelling & soil filling.
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Only 25% work of soil development could be done till
the time of marriage.

No wash rooms were constructed till 2022. For our
function, a mobile toilet unit was hired from Delhi.

Due to Covid crisis in 2020 from March onwards, in the
country & subsequent lock down, all development work
was stopped.

Due to Covid restrictions no functions could be held in
2020.

In 2021 also, due to even more severe Covid wave,
strict restrictions were imposed on number of persons
who could collect at one place. Hence, only low key
marriages were taking place & only 5/6 small functions

of close family/ friends were held at farm.

. No washrooms could be constructed till 2022 due to

lack of funds & non availability of manpower due to
Covid.

. In 2022 we applied to GAMADA vide no 364112 dated

05/07/2022 to grant us permission for Open Marriage
Palace. We gave an undertaking to abide by all rules &
regulations in this regard.

However, the Department did not revert back to us as
there was an inter departmental lack of clarity regarding
implementation of Hon Punjab & Haryana High court
orders in contempt petition CACP No 13,14,15 of 2016.
Further, in CACP no 13 of 2016, the following orders
were passed on 04/05/2016:-

“In CACP No.13 of 2016, again on 04.05.2016, the
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following order was passed:-

"Heard the submissions made by Sh, Ashok
Aggarwal, Advocate General, Punjab for the
appellants and Sh. Puneet Bali, Senior Counsel for

the respondents.

Sh. K.S. Sidhu, IAS, ACS (Revenue), Sh.
Vishwajeet Khanna, IAS, F.C. (Forest), Government
of Punjab, Sh. Vikas Pratap, IAS, Secretary to
Government of Punjab, Department of Local
Government, Sh. D.S. Mangat, IAS, D.C, SAS
Nagar and Sh. Paramjeet Singh, IFS were present
in the Court.

During the course of hearing, Sh. Vishwajeet
Khanna, IAS, F.C. (Forest), Government of Punjab,
Sh. Vikas Pratap, IAS, Secretary to Government of
Punjab, Department of Local Government and Sh.
D.S. Mangat, |IAS, Deputy Commissioner, SAS
Nagar swore to their individual affidavits and the

same have been placed on record.

It is found that out of 1092 acres of land
identified and demarcated as non-forest area by the
State of Punjab, approximately 588 acres of land
which squarely fall within the Revenue Estate of
village Karoran form part of Nagar Panchayat,
Nayagaon. The remaining 504 acres of land are

found to be non-forest area.

Learned Advocate General, Punjab appearing
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for the appellants submitted that as there was no
Master Plan to develop the above 504 acres of land
which also do not fall under the forest area, the
individuals concerned may develop their respective
lands subject to the laws which are applicable for
such development. In this context, it is noticed that
the Bench, while disposing of the main writ petition,
observed that the notifications issued by the State
would in substance apply only in case the land in
question has been classified as forest land in the
Government records.

In the light of the above observations, we are
of the considered view that the restrictions imposed
will not apply to 1092 acres of land identified as non-
forest area, which, in fact, forms part of the
notification issued on 30.08.2010 by the Department
of Forest and Wild Life Preservation, State of
Punjab.”

The Hon'ble Punjab & Haryana High Court has now in a
fresh Contempt Petition No. coCP-1502 & 1105 Of 2023
(O&M) titled as Gram Panchyat Bari Karoran Versus
Vikas Garg, IAS and Others has passed an order on
01.06.2023 followed by order on 07.07.23 clarifying
position in regards to approvals/ permissions in the area
of Village Nayagaon. (Copy of orders Dt. 01.06.23 &
07.07.23 are enclosed herewith)

In view of aforesaid directions of Hon High Court, we
have once again submitted an application for grant of
CLU for Hermitage farms on 05.06.2023.
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GAMADA vide their letter no 967 dt 19.05.2023 has
asked us to submit some documents which we are in
the process of submission very soon.

it is submitted that we started holding limited number of
functions in 2022 from November onwards till February
2023. No function has been held thereafter.

We never converted our Farm into a marriage palace in
practice, as we have allowed Ilimited number of
functions in 2022/2023 winter only, during 4 months of
winters from November to February. Functions cannot
be held in remaining months due to lack of a hall/
permanent cover. Due to prolonged summer & monsoon
seasons, functions cannot be held in the open area.

The basic character of our place is only Farm which is
not even a Farm House as nobody resides there. We,
as a family live in Panchkula. Few temporary or pre-
fabricated Structures have been raised at the farm.
There is one green house for developing seasonal
plants & flower saplings as it is entirely done in house.
Two rooms by way of a pre-fabricated structure has
been put up for occasional use as our Farm has been
approved under Punjab Tourism Department scheme of
'Farm Tourism' vide number PHTPB/FT/2021/34 Dated
04-10-2021. (Copy enclosed).

Washrooms for both men & women alongwith a Septic
Tank have been constructed in the year 2022. They
have been used only during last season.

We have never discharged any effluent or waste water

into the soil or in the river/seasonal rivulet as we



180

20

strongly believe in upholding Nature including trees &
birds and animals.

xxii). We by way of sheer hard work & our commitment to
preservation of environment, converted completely
barren sandy soil into a lush green farm With hundreds
of Trees/ Plants & shrubs.

xxiii). We have planted a large number of fruit trees all along
the boundary along the choe side to attract birds &
squirrels. We do not pluck any fruit from the trees &
simply allow them to enjoy the fruits so that they come
there in large numbers. In fact, the farm witnesses a
huge number of migratory birds also due to large water
bodies & tranquil atmosphere.

xxiv). Even the complainants before the Hon’ble NGT have
not made any complaint regarding discharge of effluents
& degrading natural environment. They only raised the
issue of sound.

True copies of the Photographs of the Hermitage Farm,
application filed by the Answering Respondent No.8 seeking
approval/NOC and permission granted by the Drainage
Department, Punjab Water Regulation and Development
Authority, provisional NOC dated 07.08.2023 from Fire
Department (Punjab Fire Services), application dated
24.07.2023 seeking NOC from Forest Department,
Application dated 03.08.2023 seeking permission for CLU to

DTP, SAS Nagar, Mohali, Punjab, letter dated 28.07.2023
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and reply dated 10.07.2023 submitted by the Answering

Respondent No.8 to the Respondent No.2 are annexed

herewith as ANNEXURE R/8/6 (colly).
That the Answering Respondent No.8 submits that it “The
Hermitage Farm” is duly approved by the Punjab Government,
Punjab Heritage and Tourism Promotion Board, under the
‘Farm Stay Scheme” to promote Farm Tourism in the area.
Copy of the Certificate of Registration dated 04.10.2021
granted to the Answering Respondent No0.8 is annexed
herewith as ANNEXURE R/8/7.
That the Answering Respondent No.8 submits that it had
always taken prior permission from the competent authority
being the Ld. Naib Tehsildar, Majri District SAS Nagar, Punjab
exercising the power of DC, SAS Nagar, Mohali, Punjab for all
the functions held at its farm. Copies of the application and
permissions in this regards are annexed herewith as
ANNEXURE R/8/8 (Colly.)
That the Answering Respondent No.8 most humbly submits that
under the applicable policy of the Govt. Of Punjab for the year
2017, the Marriage Places have been recognised as Special
Category/Social gathering falling within essential services and

further holding that marriage palaces have become a social
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necessity, reliance is paced on para 1.1 the said policy. It is
submitted that as per para 1.2 of the policy regularisation of
Marriage Places were undertaken by the Govt. Of Punjab
wherein out of around approx. 1000 marriage places (alleged to
be illegal), around 100 such marriage places were regularised
while further almost 250 marriage palaces were regularised
under the new policy. It is specifically provided in Clause 4 that
for areas not falling within notified Master Plan, the marriage
places would be permissible. It is also pertinent to submit as per
clause 7(v) of the said policy the marriage palaces which are
fully compliant as per the provisions of this policy but are facing
/ closure due to non decision of Govt. Department / Authority
will be allowed to function. Admittedly, the issue of
implementation / applicability and the master development plan
for the area in question is pending adjudication before the
Hon’ble High Court and is subject matter of COCP No0.1502 of
2023, the specific approval/CLU for the “Hermitage Farm” as a
marriage place is under consideration before the Competent
authority and as such the Answering Respondent cannot and
ought not be alleged to be in violation of the applicable norms of
law. It is further submitted that even the Municipal Committee

has unanimously taken the decision to extend jurisdiction to
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remaining areas including the farm areas which implies that this
entire area has been urbanised. Copy of the Notification dated
11.08.2017 of the Department of Housing and Urban
Development, Govt. Of Punjab is annexed herewith as

ANNEXURE R/8/9.

That it is also pertinent to mention that the Govt. Authorities
under the State of Punjab have filed various affidavits including
the affidavit dated 10.08.2023 wherein the Hon’ble High Court
of Punjab & Haryana at Chandigarh which is seized of the
COCP No0.1502 of 2023 titled as Gram Panchayat Bari Karoran
Versus Vikas Garg, IAS and Others has been pleased to pass
various orders regarding approvals, sanctions, permissions,
development activities etc. and the applicability of the master
development plans of the area in question to fully and
completely seek the compliance of its earlier orders which were
flouted/ignored and brushed aside by the concerned authorities
and which in all eventuality would have a bearing on the
consideration and adjudication of the issues of necessary
approvals/sanctions and permissions alleged in the case of the
Answering Respondent No.8. Admittedly, the Concerned
Authorities under the State of Punjab have not been complying

with the authoritative, binding and valid/operatives passed by
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the Hon’ble High Court with respect to granting appropriate and
requisite approvals/sanctions/treating the areas in question as
non-forest land and entitted to grant of all requisite
sanctions/permissions as required in law. Copies of the affidavit
dated 10.08.2023 filed by Principal Secretary, Department of
Local Government, Punjab with its annexures and the orders
dated 18.05.2023, 01.06.2023, 07.07.2023 and 11.08.2023
passed by the Hon'ble High Court of Punjab & Haryana at
Chandigarh in COCP No0.1502 of 2023 are annexed herewith as
ANNEXURE R/8/10 (Colly.)

That the Answering Respondent No.8 further submits that on
the objections raised and communicated by the Drainage
Department, Punjab Water Regulation and Development
Authority, it had of its own demolished the small shed and the
concerned department has advised that the appropriate and
necessary NOC would be granted shortly and compliance
would be report to this Hon’ble Tribunal. Photographs showing
demolition carried out by the Answering Respondent at its farm
are annexed as ANNEXURE R/8/11.

That the Answering Respondent No.8 most humbly submits that
as per the applicable notification dated 24.03.2023 of the

Department of Housing and Urban Development, Govt. Of
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Punjab, the norms prescribed for obtaining a change of land
use categorically provides for grant of the NOC/Permission
within 15 days time and in case of delay for consideration of the
requisite application with supporting documents by the
competent authority for its disposal within 45 — 60 days. It is
further submitted that in the case of the Answering Respondent
No.8 the requisite approvals by the Pollution Control Board,
Punjab would ensue once the requisite CLU is granted by
GAMADA where the application of the Answering Respondent
No.8 is already under consideration. Copy of the Notification
dated 24.03.2023 of the Department of Housing and Urban
Development, Govt. Of Punjab is annexed as ANNEXURE
R/8/12.

26. The answering respondent no. 8 reserves its liberty and seeks
indulgence of this Hon’ble Tribunal in filing such additional
documents / add, amend its reply as may be required at a

subsequent stage in accordance with law.

Without prejudice to the Preliminary Objections /
Submissions appearing herein above and without admitting any
of the averments made out in the Original Application (including

the Synopsis and List of Date and events) under reply,
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Respondent No. 8 while relying upon the above submissions
most humbly submits his response parawise in the manner

appearing herein below:

PARAWISE REPLY:

Contents of para no. 1 of the Original Application filed by the
Applicants are denied as false, frivolous, incorrect,
misleading and motivated. It is denied that the applicants are
law abiding, public spirited citizens of the Country and are
residing in Village Karoran, SAS Nagar, Mohali for the past 3
decades and their residences are located at the periphery of
a forest area and the village is home to around 2000 people
as per census 2011 as false alleged and Applicants be put to
strict proof regarding the same. It is further denied that many
of the Applicants are senior citizens as falsely alleged. In
reply it is submitted that Naya Gaon is a Nagar Panchayat
city in district of Mohali, Punjab. The Naya Gaon city is
divided into 15 wards for which elections are held every 5
years. It is further submitted that the Naya Gaon Nagar
Panchayat has population of 50,869 of which 27,458 are
males while 23,411 are females as per report released by

Census India 2011. It is submitted that population of children
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with age 0-6 in 7031 which is 13.82% of total population of
Naya Gaon (NP) and In Naya Gaon Nagar Panchayat,
female sex ratio is of 853 against state average of 895. It is
further submitted that moreoever, Child Sex Ratio in Naya
Gaon is around 896 compared to Punjab State average of
846. Literacy rate of Naya Gaon city is 82.61% higher than
state average of 75.84%. In Naya Gaon, male literacy is
around 88.62% while female literacy rate is 75.50%.
Contrary assertions are denied as false and incorrect to the
positive knowledge of the applicants. The answering
respondent relies upon the preliminary objections /
submissions mad herein above and the same are not

repeated for the sake of brevity.

Contents of para no. 2 of the Original Application filed by the
Applicants to the extent being a matter of record requires no
reply. Contrary assertions are denied as false and incorrect to
the positive knowledge of the Applicants. The answering
respondent relies upon the preliminary objections /
submissions mad herein above and the same are not

repeated for the sake of brevity.
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Contents of para no. 3 of the Original Application filed by the
Applicants require no reply to the extent being a matter of
record. Rest of the averments as stated are not admitted to
be true and correct, hence denied. It is denied that the
addresses of the Applicants are given in the Memo of Parties
for the service of notices of this Original Application as falsely
alleged. Contrary assertions are denied as false and incorrect
to the positive knowledge of the Applicants. The answering
respondent relies upon the preliminary objections /
submissions mad herein above and the same are not

repeated for the sake of brevity.

Contents of para no. 4 of the Original Application filed by the
Applicants to the extent being a matter of record requires no
reply. Contrary assertions are denied as false and incorrect to
the positive knowledge of the Applicants. The answering
respondent relies upon the preliminary objections /
submissions mad herein above and the same are not

repeated for the sake of brevity.

Contents of para no. 5 of the Original Application filed by the

Applicants are denied as false, frivolous, incorrect,
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misleading and motivated. It is denied that illegal activities
are being carried out by R. No. 8 as falsely alleged. In reply it
is submitted that it is the actions/activities indulged into by the
Applicants are a threat to the environment as well as to the
society and the applicants has approached this tribunal with
unclean hands while filing the instant OA solely for the
purposes to settle personal scores and wreak vengeance
being erstwhile partner of Respondent No.8 / Sh. Sanjeev
Gupta father of partner in M/s. Orchid Space Designs LLP. It
further submitted that the Answering Respondent No. 8 has
obtained necessary sanctions / permissions / No Objections
from the competent authority being the Ld. Naib Tehsildar,
Majri for the functions while ensuring that no harm of any
nature is caused to the environment. In fact it is the Applicant
No. 1 who has blatantly and rampantly violated all applicable
norms and law by illegally constructing permanent structures,
encroaching upon the river embankment which is clearly born
out from the records. Contrary assertions are denied as false
and incorrect to the positive knowledge of the Applicants. The

answering respondent relies upon the preliminary objections /
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submissions mad herein above and the same are not

repeated for the sake of brevity.

Contents of para 6 of the Original Application filed by the
Applicants are denied being false, incorrect unfounded and
misleading and being bereft of any merits. It is denied that in
the year 2018, Respondent No. 8 started its operations as an
open air marriage in the said area of village Karoran and
Respondent No.8 marriage palace is located right at the
periphery of the forest area and even shares its boundary
walls with the residences of some of the Applicants as falsely
alleged. It is submitted that the farm of Answering
Respondent No. 8 shares its boundary with the Applicant
No.1 and the instant OA has been filed only as an instrument
to harass, humiliate and cause irreparable loss to the
Answering Respondent No. 8. It is further submitted that the
property of the Answering Respondent no. 8 is admittedly not
a forest land. Contrary assertions are denied as false and
incorrect to the positive knowledge of the Applicants. The
answering respondent relies upon the preliminary objections /
submissions mad herein above and the same are not

repeated for the sake of brevity.
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Contents of para 7 of the Original Application filed by the
Applicants are denied as false, incorrect, misleading,
afterthought and bereft of any merits. It is vehemently denied
that the Applicants and other residents of the area are
aggrieved of the fact that R. No. 8 is causing Air/Noise
pollution by organizing large gatherings, blowing loud music
on loudspeakers, using bright laser strobe lights and
firecrackers all throughout the night time well into early
mornings (around 3:00-4:00 am) as falsely alleged. It is
further denied R. No. 8 also organizes lavish and wild festive
parties and invites DJs to play loud music, Loud cheers and
shouting of attendees under the influence of liquor at this
marriage palace can also be heard at late night/early morning
hours as falsely alleged. It is further denied that these events
and activities not only immensely disturb the village residents
by making it almost impossible for them to sleep at night and
lead a peaceful life, but is also adversely impacting the
biodiversity of the adjacent forest area as falsely alleged. In
reply it is submitted that every function by answering
respondent No. 8 are carried out only during day time and

only on few occasions it unintentionally spilled over after
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evening for which oral consent was taken from the Applicant
No. 1 and it was always ensured that all the functions end by
the sunset. It is further submitted that no loud music is played
by Respondent No. 8 after 10 PM following the law of the
land. Contrary assertions are denied as false and incorrect to
the positive knowledge of the Applicants. The answering
respondent relies upon the preliminary objections /
submissions made herein above and the same are not

repeated for the sake of brevity.

Contents of para 8 of the Original Application filed by the
Applicants are denied being false, incorrect, misleading,
afterthought and bereft of any merits. It is denied that the
Applicants and various other residents of the Village Karoran
have on multiple occasions in the past 2-3 years approached
the management/owners of Respondent No. 8 to discontinue
their illegal activities through personal meetings, phone calls
and messages and time and again, the management/owners
of Respondent No. 8 have given assurances that they will
discontinue their illegal activities as falsely alleged. It is
further denied that all these assurances have without fail

turned out to be false as falsely alleged. It is further denied
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that the Applicants and various other residents of the area
have on multiple occasions also approached the legal
authorities including the local police station with their
aforementioned grievances but to no avail at all as falsely
alleged. Contrary assertions are denied as false and incorrect
to the positive knowledge of the Applicants. The answering
respondent relies upon the preliminary objections /
submissions mad herein above and the same are not

repeated for the sake of brevity.

Contents of Para 9 of the Original Application filed by the
Applicants are denied being false, incorrect and motivated. It
is denied that the Applicants had addressed Representation
dated 07.12.2022 to the Respondent Nos. 2-8 and requested
them to take action against the air/noise pollution caused by
the illegal activities being carried out by Respondent No. 8 in
violation of various laws for want of knowledge. Contrary
assertions are denied as false and incorrect to the positive
knowledge of the Applicants. The answering respondent
relies upon the preliminary objections / submissions mad
herein above and the same are not repeated for the sake of

brevity.
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10. Contents of para 10 of the Original Application filed by the

11.

Applicants are denied being false, incorrect and motivated. It
is denied that due to the aforementioned activities carried out
by Respondent No. 8, there have been instances where wild
animals frightened and disturbed by loud music, bright lights
and firecrackers have rushed out of the forest area onto the
roads and caused serious accidents with the passing vehicles
s falsely alleged. In reply it is submitted that there is
absolutely no material placed on record to support the said
false/bald averment made in the corresponding para under
reply and the same is utterly false, frivolous, concocted and
the same has been pleaded solely to show the Respondent
No. 8 in poor light and in order to settle personal scores.
Contrary assertions are denied as false and incorrect to the
positive knowledge of the Applicants. The answering
respondent relies upon the preliminary objections /
submissions mad herein above and the same are not

repeated for the sake of brevity.

Contents of para 11 of the Original Application filed by the
Applicants are denied being false and incorrect to the positive

knowledge of the Applicants. It is vehemently denied that in
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the recent past, the forest area adjacent to Respondent No. 8
has been witnessing increasing incidents of wildfires owing to
its dry and arid topography as falsely alleged. It is further
denied that firecrackers and rockets used by R. No. 8 are
capable of causing such wildfires and prove disastrous for the
flora, fauna and humans alike as falsely alleged. In reply it is
submitted even an iota of evidence has not been produced
by the applicants to buttress the said averment which
establishes that the said averment is absolutely false,
fictitious and against all norms which is to be looked into
seriously. It is further denied that the Applicants have reasons
to believe that Respondent No. 8 may be responsible for
causing such increasing incidents in the recent past as falsely
alleged. Contrary assertions are denied as false and incorrect
to the positive knowledge of the Applicants. The answering
respondent relies upon the preliminary objections /
submissions mad herein above and the same are not

repeated for the sake of brevity.

Contents of para 12 of the Original Application filed by the
Applicants are false, incorrect, mischievous, motivated and

being devoid of any merits to the positive knowledge of the
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Applicant and are denied. It is vehemently denied that
Respondent No. 8 also flies aerial drones for filming the
events and functions organized therein as falsely alleged. It is
further denied that very often, these drones stray into the
forest area as well as the private properties of the Applicants
as falsely alleged. It is vehemently denied that Aerial Drones
straying into the forest area disturb the tranquillity of the
forest and cause an immense adverse effect on the wild
animals of the said forest area as falsely alleged. In reply it is
submitted that the Applicants in order to harass, humiliate
and cause serious prejudice to the answering respondent has
been raising concocted, false and bald averment based on
no material evidence at all which should be looked into
seriously by this Hon’ble Tribunal. Contrary assertions are
denied as false and incorrect to the positive knowledge of the
Applicants. The answering respondent relies upon the
preliminary objections / submissions mad herein above and

the same are not repeated for the sake of brevity.

Contents of para 13 of the Original Application filed by the
Applicants are denied being false, incorrect, misleading,

motivated, mischievous and thus devoid of any merits. It is
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vehemently denied that since the Respondent No. 8 has
failed to discontinue its illegal activities and causing Air/Noise
pollution and Respondent Nos. 1-7 have failed in enforcing
the law and have made life of the Applicants and the
surrounding biodiversity miserable as falsely alleged. It is
denied the Applicants have been constrained to invoke the
plenary jurisdiction of this Hon’ble Tribunal through the
present Original Application for the enforcement of their legal
rights as falsely rights. In reply it is submitted that the instant
OA has been filed only as a tool of harassment by using the
instrumentality of this Hon’ble Tribunal and is a classic
example of how the pious remedy of public interest litigation
to save the environrment has been used as
political/private/personal interest litigation solely for the
motive to score out personal scores/vengeance. Contrary
assertions are denied as false and incorrect to the positive
knowledge of the Applicants. The answering respondent
relies upon the preliminary objections / submissions mad
herein above and the same are not repeated for the sake of

brevity.

REPLY TO GROUNDS



198

44

Use of loudspeakers and firecrackers without permission and

at night time

A - B) Contents of Ground ‘A’ & ‘B’ are denied being false and
incorrect besides also being devoid of any merits. It is denied
that R. No. 8 has not obtained any written permission from
the authorities for using the loud speakers and is openly
flouting the aforementioned provisions of the Noise Pollution
(Regulation and Control) Rules, 2000 as falsely alleged. It is
further denied that R. No. 8 uses loudspeakers, etc. at night
time in absolute violation of Rule 5(2) which absolutely
prohibits the use of loudspeakers, etc. from 10:00 PM to 6:00
AM as falsely alleged. It is submitted that all the functions
carried out by the Respondent No. 8 are during the day after
taking due permissions from the competent authority being
the Ld. Naib Tehsildar, Majri in the area and there is
absolutely no violation of any law for time being in force as
duly borne out from the record. It is pertinent to state that the
grant of sanctions/permissions/development activities etc. in
the area is the subject matter of COCP No.1502 of 2023
before the Hon’ble Punjab & Haryana High Court at

Chandigarh. Contrary assertions are denied as false and
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incorrect to the positive knowledge of the Applicants. The
answering respondent relies upon the preliminary objections /
submissions mad herein above and the same are not

repeated for the sake of brevity.

Contents of Ground ‘C’ are denied being false and incorrect
besides also being devoid of any merits and applicant be put
to strict proof regarding the same. It is denied that
Respondent Nos. 3-7 failed to reply to the Applicants’
Representation dated 07.12.2022 (Annexure A-3(colly)) by
which the Respondents were informed of the of the
aforementioned and other violations being committed by
Respondent No. 8 and thus causing Air/Noise Pollution as
falsely alleged. Contrary assertions are denied as false and
incorrect to the positive knowledge of the Applicants. The
answering respondent relies upon the preliminary objections /
submissions mad herein above and the same are not

repeated for the sake of brevity.

Contents of Ground ‘D’ to the extent the judgment passed by
the Hon’ble Supreme Court requires no reply being clearly

distinguishable on facts as the same does not apply in the
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case of Respondent No.8. However, it is vehemently denied
that the Respondents have failed in giving effect to the above
directions of the Hon’ble Supreme Court of India, even after
18 years of passing of the above directions, the state of
affairs still remains pathetic as violators like Respondent No.
8 continue to use loudspeakers, firecrackers, etc. in violation
of the Noise Pollution (Regulation and Control) Rules, 2000
and the mandate of the Hon’ble Supreme Court in Re Noise
Pollution case as falsely alleged. It is further denied that the
State continues to encourage such violators by not seizing
and confiscating the violating instruments as falsely alleged.
Contrary assertions are denied as false and incorrect to the
positive knowledge of the Applicants. The answering
respondent relies upon the preliminary objections /
submissions mad herein above and the same are not

repeated for the sake of brevity.

Contents of Ground ‘E’ to the extent the judgment passed by
the Hon’ble Supreme Court requires no reply. However, it is
vehemently denied that the use loudspeakers, lights and
firecrackers all throughout the night time by Respondent No.

8 has made it almost impossible for the 2000 villagers
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including the Applicants (many of whom are senior citizens)
to sleep at night as falsely alleged. Pertinently, no body from
the village has come forward to support such false, bald and
fictitious allegations except for the Applicants who being
inimical to the Answering Respondent are seeking to settle
personal scores to silence the Answering Respondent No.8
from raising objections to their illegal activities. It is further
submitted that there is not an iota of evidence produced to
prove that answering respondent has been creating noise
pollution beyond the timeframe prescribed under law. It is
further denied that Respondent No. 8 is depriving the
Applicants of their fundamental and human right to sleep and
inflicting third-degree torture on them as falsely alleged. It is
further denied that even the State and its functionaries
(Respondent Nos. 1-7) are equally responsible for violation of
the aforementioned fundamental and human rights of the
Applicants inasmuch as they have turned a blind eye to the
plight of the Applicants and are allowing Respondent No. 8 to
openly flout the law and directions passed by the Hon’ble
Supreme Court and the Hon’ble National Green Tribunal on

various occasions as falsely alleged. It is further denied that
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only when the Applicants could not bear such third-degree
torture anymore that they have approached this august
Tribunal and invoked its jurisdiction as falsely alleged. In
reply it is submitted that the applicants have approached this
Hon’ble Tribunal to iron out their differences with the
answering respondent where the applicants are related
persons and hands in gloves with each other and are
themselves grave violators of law as duly demonstrated from
the records. Contrary assertions are denied as false and
incorrect to the positive knowledge of the Applicants. The
answering respondent relies upon the preliminary objections /
submissions mad herein above and the same are not

repeated for the sake of brevity.

Contents of Ground ‘F’ to the extent the judgment passed by
this Hon’ble Tribunal requires no reply. However, it is
vehemently denied that the use of loudspeakers and
firecrackers without permission and all throughout the night
time by the management/owners of R. No. 8; and the
indifference shown by the State and its functionaries (R. Nos.
1 -7) are violative of the right to a noise free environment

which is a part of the fundamental right to life of the
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Applicants as falsely alleged. Contrary assertions are denied
as false and incorrect to the positive knowledge of the
Applicants. The answering respondent relies upon the
preliminary objections / submissions mad herein above and

the same are not repeated for the sake of brevity.

Contents of Ground ‘G’ to the extent the judgment passed by
this Hon’ble Tribunal requires no reply. However, it is
vehemently denied that Respondent No.8 routinely flashes
and projects bright/colourful strobe lights into the forest area
and the residences of some of the Applicants as falsely
alleged. It is further denied that the noise of the loud music
played on loud speakers used by the Respondent No. 8 goes
deep into the forest area as falsely alleged. It is vehemently
denied that the firecrackers, rockets used by the Respondent
No. 8 also stray into the forest area apart from causing loud
noises and such acts of the Respondent No. 8 are in gross
violation of the mandate of the aforementioned judgment of
this Hon’ble Tribunal which has held use of lights and sounds
to be non-forest activities as falsely alleged. It is further
denied that apart from loss of sleep of the Applicants, there

have been several instances where animals frightened by the
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loud sounds, lights and firecrackers have rushed out of the
forest area and caused fateful accidents with the vehicular
traffic passing by as falsely alleged and applicants be put to
strict proof regarding the averment made. Not a single
incident of any flash lights/fire crackers penetrating deep into
the forest has been substantiated except for bald allegation
which is nothing but the figment of imagination of the
Applicants and being far from truth. It is reiterated that all the
functions carried out by the answering respondent are carried
out in daytime and end before 10.00 PM except for only very
few occasions when unintentionally it spilled over till late
evening/night and for which all due precautions were taken
not to cause any inconvenience to anyone in the area. The
answering respondent specifically denies all the photographs
produced by the applicants as false, fabricated, concocted,
misleading and motivated to the positive knowledge of the
applicants. The Answering Respondent No.8 further
reiterates and reassures this Hon’ble Tribunal that it would
never violate any applicable laws and more particularly the
norms prescribing noise/sound regulation as applicable for

the timing between 10.00 PM to 6.00 AM. Contrary assertions
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are denied as false and incorrect to the positive knowledge of
the Applicants. The answering respondent relies upon the
preliminary objections / submissions mad herein above and

the same are not repeated for the sake of brevity.

Contents of Ground ‘H’ are denied being false and incorrect
besides also being devoid of any merits and applicant be put
to strict proof regarding the same. It is denied that the
marriages/events that are organized at Respondent No. 8
involve gathering of thousands of attendees in the
ecologically sensitive village Karoran as falsely alleged. It is
further denied that the village roads have not been designed
to carry the load of hundreds of vehicles of the attendees at
R. No. 8 marriage palace as falsely alleged. It is vehemently
denied that whenever an event/marriage is organized at
Respondent No. 8 marriage palace, the village roads get
totally chocked with slow-moving traffic and the villagers are
forced to face incessant honking of cars as falsely alleged
and applicants be put to strict proof regarding the said
averment. It is further denied that the village and the
surrounding forest are thus crippled by grave air/noise

Pollution owing to the large gatherings organized by R. No. 8
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marriage palace as falsely alleged. The answering
respondent specifically denies all the photographs produced
by the applicants as false, fabricated, concocted, misleading
and motivated to the positive knowledge of the applicants.
Contrary assertions are denied as false and incorrect to the
positive knowledge of the Applicants. The answering
respondent relies upon the preliminary objections /
submissions mad herein above and the same are not

repeated for the sake of brevity.

Contents of Ground ‘I’ are denied are false, incorrect,
mischievous, motivated and being devoid of any merits to the
positive knowledge of the Applicants and are denied. It is
denied that R. No. 8 organizes gatherings of thousands of
attendees but has made no provision at all in terms of the
Solid Waste Management Rules, 2016 for the segregation
and disposal of the hundreds of kilograms of waste generated
by it as falsely alleged. It is vehemently denied that
Respondent No. 8 often disposes hundreds of kilograms of
waste generated by it at open spaces in the village and the
surrounding forest as falsely alleged. It is further denied that

at times, Respondent No. 8 has also littered its waste inside
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the premises of the residences of some of the Applicants as
they share common wall with R. No. 8 as falsely alleged. In
reply it is submitted that the answering respondent has made
sufficient arrangement as far as solid waste is concerned
wherein all the waste collected is sent through mechanised
suction trucks to STP located at Chandigarh for proper waste
management and process as per law as duly demonstrated
from the records. The answering respondent specifically
denies all the photographs produced by the applicants as
false, fabricated, concocted, misleading and motivated to the
positive knowledge of the applicants. Contrary assertions are
denied as false and incorrect to the positive knowledge of the
Applicants. The answering respondent relies upon the
preliminary objections / submissions mad herein above and

the same are not repeated for the sake of brevity.

Contents of Ground ‘J' are denied are false, incorrect,
mischievous, motivated and being devoid of any merits to the
positive knowledge of the Applicants and are denied. It is
further submitted that the answering respondent has
wherever necessary and applicable applied for grant of NOC

and in some cases has been duly granted as stated and
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made out in the Preliminary Submissions appearing herein
above and which may kindly be read as a part and parcel of
the reply to the para under reference. It is vehemently denied
that the Respondent No. 8 has not obtained any approval
from the said committee and are operating Respondent No. 8
as a marriage palace in violation of the policy and law as
falsely alleged. Contrary assertions are denied as false and
incorrect to the positive knowledge of the Applicants. The
answering respondent relies upon the preliminary objections /
submissions mad herein above and the same are not

repeated for the sake of brevity.

Contents of Ground ‘K’ to the extent that R. Nos. 1-7 being
the State and its functionaries are duty bound to protect and
improve the environment and to safeguard and improve the
forests and wildlife of the country as envisaged under Article
48A of the Constitution on India and the public at large is the
beneficiary of the environment and the State and its
functionaries being the trustees of the environment are under
a legal duty to protect and improve it for the safety of its
citizens require no reply. Contrary assertions are denied as

false and incorrect to the positive knowledge of the
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Applicants. The answering respondent relies upon the
preliminary objections / submissions mad herein above and

the same are not repeated for the sake of brevity.

Contents of Ground ‘L’ are denied being false, incorrect,
misleading mischievous, motivated and devoid of any merits.
In reply it is submitted that the Applicants consciously with
malafide and motivated intentions has made such false
accusation just to cause prejudice to the answering
respondent No. 8 in order to wreak vengeance. It is
vehemently denied that contrary to the mandate of Article 51
A(g), the activities carried out by the management/owners of
Respondent No. 8 evidences grave dis-compassion for the
lives of all living creatures, animals and humans alike as
falsely alleged. Contrary assertions are denied as false and
incorrect to the positive knowledge of the Applicants. The
answering respondent relies upon the preliminary objections /
submissions mad herein above and the same are not

repeated for the sake of brevity.

Contents of Ground ‘M’ are denied are false, incorrect,

mischievous, motivated and being devoid of any merits to the
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positive knowledge of the Applicants and are denied. It Is
vehemently denied that the balance of convenience lies in
favour of the Applicants and the other residents of Village
Karoran as falsely alleged. It is further denied that the
Applicants, the forest area in and around Village Karoran and
the biodiversity therein will suffer irreparable loss if the reliefs
as prayed are not granted by this Hon’ble Tribunal as falsely
alleged. Contrary assertions are denied as false and incorrect
to the positive knowledge of the Applicants. The answering
respondent relies upon the preliminary objections /
submissions mad herein above and the same are not

repeated for the sake of brevity.

Contents of para 14 of the Original Application filed by the
Applicants are denied being false, incorrect, misleading,
motivated, mischievous and thus devoid of any merits. It is
vehemently denied that the activities carried on by the R. No.
8 have caused great damage to the Applicants as falsely
alleged. It is vehemently denied that the Quality of sleep of
the Applicants and other residents has been adversely
affected by the incessant and loud music as falsely alleged. It

is further denied that as a result, the overall quality of life has
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been greatly impaired and the loss of sleep is evident from
the fact that the Applicants even at late hours of the night are
forced to send text messages to the owners/management of
R. No. 8 as falsely alleged. In reply it is submitted not even
an iota of evidence has not been placed on record qua the
false and fictitious averment made. It is further denied that
the tranquillity of the forest area has been adversely impacted
as falsely alleged. It is further denied that there has been a
rise in the incidents of wildfires which cause huge loss of
forest biodiversity as falsely alleged and applicants be put to
strict proof regarding the false and fictitious averment raised.
It is further denied that animals frightened by the loud music,
strobe lights and fireworks often rush out of the forest area
and meet with fateful accidents with the passing traffic,
causing loss of life to animals and great damage to humans
as falsely alleged and applicants be put to strict proof
regarding the false and fictitious averment raised. It is further
denied that the children of the area are facing disturbance
and disruption in their studies owing to the loud music played
by R. No. 8 as falsely alleged. It is vehemently denied that

the present case is a case of ultra-rich and modern people
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throwing wild and lavish parties at the periphery of a forest
area at the cost of tranquillity, safety and health of the
surrounding residents and the forest biodiversity as falsely
alleged. It is further denied that these ultra-rich and modern
people are shelling out crores of rupees to organize such
events at Respondent No. 8 in flagrant violation of various
environmental and other laws and directions of various courts
as explained in this Original Application above as falsely
alleged. It is further vehemently denied that it is unfortunate
that even the State authorities who are otherwise considered
as custodians of environment under the ‘public trust doctrine’
have provided a safe haven to such ultra-rich and modem
people to violate the environment and lives of the Applicants
herein as falsely alleged. It is vehemently denied that that this
Hon’ble Tribunal should exercise its discretion and invoke the
polluter pays principle along with the principle of deterrence
and impose exemplary cost on R. No. 8 to serve as a
deterrent for it and others like it as falsely alleged. Contrary
assertions are denied as false and incorrect to the positive
knowledge of the Applicants. The answering respondent

relies upon the preliminary objections / submissions mad
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herein above and the same are not repeated for the sake of

brevity.

Contents of the instant para under reply under the
heading ‘LIMITATION’ are denied being false, frivolous,
motivated, mischievous and all norms of law. It is denied that
the cause of action for filing this Original Application arose
when Respondent No. 8 was set-up as an open air marriage
palace and started its operations in 2018 without the required
approvals as falsely alleged. It is denied that the cause of action
further arose when the Respondent No. 8 started using
loudspeakers without permission and at night time in violation of
the Noise Pollution (Regulation and Control) Rules, 2000 as
falsely alleged. It is further denied that the cause of action
further arose when the Respondent No. 8 started using bright
strobe lights and firecrackers and affecting the forest area as
falsely alleged. It is further denied that the cause of action
further arose when the Applicants approached the legal
authorities multiple times but to no avail as falsely alleged. It is
further denied that the cause of action further arose when the
Applicants made representation dated 07.12.2022 to the

Respondents but the Respondents neither redressed the
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grievances nor replied to the Representation as falsely alleged.
It is further denied that the cause of action is a continuing one
as Respondent No. 8 still continues to operate without
approvals, use loudspeakers, strobe lights and firecrackers at
late night, thereby causing Air/Noise Pollution and R. Nos. 1-7
are failing to take any action against Respondent No. 8 as
falsely alleged. It is further denied that the Applicants have
made all efforts to approach the Respondents with their
grievances but their repeated failure to act has forced the
Applicants to finally approach this Hon’ble Tribunal for the
enforcement of their legal and fundamental rights as explained
in this Original Application as falsely alleged. Contrary
assertions are denied as false and incorrect to the positive
knowledge of the Applicants. The answering respondent relies
upon the preliminary objections / submissions mad herein

above and the same are not repeated for the sake of brevity.

That in view of the submissions made in the above
reply the answering respondent denies the prayer clause which
is untenable, impermissible and unsustainable in the eyes of
law. The present OA is totally false, frivolous, malafide,

vexatious, devoid of any merits, without any cause of action and
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the same is liable to be dismissed with exemplary costs. The
balance of convenience lies in favour of the answering
Respondent no. 8 which shall be seriously prejudiced and
would be put to irreparable loss in case the instant OA under
reply is allowed. Further, the Applicants are not at all entitled to
any reliefs whatsoever. However, it is further submitted that the
Applicants are not all entitled to file and maintain the instant
Original Application being themselves grave violators / un-
benign / malevolent to the environment which is duly

demonstrated from the records.

In the premises and circumstances set forth in the reply
filed by the Answering Respondent No.8, this Hon’ble Tribunal
may graciously be pleased to forthwith vacate the interim order
dated 30.05.2023 whereby it has directed the Answering
Respondent No.8 to desist from organising any marriage party
or such like social function in the premises in question being
passed on being mislead by the false, fictitious and motivated
allegations made in the instant petition as also the motivated,

incomplete and misleading report dated 29.05.2023 of the Ld.
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Joint Committee filed before this Hon’ble Tribunal thereby
causing huge, substantial and grave prejudice to the name,
reputation and financial loss of the Answering Respondent. It is
further prayed that appropriate directions for furnishing
adequate security by the Applicants for having resorted to false,
concocted and malicious litigation by unnecessarily dragging
the Answering Respondent No.8 on the basis of unfounded,
false, malicious, motivated and untenable allegations /
averments made by them in that regards be passed for causing
serious, grave and substantial prejudice and loss to the
Answering Respondent No.8 as per the settled law on the
subject. In any case, it is the settled law of the land that in such
like cases the Applicants are required to be burdened with
adequate and appropriate costs/compensation where a
innocent third party suffers grave and substantial loss on
account of the motivated and malicious allegations made solely
to mislead and play fraud upon this Hon’ble Tribunal without

any exceptions. The Answering Respondent No.8 hereby

and once again reiterates and assures this Hon’ble

Tribunal that there would be no violation of any of

applicable norms relating to noise/sound requlations in any
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manner which in any case has never been spelt out much
less_proved/made out by the applicants as per law. The
Answering Respondent No.8 being a law abiding and
responsible entity could not and ought not to have been roped
into such motivated, false and malicious proceedings without

there being any lawful or reasonable basis.

It is prayed accordingly.

for Cfychid Spage Designs LLP
Date: F‘”"('LJI }[W

Place: 2o ¥ > (RESPONDENT No. 8)  Partner

Through qu

Dinesh C Pandey & Dushyant Dahiya
Counsels For Respondent No.8
407, Vishal Bhawan, 95, Nehru Place
New Delhi—110019
Tel.:011-40514875/9810124707

VERIFICATION:

Verified at Chandigarh on this day of August 2023 that the
contents of the reply in para 1 to 18 of preliminary objections, para

19 to 26 of preliminary submissions and para 1 to 14 of the
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parawise reply are true and correct to my knowledge based upon
records maintained by the Respondent No. 8 in ordinary course of
business which | believe to be true and correct. No part of it is

false and nothing material has been concealed therefrom.
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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH
AT NEW DELHI

0.A.NO.161 OF 2023

IN THE MATTER OF:
Rana Igbal Singh Jolly & Ors. Applicants
Versus
State of Punjab & Ors. Respondents
AFFIDAVIT

|, Saurabh Gupta S/o Sh. Sanjiv Gupta, partner and authorised
signatory of M/s Orchid Space Designs LLP, having its offices at
SCO 118-119-120, Sector-34-A, Chandigarh and The Hermitage,
Village Karoran, Sub- Tehsil Majri, District S.A.S Nagar, Mohali do

hereby solemnly affirm and state on oath as follows:

!,..w'That | am one of the partners / authorised signatory duly
authorised in terms of the Resolution dated 27.05.2023
passed by the firm M/s Orchid Space Designs LLP, lawful
owner in possession of Respondent No. 8 / The Hermitage, in
my favour and being aware of the facts and circumstances of
the present case am competent to swear this affidavit.

2. That | have read and fully understood the contents of

accompanying reply drafted by our counsel upon our

66
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instructions, the contents where are not being repeated herein
for the sake of brevity and which may kindly be treated to the

part and parcel of the present affidavit and which are true and

correct. o \ . ‘
for Orchid %?Ms LLP

DEPONENT Partner

VERIFICATION

Verified at Chandigarh on this 2¢Z day of August 2023 that
?ZLM
the contents of my above affidavit in para no. 1 & 2 are true

and correct to my knowledge, no part of it is false and nothing

material has been concealed therefrom. for Orohid S Wﬁs LLP -

Part;
DEPONENT ¢

2 0 AUG 2023

Solemnly Affir ed/Swom Betore Me

NO m% PULLIC
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Diate: 24-04-2023

L SRR Y

To

District Administrative Complex, Sector 76,

ﬁ%r%:“ The Deputy Commissioner,
57 Y4 94 Sahlb?ada Ajit Singh Nagar (Mohali)

i 2. Chief Administrator, A,

Aell?7 Nagar (Mohali)

PUDA Bhawan, Sector 62, SAS

Development Authority, PUDA Bhawan, Sector 62, SAS Nagar

Z 3. Additional Chief Administrator, Greater Mohsli  Area
\o)
% (Mohali)

4. The Sub-Registrar
.\Majris Tehsil Kharar, District SAS Nagar (Mohali)

S SDM, Kharar, District Mohali

Principal Chief Conservator of Forests (Head of Forest Force)
Forest Complex, Sector 68, SAS Nagar. Mohali, Punjab

Diistrict Forest Officer, SAS Nagar
Forest Complex, Sector 68, SAS Nagar. Mohali, Punjab

i Sabject: flegal comstraction of Farm houses and permanent

, structures in village Karoran, Sub Tehsil Majri, Tehsil
@f Kharar, District SAS Nagar in contravention of the
;ﬁ(:;/ provisions of “The Punjab New capital (Periphery)

/ Control Act 1952 and The Punjab Regional and Town
Planning and Development Act 1995,

Respected Sir,

It is submitted that undersigned owns land in village
Karoran, District SAS Nagar. One Sh. Rana Igbal Singh Jolly S/o Sh.



238

34

Dharambir Singh Jolly, R/o “Baikunth Farms” Village Karoran,
Nayagaon, Dist. SAS Nagar, Punjab, Mobile 9216702717 has/is
constructing farm house by way of carrying out permanent
constructions with concrete roofing and other allied facilities in
contravention of the above acts. No action has initiated against him

despite our repeated complaints.

It is requested that appropriate action may be initiated fo

get the said vielations removed.

\l MBJ‘/%

Saurabh Gupta S/o Sh. Sanjiv Gupta
Village Karoran, ‘
Sub-Tehsil Majri

Tehsil Kharar, District SAS Nagar
Mobile 9592706600

Facl. Pheotes @‘Mf{‘ 5
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) J - Date: 24-04-2023
To

~t. The Deputy Commissioner,
52; District Administrative Complex, Sector 76,
SI4R3  Sahibzada Ajit Singh Nagar (Mohali)

PARTE
4 Z{.w Chief Administrator, CMA, PUDA Bhawan, Sector 62, SAS
45T Nagar (Mohali)

7 3.  Additional Chief Administrator, Greater Mohali Area
o Cz, o7 Development Authority, PUDA Bhawan, Sector 62, SAS Nagar
A (Mohali)

4.  The Sub-Registrar

airi, | ehsil Kharar, District SAS Nagar (Mohali)
; ’ - ' VI, Kharar, District Mohali

\\\ .
§

Principal Chief Conservaior of Forests (Head of Forest Force)
P Forest Complex, Sector 68, SAS Nagar. Mohali, Punjab

. ihstrict rorest Utticer, agar
2 District F Ofh SAS N
&@\\Q\W Forest Complex, Sector 68, SAS Nagar. Mohali, Punjab

Subject: (1) Illegal construction on Shamlal land of Village
Nadda, District SAS Nagar.,

(2} Hiegal colony on land closed wunder Forest
(Conservation) Act 1980 and Indian Forest Act 1927.

O Respected Sir,

( It is submitted that the undersigned owns land in Viliage
Karoran. One Sh. Rana Igbal Singh Jolly S/o Sh. Dharambir Singh
Jolly, R/o Village Karoran, Nayagaon, Dist. SAS Nagar, Punjab,
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Mobile 92167062717 has been illegally cutting the forest area falling on
the shamlat land of village Nadda/Karoran . He is carrying out
constrution of illegal colony by carving out plots on the above land
and selling to innccent buyers by showing the land as khewat land of
village Nayagaon, District SAS Nagar. The land is being sold through
GPA/Sub-GPA to evade stamp duty payable to the State Government,
as well as escape the legal liability for illegal carving of colony,
without obtaining necessary permissions from the competent
authorities, No permanent construction is allowed in this area but
several permanent structures on this land (photegraphs attached) are
being constructed. This construction is coming up for which no action
has been initiated despite our repeated complaimnts.

It is requested that appropriate action may be initiated io
get the shamlat as well as Forest land vacated.

| N

Sauwrabh Gupta S/o Sh. Sanjiv Gupta
Village Karoran,

Sub-Tehsil Majri

Tehsil Kharar, District SAS Nagar
Mobile 95927000600
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Date: 24-04-2023

74y 5 District Administrative Complex, Sector 76,
Sahibzada Ajit Singh Nagar (Mohali)

AAage
PUIA, PUDA Bhawan, Sector 62, SAS

e%b/l. The Deputy Commissioner,

7 W 2. Chief Administrator,
Lf?/";f‘{\% AVE Nagar (Mohali)

. 3. Additional Chief Administrator, Greater Mohall Area
0 N Development Authority, PUDA Bhawan, Sector 62, SAS Nagar
20 (Mohali)

4.  The Sub-Registrar
<3 AMajri, Tehsil Kharar, District SAS Nagar (Mohali)

: ’—_SDM, Kharar, District Mohali

AN ) Principal Chief Conservator of Forests (Head of Forest Force)
Z o] " Forest Complex, Sector 68, SAS Nagar. Mohali, Punjab

7, istrict Forest Officer, SAS Nagar
é% 2 Forest Complex, Sector 68, SAS Nagar. Mohali, Punjab
Q/Q?l/
N\
e

Subject: (1) lllegal construction on Shamlat land of Village
- Nadda, District SAS Nagar.

(2) Illegal construction on land closed under Forest
{Conservation) Act 1980 and Indian Forest Act 1927.

Respected Sir,

It is submitted that the undersigned owns land in Village
Karoran. One Ms. Vandana Chauhan (Aged 45 years), D/o Sh. Karam
Chand Chauhan R/o Village Karoran, Nayagaon, Dist. SAS Nagar
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(Mohali) Punjab, Also at Village Brall, P.O. Jharag, Shimla, Jubal
(HP)-171206, Mobile 9810758623 has been illegally cutting the forest
area falling on the shamlat land of Village Nadda, Sub Tehsil Majri,
Tehsil Kharar, District SAS Nagar. She is carrying out illegal
construction on this land (photographs attached). This construction is
being done on a illegal colony being developed by Sh. Rana Igbal
Singh Jolly S/o Sh. Dharambir Singh Jolly, R/o Village Karoran,
Nayagaon, Dist. SAS Nagar, Punjab, Mobile 9216702717 and his
family. Degpite repeated complaints to the Forest Department, as well
as Revenue Department, no action has been initiated against this on-

going illegal construction.

Tt is requested that appropriate action may be initiated fo

get the shamlat as well as Forest land vacated.

&\ %“’"fﬁ’“"“ﬂ’f‘“—w
o

Saurabh Gupta S/o Sh. Sanjiv Gupta
Village Karoran,

Sub-Tehsil Majri

Tehsil Kharar, District SAS Nagar
Mobile 9592700000
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Date: 24~G4~2&9

1o

e The Deputy Commissioner,
y District Administrative Complex, Sector 76,
951y 37 sahibzada Ajit Singh Nagar (Mohali)
. L Gpsi |
s 2. Chief Administrator, B6P#A, PUDA Bhawan, Sector 62, SAS
g;;%ﬁ‘\ 1?7 Nagar (Mohali)
3.  Additional Chief Administrator, Greater Mohali Area

CZ . Development Authority, PUDA Bhawan, Sector 62, SAS Nagar
fg\-\g\ ¥ (Mohali)

4. The Sub-Registrar
o Ma,;ﬁ \hsxi Kharar, District SAS Nagar (Mohali)

ﬁ\v‘b

Principal Chief Conservator of Forests (Head of Forest Force)
Forest Complex, Sector 68, SAS Nagar, Mohali, Punjab

v#~  District Forest Officer, SAS Nagar
/{(\ \?@2}" Forest Complex, Sector 68, SAS Nagar. Mohali, Punjab

- Subject: IHlegal construection of Farm houses and permanent
d structures in village Karoran, Sub Tehsih Majri, Tehsil
Kharar, District SAS Nagar in contravention of the
provisions of “The Punjab New capital (Periphery)
. / Control Act 1952 and The Punjab Regional and Town

(

Planning and Development Act 1995,
/

/ C Respectied Siy,

gr It is submitted that undersigned owns land in Village

Karoran, District SAS Nagar (Mohali). One Sh. Manjit Lakhmana S/o
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Sh. Arvind Manjit Singh, R/o “Gurchetan Farm™ Village Karoran,
Nayagaon, Dist. SAS Nagar (Mohali), Punjab Also at C-34, Second
Floor, Barsati Anand Niketan Marg No. 13, Anand Niketan, Dhaula
Kuan, Delhi-110010, Mobile 8826068899 has/is constructing farm
house by way of carrying out permanent constructions Wi&l concrete
rooting and other allied facilities in contravention of the above acts.

No action has initiated against him despite our repeated complaints.

It is requested that appropriate action may be initiated to

get the said vielations removed,

g MV
Saurabh Gupta S/o Sh. Sanjiv Gupta
Village Karoramn,
Sub-Tehsi Majr
Tehsil Kharar, District SAS Nagar
Mobile 9592706060

S ’Pfr@*\aﬁmég b o .
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Date: 24-04-2023
To

L—"1.  The Deputy Commissioner,
District Administrative Complex, Sector 76,
2y Y K3 Sahibzada Ajit Singh Nagar (Mohali)

" , G
& 102‘ Chief Administrator, 3@&% PUDA Bhawan, Sector 62, SAS
2% Nagar {Moghali)

Development Authority, PUDA Bhawan, Sector 62, SAS Nagar

g 3. Additional Chief Administrator, Greater Mohali Arca
@E@ (Mohali)

4. The Sub-Registrar

/ “District Forest Officer, SAS Nagar
Forest Complex, Sector 68, SAS Nagar. Mohali, Punjab

A,

' .
OF] 'ﬁ\w"’%

Subject: [kilegal encroachment of river near Begampura Farm &
Manali Farm on Karoran Baddi Road, District SAS
Nagar.,

Respected Sir,

It is submitted that Sh. Rana Igbal Singh Jolly S/o Sh.
Dharambir Singh Jolly, R/o Village Karoran, Nayagaon, Dist. SAS
Nagar, Punjab, Mobile 9216702717 and his associates, are carving
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out an illegal colony on Nadda Village Shamlat land falling under the
provisions of Forest (Conservation) Act 1980 and Indian Forest
Act 1927, They have illegally encroached uwpon the river-bed by
erecting a stone Danga, resulting in stopping free flow of rain water
with the intention of illegally selling the same by carving out plots,
‘This has resulted 1n the river overflowing during the rainy scason and
flooding the farm of the undersigned named ‘The Hermitage’. For last
two years, extensive damage has been done to our farm due to
flooding and silting as the river is very wide till the point where Sh.
Rana Jolly has encroached the land. This results in unnatural blocked
leading to over flow of the river. Despite our repeated requests the
encroachments of the river-bed have not been removed.

You are requested to take suitable necessary action against

this encroachment.

| A

Saurabh Gupta S/o Sh. Sanjiv Gupta
Viliage Karoran,

Sub-Tehsil Majri

Tehsil Kharar, District SAS Nagar
Mobile 9592706000

Enclosed:- Photographs.
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_ Date: 24-04-2023
To

The Deputy Commissioner,
District Administrative Complex, Sector 76,
3’5 \1 Sahibzada Ajit Singh Nagar (Mohali)

,MChzef Administrator, M PUDA Bhawan, Sector 62, SAS
2% Nagar (Mohali)

Development Authority, PUDA Bhawan, Sector 62, SAS Nagar

P 3. Additional Chief Administrator, Greater Mohali Area
A “)
%é,\i\"’ (Mohali)

4. 'f‘he Su'b Registrar
)2 , i, Tehsil Kharar, District SAS Nagar (Mohali)

"ADM , Kharar, District Mohali

Prmcxpai Chief Conservator of Forests (Head of Forest Force)
Forest Complex, Sector 68, SAS Nagar. Mohali, Punjab

" I/'?/ District Forest Officer, SAS Nagar
Forest Complex, Scctor 68, SAS Nagar. Mohali, Punjab

9\5\«)\ Subject: (1) Ilegal constraction on shamiat land of Village
Nadda, District SAS Nagar.

(2} Iflegal construction on the land closed under Forest
{(Conservation) Act 1980 and Indian Forest Act 1927,

Respected Sir,
1t is submitted that the undersigned owns land in Village

Karoran. One Sh. Jagjit Singh S/o Sh. Gurbax Singh R/o ‘Begampura
Farm’ Village Karoran, Nayagaon, District SAS Nagar, Punjab,
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Mobile 8837727375 has been illegally cutting the forest area falling on
the shamlat land of Village Nadda, Sub Tehsil Majri, Tehsil Kharar,
District SAS Nagar. He is carrying out illegal construction on this land
{photographs attached). This construction is being done on an illegal
colony beirig developed by Sh. Rana Igbal Singh Jolly S/o Sh.
Dharambir Singh Jolly, R/o Village Karoran, Nayagaon, Dist. SAS
Nagar, Punjab, Mobile 9216702717 and his family. Despite repeated
complaints to the Forest Department, as well as Revenue Department,

no action has been initiated against this on-going illegal construction.

It is requested that appropriate action may be initiated to
get the shamlat as well as Forest land vacated.

Saurabh Gupta %io Sh. Sanjiv Gupta
Village Karoran,
Sub-Tehsil Majri

Tehsil Kharar, District SAS Nagar
Mobile 9592706006
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- f Date; 24-04-2023

. 1. The Deputy Commissioner,
23] ) A District Administrative Complex, Sector 76,
Sahibzada Ajit Singh Nagar (Mohali)
: . Grnsp,
/i%;(( . Chief Administrator, BUBA,
e Nagar (Mohali)

PUDA Bhawan, Sector 62, SAS

3. Additional Chief Administrator, Greater Mohali Area
(;Z PN ~% Development Authority, PUDA Bhawan, Sector 62, SAS Nagar
= (Mohali}

Lhe Sub-Registrar
\Majri, Tebsil Kharar, District SAS Nagar (Mohali)

S %\\\\/ Forest Comp}ex Seeter 68, SAS Nagar Mohah Punjab

L —

7. District Forest Officer, SAS Nagar
G2 e Forest Complex, Sector 68, SAS Nagar. Mohali, Punjab
R\
Subject: Ilegal construction of Butehery and permanent
structures in Village Karoran, Sub Tehsil Majri, Tehsil
Kharar, District SAS Nagar in comtravention of the

s / provisions of “The Punjab New capital (Periphery)
k,/)f / Control Act 1952 and The Punjab Regional and Town
{!& Planning and Development Act 1995.
Respected Sir,

It is submitted that undersigned owns land in village

Karoran, District SAS Nagar. One Sh. Pawan Kumar R/o “Billy Goat”
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Village Karoran, Nayagaon, District SAS Nagar (Mohali), Punjab
Also at: Village Fatoh, PO Baidwara, Tehsil Baidwara, Fatoh (480),
Mandi, Himachal Pradesh, Mobile 8195010169 has/is constructing
farm house/Butchery by wé,y of carrying out permanent constructions
with concrete roofing and other allied facilities in contravention of the
above acts. No action has initiated against him despite our repeated

complaints.

It is requested that appropriate action may be imtiated to

get the said violations removed.

& M\)\/\/’/

Saurabl Gupta S/o Sh. Sanjiv Gupta
Village Karoran,

Sub-Tehsil Majri

YTehsil Kharar, District SAS Nagar
Mobile 95927060000

Cencd, PLG%@?M»@L LN
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Date: 24-04-2023

The Deputy Commissioner,
District Administrative Complex, Sector 76,
Sahibzada Ajit Singh Nagar (Mohali)

' P9 PV
Chief Administrator,m, PUDA Bhawan, Sector 62, SAS
Nagar (Mohali)

3. Additional Chief Administrator, Greater Mohali Area
é/ \a? Development Authority, PUDA Bhawan, Sector 62, SAS Nagar
M (Mohali)

4.  The Sub-Registrar
Majri, Tehsil Kharar, District SAS Nagar (Mohali)

SDM, Kharar, District Mohali

Principal Chief Conservator of Forests (Head of Forest Force)
Forest Complex, Sector 68, SAS Nagar. Mohali, Punjab

@ o \7/ District Forest Officer, SAS Nagar

1@‘\}? Forest Complex, Sector 68, SAS Nagar. Mohali, Punjab
Suhject: Illepa! comstruction of Farm houses and permanent
stractures in village Karoran, Sub Tehsil Majri, Tehsil
A Kharar, District SAS Nagar in contravention of the
0 provisions of “The Punjab New ecapital (Periphery)

( Control Act 1952 and The Punjab Regional and Town
Planning and Development Act 1995,

Respected Sir,

It is submitted that undersigned owns land in village
Karoran, District SAS Nagar. One Sh. Karan Singh Jolly S/o Rana
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Igbal Singh Jolly R/o Village Karoran, Nayagaon, Dist. SAS Nagar,
Punjab, Mobile 9816616668 has/is constructing farm house by way
of carrying out permanent constructions with concrete roofing and
other allied facilities in contravention of the above acts. No action has

initiated against him despite our repeated complaints.

It is requested that appropriate action may be initiated to

get the said violations removed.

|,

Saurabh Gupta S/o Sh. Sanjiv Gupta
Village Karoran,

Sub-Tehsil Majri

Tehsil Kharar, District SAS Nagar
Mobile 9592700000

Eancl. Plot e fj«‘ldﬁ\(«ﬁ
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AN Date: 24-04-2023

1.  The Deputy Commissioner,
251y 3 District Administrative Complex, Sector 76,
Sahibzada A)it Singh Nagar (Mohali)

. . o Gyompamaid _
-2,  Chief Administrator, ?ﬁﬁ’%&, PUDA Bhawan, Sector 62, SAS
/”’Jv“” “* Nagar (Mohali)

. 3. Additional Chief Administrator, Greater Mohali Area

Q ) Development Authority, PUDA Bhawan, Sector 62, SAS Nagar
NG :
2\ (Machali)

4. The Sub -Registrar
{ Mejw, Lehsil Kharar, District SAS Nagar (Mohali)

. SDM, harar, District Mohali

Principal Chief Conservator of Forests (Head of Forest Force)
Forest Complex, Sector 68, SAS Nagar. Mohali, Punjab

District Forest Officer, SAS Nagar
Forest Complex, Sector 68, SAS Nagar. Mohah, Punjab

Subject: IHegal construction of Farm houses and permanent
-~ structures in Village Karoran, Sub Tehsil Majri, Tehsil
Kharar, District SAS Nagar in contravention of the
provisions of “The Punjab New capital (Periphery)
Control Act 1952 and The Punjab Regional and Town
i / Planning and Development Act 1995.

Respected Sir,

It is submitted that undersigned owns land in village
Karoran, District SAS Nagar. One Sh. Gurbachan Singh R/o ‘Inderjit
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Farms” Village Karoran, Nayagaon, District SAS Nagar (Mohali),
Puniab Also at: House NO. 510, Phase ~ 1, Sector 55, Mohali, (SAS
Nagar), Punjab, Mobile 9915155220 has/is constructing farm house
by way of carrying out permanent constructions with concrete roofing
and other allied facilities in contravention of the above acts. No action

has initiated against him despite our repeated complaints.

It is requested that appropriate action may be initiated to

get the said violations removed.

e
e
LY

Saurabh Gupta S/ Sh. Sanjiv Gupta
Village Karoran,

Sub-Tehsil Majri

Tehsil Kharar, District SAS Nagar
Mobile 2552700006 |
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singh Jolly

GENERAL POWER OF ﬂTTURNEY

Rana Iabal

¥NOW ALL HEN gy THESE PRESENTS THAT 1,
won of Dr. Dharambir gingh Jolly, resident of & =
gagh, Amritsar, do hereby appoint, nominate and

on of Shri Shanti Lal,
GENERAL LAWFUL ATTORNEY,

Rani Ka

constitute Sh. Sunish S resident of
gector 16-D, Chandigarh, as my

deeds and things, with
LMarla, in Kw_t{igmtqqni

976G,

regard to

to do the following acte,

the land measuring 358 Kanal O

97594 to 829, Khasara Kitte=%67, Total area 229565 Kanal

mo
share being 38 Kanal-0 Marla and,

No .63
9 Marla and iits L1584/ 198380

- .. 4 L: '~ ..
this 38¢-0 Marla, being sdtuated in Village Karoran, Hadbast

No. 352, Sub-Teh. Majri, Teh. Kbarar, Distt. Ropar ,
(Jamabandi for the year 1991-92) which has .come: into my
name/share by virtue of transfer of ownership in my name and
in respect of my share which will come in my name of Shamlat
Deh of Village Panchayat of Karoran, which has been
transferred in my name, alongwith all rights -in Mustarka

Shamlat/Deh Shamlat, that is to say:-

X
. I {‘ r 1 rr w ll ll
L-ﬁ.O. of th. ¥ r P r I i. l- |
]

Reyenue Officer -] r
h » Sub-Reqiat nr (=] r
: f the ci tlngﬁnd with all

.
’ 2

ﬁppr‘oprfﬁ:u deptts .
3 @“ s. /‘iuthuritmn c_gng.,,-n.d_ to  submit
1 aty T A e

Py
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to appear and act before said

any documents in any office,

officers or any office/officers under his own signatures.

To make any@payment of the property to the

“ .

revenue deptt. and obtain receipt thereof, to get the copies

of record, to pay the necessary fees, to get the Nishandehi,

demarcation of the property from the deptt. concerned, to

sign any document in my name. |

- Te give on batai, chakota, lease the =aid

A

property to any other person, to enter into such agreements,
deeds, to receive amount, to issue receipt, to deliver and
get the possession, to get the deeds registered and complete

all formalities under his own signatures,

a, To apply for and get the connections of
Tubewell, water and elactricity, to get the connections
restored, to deposit the securities, to get the securities

refunded, under his own signatures,

5.
To apply for any plot in  lieu of the said

Property to the Govt. if the said Property is acquired by the
s

Govt,
/revenue deptt,, to receive any compensation of the et

Property fum  the L.A.0. -

of the circle, to receive the
-
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cheques to sign any document and complete all formalities,
under his own signatures.
To get the mutation of sale attested in

accordance with Land Revenue Act,1887 and the rules framed
thereunder from time to time and to apply for and obtain
thefards and the Patwari/Tehsildar of the circle, to appear

before any officers, under his own signatures.

7 . To sell, transfer, gift, mortgage, exchange the
said land, and to enter into such agreements/deeds, +to
execute and sign sale deed/transfer, mortgage, gift and
exchange deeds, to present the same before the Sub-Registrar
of the circle for its execution and registratiuﬁ. to receive

the consideration money and to issue receipt thereof, and

complete ail formalities required under the Indian

Registratioin Act,1908 and to et the Necessary permissions

for the said PUrpose, under his own signatures.

a8, To appear and act before any office/officers/

Courts, whether civil, Criminal, revenue or misc, Faujdari in

€ase of any dispute arising out of the said property, to sign

and Vlrﬁt! all kinds of Pleadings, appear in  any

Bt court,
attend day to 'Bn@"isr‘écmings.

to engage any advocate, to get

3 /




| e, to get the decree executed/satisfied, to get the
the gecree, g . -

ward make the award rules of the court, to compromise,

compound and withdraw all proceedings take decision, to
appear as his own witness, to give statement, to authenticate
the same to file the writ, reviews, revisions, or appeal

before any court and to persue the same upto the highest

court of law in India, under his own signatures.
]

9. To appoint and remove Sub-attorney, agent for

the said purposes, under his own signatures.

10. And Generally to do every acts, deeds and things
in  this behalf, I do hereby ratify and agree to ratify all
acts, deeds and things as done by my attorney, Sub-attorney,

agent as if the same were done by me in person.

IN WITNESS WHEREOF I have set my hands on this

dead ot B SuMoson this okl day of Rlysal

1997, in the presence of the witnesses.
Witnesses:
1‘.@““&{{9@\) ?ﬁuﬂ-—; ;
Q&\h“ﬂ>¥$:¢}ﬁﬁhbTL¢AbJ
et ?u).sac
~OA b wat/
. Db
oS P
(“fdx<-'f {:m.‘., J’ﬁ,...,f 4 (GJ\QM; W)
Gl ‘ Apw,
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KNOW  ALL MEN BY THESE PARESENTE THAT I, Rana Igbal

€. &=
Singh Jolly mon of Dr. Dharambir Singh Jally, resident o

n
Rani Ka Bagh, Asritsar, do hereby appoint, nominate and

canstitute Sh. Sunish son of Shri Shanti Lal, resident of
576, Sector 16-D, Chandigarh, as my GENERAL LAWFUL ATTORNEY,
to do uﬂm, deeds and 'E‘x’.nq., with regard toD
the [ I-—r:lnwkmnl 0 Marla, 11n EKhewat/kKhatauni
No, 4397696 to B29, Khasara Kitte-567, Total area 22965 Kanal
G Marla and 1ts 334/1914875 part being 40 Kanal=-0 Marla and
this 40K-0 Marla, being situated in Village Karora, Hadbast
No. 3582, Sub-Teh. Majri, Teh. Kharar, Diatt., Ropar, (as per
Intkal No. 6287 and Jemabandi for the year 1991-82} which
has cose into my name/share vide mutation No.7177, by virtue
of transfer of ownership in my name and in respect of oy
share which will come in my name of Shamlat Deh of Village
Fanchayat of Karoran, which has been transferred in my  name

vide Hutation No. 7177, alongwith all rightz in Mustarka

Shamlat/Deh Shaalat, that is to BAy1=

1.

To make all sorts of correspondance with the

L:A.0. of the area concerned, Fatwari, Tehsildar,

Collector,
Revenue 01 ficer,

Sub-Registrar & the circle and with all
cr

1

| —

——




to submat
other appropriate deptts.)’ﬂuth@flt)ﬂl concerned,

fore said |
any documents in any office, to appear and act be .

res.
officers or any office/off{icers under his own signatu

2 Ta make any paysent of the property to the
2. . I
to get the copies

revenue deptt. and obtain receipt thereof .,

of record, to pay the necessary fees, tt‘%eLut_r_w Nishandehi i
i i
desarCcatLon wty from the de(t.I- concerned, to
RGN rf}'
aign in my nase. ) : ¢ A
1%
7 Yo give on batai, chakota, le. e the sald

property to any other person, to enter into such agreosments,
deeds. to receive amount, to ismue receipt, to deliver and
get the possession, %o get the desds registered and :éuhpl'él“;:

o 4 oY v bt |
all formalities under his Owo SAQOALURES .. - -
a2 —

4. To apply for and get the connections of
Tubewell, water and electricity, to get the connections
restored, to deposit the securities, to get the securities

refunded, under his own signatures.

- B To apply far any plot in lieu of the said

.property to the Sovt. if the said property is acquired by

the Gbvt,/revenue deptt., to receive any compensation of the
-4
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said property fam the L.A.0. of the circle.

to receive the
hegques. $0 sign any document and complete all formalities,

nder HLS OWN SIQNATUrES.

6. To get the mutation of sale attester in
accordance with Land Revenue Act.1887 and the rules framed
thereunder froa tiee to time and to apply for and obtain
thetards and the Patwari/Tehaildar of the circle, to appear

before any officers, under hif own signatures.

To aell, transfer, gift, mortgage, exchange the
sard land, and to enter into such agreements/deeds, to
execu‘e and =ign sale deed/transfer, mortgage, gift and
wieh nge deeds, to present the same before the Sub-Registrar
OFf Lthe circle for L1ts srecution and registration, Lo receive
the consideration money and to issue receipt thereaf, and
Coaplete all formalities regquired under the Indian

Registratioin Act,1908 and to get the necessary permissions

for the said purpose, under his own signatures.

To appear and act before any office/officers/

Couirts,

whether civil. criminal, revenue or misc. Faujdari

AN Cane of any dispute arising ocut of the ssid property, to

W WW A
= > TN 3t veridy all kinds of pleadingm, apnesr Ao -ﬁq courk.,
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ettend Jay to day proceedings, to Engage any advocate, to

get the decree, to get the decree e-r.ocuf.ed/!mt;shtd. ta get

the award make the award rules of the court, to comproaise,

compound and withdraw all proceedings take decizion, to
appear an his Own Witneas. to give statement, te
suthenticate the same to 1]

2 tho writ reviews, re;
’?‘ = "‘s

| -
‘peal before any court and to persuUprthe same upto J
.
I
highest court of law in India, under his Owen signatures.

!

9. To appoint and rescve Sub-attorney, agent Afor

the said purposes, under his own signatures.

10, And Generally to do every acts, deeds and7
=
things in this behalf, I do hereby rati? L and: agnew | to
YISO
ratify all acts, deeds and things as done by ..o Brney.,

'.EuL-a'.tcrnev agent as if the zame were done by me in person.

IN WITNESS WHEREGE 1 have set my hands on this

Jeea st __Qmﬂb‘.ﬁ% on this 16K gday o7 \

1997, ir

the presence of the witnesses,

Withesses:
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Notice
Number 2926-27 Date 18/05/2022
To
Sh. Baikunth Farm
Rfo Village Nada/Karoran,
District SAS Nagar
Subject:- Notice regarding illegal construction on Natural Flow/Bed of river ‘Patiala Ki

Rao’, passing through Village Nada/Karora.

You are informed in ragard to subject cited above that you have obstructed
the natural flow of Patiala Ki Rao river by constructing a structure /Shed, which is in

violation of Section 55 of the Northern Indian Canal Act No, 7 of 1873 U/S 3.

You are hereby notified that the obstruction (Shed/ Structure/Soil) created
by you in the river bed should he removed immediately without any delay. If the obstacle

raised by you is not removed, appropriate departmental and legal action will be taken

against you.

Sd/- Sd/-

Sub Divisional Officer, Executive Engineer
Drainage-curn-Assistant District Mining Officer, Nangal Mechanical Division
Mohali Headquarter at SAS Nagar
Copy:-

Deputy Commissioner, District 5.A.5. Nagar for information and necessary action
please,
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Notice

Number 11244- Date 31/12/2021

To
Sh. Baikunth Farm
R/o Village Nada/Karoran,
District SAS Nagar
Subject:- Notice regarding illegal construction on Natural Flow/Bed of river ‘Patiala Ki

Rao’, passing through Village Nada/Karora.

You are infoarmed in regard to subject cited above that you have obstructed
the natural flow of Patiala Ki Rao river by constructing a structure /Shed, which is in

violation of Section 55 of the Northern Indian Canal Act No. 7 of 1873 U/S 3.

You are hereby notified that the obstruction {Shed/ Structure/Soil] created
by you in the river bed should be removed immediately without any delay. If the obstacle

raised by you is not removed, appropriate departmental and legal action will be taken

against you,

Sd/- Sd/-

Sub bivisional Officer, Executive Enginecer
Drainage-cum-Assistant District Mining Officer, Nangal Mechanical Division
Mobhali Headquarter at SAS Nagar
Copy:-

Deputy Commissioner, District 5.A.S. Nagar for information and necessary action
please.
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{ Golf Booking / Coaching / Membership)  ( Restaurant/ wedding / corporate/ school bocking event )

¢ Home

o Resort

« Recreation

s Lvenls

= Membershinps
+ Magnum Opus

+ Recinrocal Clybs
s Contact

© Qther |
= Type something lo search ...

Type something to search ..
{]

« FHR Projects

+ Sports.and Adventure

s Golf Club The Complete golf experience

s WEDDINGS EVENTS (ecasions made special

+ Cottapes at FHR

« Flora & Fauna

Menu Services

Get in touch with us!

WWICS Resorts Private Limited - Good food, adventure, golf, fun and much more is available at Forest Hill
Golf and Country Club, a WWICS Resorts hospitality venture. Have unlimited fun with near and dear ones amid
nature. Spread across acres and acres of verdant beauty, Forest Hill Golf and Country Club s an idyllic destination
Tor nature lovers.

Forest Hill Golf & Country Club Resort

Yiew larger map

Forest Hill GoIF& .
Club Resort .

ISiTHETaiket * ‘Map data @2623_‘ Repon a map efror
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WWICS Resorts Private Limited

Resoxe :
Forest Hill Golt' & Country Club, Village Karoran
(Near Punjab Engineering College, Chandigarh) District Mohali, Punjab. India

Regd. Office :
DLF Center, Mezzanine Floor, Savitri Cinema,
Commercial Complex, Greater Kailash-1I, New Delhi-110048

For Queries Call at :

Mobile Number:

91 FO0S0I 6323 ( cuquiries fior Individual Membersbip 7 Studeat Mesmbersivipd Golf 1) winitg. )

{ etgadrien for ecomdetivay’ Weddings: Scfino! & Corparane Evem Bookings.)

E.mail Address: info@foresthillresort.com

Forest Hill Resort
Forest Hill Golf & Country Club

Village Karoran, District Mohali,
(Near Punjab Enginecering College, Chandigarh) Punjab, India.

Sporis and Adventure

Adventure. Indoor/Qutdoor Ganmics

Golf Club

The Golf Course
Golf Academy & Range

Events and Conferences

Corporate Events
Weddings
Colages

Terms & Policies

Terms & Conditions
Hotel Policies

Conpect With Ls




tnstaprand 88

Minigrest 1 34
Call us at

+917969016323 ( Golf Booking / Coaching / Membership )

( Restaurant/ wedding / corporate/ school booking event)

Copyright 2023 design by PinnacleInfoldge. All rights reserved
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@\) foresthillresort

Plan your party with us -

LUAE & COMFORT REDEFINED

Contact us: +91-9875908337

© QYVY W

56 likes

foresthillresort Enjoy a pleasant stay or celebrate any special
occasion amidst the picture perfect views at @foresthillresort
that is comfortable and luxurious, with tons of facilities to make

your stay the best one!
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4 foresthillresort
/ Chandigarh, India

/ -
[ e <5 4
. z)?‘, deteiser

" QIPER QNK

)fé/ TAKEOVER
NEXA |YBLIAJIO -

> CHANDIGARH | 8TH MARCH
9AM ONWARDS IIGKETS M!AILAB[E UN
0 o 32

ARJUNA DEORA « BOYKA « BOGUS .
DJVIK « RAWHUL « SOLOIST « ZORPH .

c " FOREST HILL RESORT

y, M& wvinfinLe WH_["N |TFEHHTEm
wl(ﬁyldl . |SC PE| -=“ﬂ" I_ﬁ_ M GIC FUNNEL

© QY N

@& Liked by 32stitchesmusic and 54 others
foresthillresort The BIGGEST HOLI PARTY in town
* @wildin.ixc CHANDIGARH !!

VH1 SUPERSONIC TAKEOVER !!

M Bea
.mgl JINg

SBUNDFOHM
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foresthillresort and amaltasfarms .
Chandigarh, India '

=)

JOOKINGS
NOW OPEN

MING UP WITH A WEDDING VENUE ON THE LAKI
| THE SHIVALIK RANGES FOR TRICITY TO EMBRAC

© QY W

2—, Liked by theperiwinklestudio and 84 others

foresthillresort Celebrate your wedding or any special occasion
at the Gorgeous and Scenic views of @foresthillresort on a lake,
with elegant and eye-catching decor & support by
@amaltasfarms that will make your special day, extra special
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The Chief/Suparintending /Executive Engineer
Drainage-Cum-Mining & Geology-1

WRD, Punjaly, Chandigarh

1. I/We request 1o apply for the grant of @ No Objection Certificate from drainage
department to set up 'Open Marriage Palace'

The reguisite particulars are as under,

i Status of the applicant whether: LLP {Limited Liability Parthership)
i, Irs the case of individual a} Name NA,

b) Address MN.A.
jit, in the case of Firm/C-operative societias/Companies:

_A) Name; ORCHID $PACE DESIGNS LLP
b Address:  Regd. Office -5.C.0. 118-119-120, Sector 34-A, Chandigarh
Corporate Office - DSS-8, Ist floor, Sector 2, Panchkuly {Haryana)
¢} Major Activities: Hospitality
d} Name and Address of Partners: {11LSAURABH GUPTA SfO SH. SANIIV GUPTA
{2}, ANKITA GUPTA W/O SH. SAURABH GUPTA

fte, Longitude and Latitude of the Plot: 76.813783, 30.802334
V. Status of CLU: Under Progress, Application Submitted vide No.506853 dated

31.05.2023 of OTP vide their office Reminder Letter Na. 987 dated
19-06-23 for NOC they have asked for certain documents (Letter

Enclozed)
i, Status of RERA: Approved/Under Progress/Not Applicable: NLA,
{No Colony 1o be developed)
vil. . Whethoer e applicant had ever been granted permission/NOC to setup & colony

under any other law, if so details thereof. NLA. (Mo colony to be developed}

vili.  Whether the applicant had ever been granted permission/NOC 1o setup a colony and
it applying for extension of the same project under any other law, it so, delails
thereof: N.A. {No colony to be developed)

ix. whaether the applicant has gver established a colony or is establishing a colony and if
50 detail thereof: N.A. {No coluny ever developad}

X. Any other information that the applicant may like to furnish.

Orchid Space Designs LLP
Begd. Office 5.C.0.0.18-119-120, Sectar 34-A, Chansigarh, Corporste Office 058 B, 1% foor, Sec. 2, Panchhuly
apdindintaal com
{ontact no, 9592911000, 5592706000
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We enclose the following documents in triplicate, namely:

Copy or copies of all the title deeds and other documents showing the interest of the
applicant in the land under the proposed colony alongwith a list of such deeds and
other documents and if the land is owned by another person the consent of the
owner of such land to the developrment of the colony or construction of the building.

A copy of the shajra plan showing the location of the colony alongwith the name of
the revenue estate, khasra nurmber of each field and the area of each field. Also if
any drain/sheet flow creek/choe/ Nallah passes through the proposed colony. The
alignment/ flow of the drain/ sheet flow creek/choe/Nallah should not be
chstructeds changed in any way.

A guide map on 3 scate of not less than 1:1,000 showing the location of the colony in
relation to surrounding geographical features to enable the identification of the site.

A survey map {Contour Plan} of the land under the colony ob a scale of not less than
1:1.000 showing the spot levels at a distance of thirty metres and where ngcessary
contour plans and the survey will also show the boundaries and dimensions of the
said land the locaticn of streets of at least thirty metres of the said land and existing
means of access to and from existing roads. In addition to this, if any culvert is
present along the road of the proposed colony, it should be shown in the map. Also
show any drainfoulvert passes within the radius of 200 m of proposed colony,

An explanatory note explaining the sallent features of the proposed colony in

particulars the sources of the arrangements for undisturbed sheet flow, storm water,

water passing through existing culverts and technigues/ structures for Rain water

harvesting.:
The applicant proposes 1o convert already existing and fully
develuped form into an 'Open Mardage Palace', without
carrying out any new construction on site.  All facilities
already exist on site and no fresh digging or cutting etc. is
required 1o be undertaken., Rain water Harvesting is not
feasibie as it is an open space,

Plans showing the Green belt according to the approved Master plan of the District,
Master plan not approved for this area. However, sufficient
green belt has been provided.

Document depicting demarcation of the proposed location/ Area from Revenue
Dapartment,

Affidavit must be given by the applicant stating that they will obey avery
instructions/guidelines given by the Water Resources department, If not followed by
the Builder, then the right to cancel granted NCC is reserved by the Water Resources
depariment.

Enclosed



ix. If CLU has been issued ther attach that docuiment.

Notissued a5 the same is under process.

X, If any kind of Pucca structure (Bridge, Foot Bridge Including Ramp and another allied
works connected o Bridges, ete.) neads to be constructed at the site then proper
case for NOC including drawings/ documents shouid be submitted separately along
with appropriate Performa’s as per the Punjab Government, WRD Notification No.
WR- IRWRO3/1/W1/8 dated 2023/01/06.

N.A. a5 no access to seasonal rivulet iz required.

xi, The builder should obey point no. 4 and 5 of "Punjab State Sand and Gravel Mining
Policy 2022" issued by Punjab Governmen?, WRD Notification No. -2022/4/11 )
338/6- dated Chandigarh 2022/08/24 or any subsequent notification issued by the
Dept. of Mines & Geology w.r.t. payment of royalty of ordinary earth/clay.

The applicant shall fully comply with these instructions.

i The builder will bound 1o Install STR/ETP of required capacity and will ensure the use
of treated water within their premises for other activities. in-case the builder
violates the rules and disposed-off untreated water directly in any natural
choe/drainfcreek then he is Hiable 1o pay penalty as per Canal and Drainage Act.

The upplicant undertakes to install STRJETP as approved &
required by Punjab Pollution Control Board. No untreated
water shall be disposed off in the choe,

3, Ywe solemnly affirm and declare that the particulars given in para 1 are correct to
the best of myfowr knowledge and belief.

Date:- Yours Sincerely o

Place: for Orchin Space t?f%fma;g% Ly

i g
{Saurabh Gupta) Partnes
Pariney '
Crehid Space Designs LLP
The Hermitage Farm” Village Karoran,
Raroran-Baddi Road, Tehsil Klwrar
Drisirict SAS Nagar.

Enclosed:-

{1) Fards of the land {2} Detait of Land

{3) Notification {4) District Town Planner Letter Dt 19.6.23

{5) Registries of Land (6} Girdawari of Land

{7} Hon'bie Punjab & Haryang High Court Qrders (8} Authority Letter/Resolution

(8} Partnership Deed {10} Company Certificate

{i1) PAN Card of Company {12} Adhar Card & PAN Card of pariners

{13) Aks Shajra {14} Latha copy

(15) Topagraphical Plans {16} Guide Map

(17} Google Earth Map {18) Affidavit
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(19} Punjab Farm Touriset Registeation Certificate {20) Ground Water Extraction Permission

£21) IS&QPQS&Q, Hote
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PUNJAB WATER REGULATION AND DEVELOPMENT AUTHORITY
sco 149-152, Sector 17 ¢, Chandigarh — 160017
PERMISSION FOR EXTRACTION OF GROUNDWATER
(Under The Punjab Groundwater Extraction And Conservation Directions, 2023)

Unit ID: Permission Number; | Date of Grant of Permission Valid up to
1370701259 | PWRDA/M/07/2023/L1/84 05.07.2023 04.07.2026

1 | Name of Unit: The Hermitage Farm By Orchid Space Designs LLP

2 | Activity of Unit: Other (Farm Stay Registered Under Punjab Heritage and
Tourism Promotion Board, Certificate No, PHTPB/FT/2021/34)
3 [ Address/Location of { Karoran-Baddi Road, Village Karoran

Unit: District SAS Nagar PIN; 160103
4 j Assessment Area Majri Status: Green
{Blocl):
S | District SAS Nagar

6 | Head Office Address: | Regd. Office : SCO 118-119-120, Sector 34, Chandigarh 160022
Corporate Office:- DSS 8, 1 Floor, Sector 2, Panchkula

(Haryana} 134109
Emait osdlindia@gmail.com
Phone/Mobile No, 9562700000 9592911000
7 i Project Status: Existing
8 | No. of Existing Tube- | No. of Proposed Tube-Wells { Total Number of Tube-Wells
Wells Permitted
01 00 01
9 | Volume of Ground Fresh Brackish/Saline
Water Permitted to be
Extracted(m®/month) 1500 -

Note: This permission is granted in terms of the Punjab Groundwater Extraction and Conservation
Directions, 2023 notified on 27 January, 2023 under section 15 of the Punjab Water Resources
(Management and Regulation) AC%«QB?G‘EM,E subject to the conditions given overleaf.

q -

Dated: 05.07.2023 — Navalﬁ% AD.L-

Place: Chandigarh Sub Divislonat focm

Punab Water Reguation énd Development Authorly
Chandigarh,







307 Date:24-07-2023
To,

The District Forest Officer,
$AS Nagar

Subject:- Application for grant of NGC

I, Saurabh Gupta, partner of Orchid Space Designs LLP, owner of land 2t Village Karoran, H.8.
Np. 352, Tehsil Kharar, District SAS Nagar {Mobali) (Fard of land attached as Annexure 1}
have applied for CLU for Open Marriage Palace {without permanent construction) on the
above sald land. The detail of the land attached hierewith as Annexure 2.

Area 67 K-02 M {8 Acre-03 Kanal-02 Marla}

The District Town Planner, SAS Nagar asked us to get NOC from Forest Deparimant for the
above mentioned area. Our above mentioned land is Delisted land and the restrictions,
regulation and prohibitions under Section 4 & 5 of Punjab Land Preservation Act 1900 are
removed vide Notification No. 39/578/2005-Ft.11I/6087 dated 13.08.2010. {Natification Copy
Attached as Annexure 3}, Copiges of the ord_e_r.-s‘_:qf-an‘.bie-.ﬂtinj_ab & ‘Haryana High Court
dated 01-06-2023 & 07-07-2023 clarifying removal of all restrictiohs.on the delisied land are
enclosed herewith as Annexure 4 & 5 for your kind reference.

It is, therefore requested that Rindly issue us:NOT 1o apply fm" CLU for Operi: Mamage Palace.
{Without permanent construction) on the above mentioned. Iand

Yours faithfully _
for Orchid Space Designg

{Saurabh Gupta)
Partner
Orchid Space'Desi_'grj-S_ LLP




To

The District Town Planner, ) !
District SAS Nagar, f ol

PUDA Bhawan, Sector 62
SAS Nagar, Mohali, Punjab,

Subject:- Apglication for grant of permission for CLU.
Sir,
 pigase refer to your letter No. 967/D7TP (SAS Nagar) dated 19-06- 2023 {Enclosed), in regards to
oy application z”or grant of permission far CLU, for ‘Open Marriage Palace’ at “The Hermizagi:
Farm”, Village I\aroran, H.B. No. 352, Tehsil Kharar, District SAS Nagar {Mohali). A compietre se

of documents, as asked fo_r vide letter cited above, is enclased.

' ms;;h {'efo_re _requ‘es_:t_e:d that the permission applied for may please be granted.

’ {55 = i -
- Date - zio ‘) o Vo%rs%rgv%r oo Designg LLP
; : ga ’\&n Dk ] jji‘ ,.-'.»/
L .y O,_,—-r"“" "
Pariney
{Saurabh Gupta)

Partner

Orchid Space Designs LLP

The Hermitage Farm' Village Karoran,
Karoran-Baddi Road, Tohsil Kharar
District SAS Nagar.

{2) Registries of Land, Girdawari of Land
{4) CRC Report

{6) Aks Shajra

{10) Project Report

{15} Undertakings

otifcat'on Dt.13.08.2010
Haryana Hsgh Court Order (3} Partnership Deed

- {5) PAN Card of Company
ja_ijd tJ__f _partner.s {7)Topographical Plans
z_sm_._Registration Certificate {9) Ground Water Extraction Permission

Orchid Space Designs LLP

“419- 1‘?(1 Secwr 34-4, Chandigarh, Corporate Office D3S §, 17 Floor, Sec. 2, Panciiku)
. . nsa:md:a@ﬁma‘é com
Coatact no, 9392911600, $592 00048
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REGISTERED '
To )
\}%he Hermitage,

Vi, Karcoran, Tehsit Kharar,
Cristt. SAS Nagar

Subject: Proceedings of the personal hearing given to M/fs The Hermitage, Vill. Karooran, Tehsi}
Kharar, Distt, SAS Nagar u/fs 33-A of the Water [Prevention & Control of Poliution) Act,
1974 by the Chairman of the Board on 18/7/2023

The following were present:

From Board's side:

Sh. G.5. Majithia, Member Secretary

Sh. Sandeep Bahl, Chief Environmental Engineer (?)
Sh. Lavneet Kumar, Sr. Environmental Engineer {2P-1)
Sh. Rajeev Kumar Gupta, Environmental Engineer {ZP-1)

From project proponent side:

Sh. Sanjeav Gupta, Owner

it was brought out that the project propenent has failed 10 apply for obtaining consent t¢
establish/ operate of the Board as required under the Water [Prevention & Control of Pollution] Act, 1974
and the Alr (Prevention & Control of Poliution} Act, 1981.

An applicetion OA no. 161 of 2023 tited as Rana Ighal Singh Jolly v/s State of Punjab and
others was field in Hon'ble NGT regarding noise pollution by the Hermitage, village Karcoran, Tehsi Kharar
by organizing functions/ Marriages. Hon’ble NGT in its order dated 14.03.2023 directed to visit the site by
conslituting a joint commitiee with direction to submit report within 02 months. Accordingly, the joint
committee comprising of SOM Kharar, FQ Mohali, DTP GAMDA, E0 M.C Naya Gaon, CPC8 and PPCS vide
order no. ADC{UDY/2023/143 dated 09,05.2023 was constituted by ADC {UD] Mohali.

The site of M/s The Hermitage, Viilage Karooran, Tehsli Kharar, District SAS Nagar was
visited by the johit committee on 12.05.2023 and contacted Sh. Sanjay Gupta, Prop. During visit, it was
observed as under:

1) The representative informed that fust function was held here in Feb, 2020 and it was his
daughter’s marriage function. Thereafter, COVID-19 happened and the functions started in 2022
only. He further informed that they have three [awns and they give these on rent for one day and
are noet providing any catering/decoration saervices and clients are hoiding functions / marriages
in The Hermitage on their own. There are about 50 functions happening in one year L.e. during
winter seasgn only as they have net provided any kind of shed/air conditioners for rainy / summer
seasons, The clients thamselves are required to obtain necessary permission from the c-oncern
Department for serving liquor. He further informed that they are paying GST for the functions /
marriages being heid here.

21 The Hermitage is located outside the limits of Municipat Council, Naya Gaon.

3} The Hermitage has not built any permanent structure and has constructed two reoms for office
purpese, 2 no. toilets, 2 no. dressing rooms/changing rooms, 1 no. cabana, 2 no. kitchens and 3

ne. lawns,
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4} On the day of visit no function was being held in the farm house.
5) The Hermitage has also installed 2 no. DG sets of capacities 125 KVA and 25 KVA as backup1f
electricity in case of power failure. Hence, the possibility of organizing function(s} cannot be ruled

out.

6} The Department of Town and country Planning has not issued any change of iand use to The

Hermitage hecause no such activity like carrying out functions / marriages is allowed here,

7 No permission for playing 0J / Loud Speakers is obtained by The Hermitage ever from SBivt Office,
Kharar.
8} The Hermitage has never obtained for consent to establish (NCC) / consent to operate under

Water (Prevention & Cantrol of Pollution) Act, 1974 and Alr (Prevention & Control of Poliution)
Act, 1981 as required from pollution angle from the Board.

9} The Hermitage has installed one Borewell. Np permission has been obtained from The Punjab
Water Repulation and Development Authority (PWRDA} under Punjab Water Resources
{Management Regulation) Act, 2020 for abstraction ofgroundwater.

109 The Mermitage has not provided any ETP/STP for the treatment of wastewater generated from
kitchen and toilets. The representative informed that they have provided soakage pits.

From the above, it is evident that the prop. is operating its unit without the valid consent
to establish/ operate of the Board as required under the Water {Prevention & Control of Pollution) Act,
1974 and the Alr (Prevention & Control of Pollution) Act, 1981.

The matter has been considered by the Competent Authority and it has been decided to
issue notice u/fs 33-A of the Water [Prevention & Control of Poliution} Act, 1974 for proposing closure of
the project after affording an opportunity of personal hearing, due to aforesaid. Therefore, the project
proponent was served notice u/s 33-A of the Water {Prevention & Control of Pollution) Act, 1574
alongwith an oppartupity of personal hearing before the Chairman of the Board with the following
directions:

1) Environmental compensation shali be imposed on the project proponent as damage to the
Envirgnmant,

23 The prop. shall stop all the activities at the site with immediate sffect and stop forthwith
discharging any effluent/ wastewater into sewer/ infand surface water/ onto land or through any
other mode.

33 The PSPCL authorities shall disconnect the electric connection for this project or any of its
components, with immediate effect,

But neither hearing was attended by project proponent nor submitted by reply,
Accordingly, project proponent was afforded another opportunity of personal hearing to 19/7/2023 and
same was informed to the project proponent vide Board’s letter no, 4799-4810 dated 12/7/2023.

The representative of the project proponent attended the hearing and submitted the
written reply, which was taken on record. He informed during hearing that only lawns have been
developed to organize functions and no kitchen has been provided in the said premises. Further, two
toilets have also been constructed and septic tank has been provided for the treatment of wastewater
generated from said toilets. He also informed that it has applied for obtaining CLU of the said project. He
assured that the movement CLU will be issued, CTE/ CTO under the Water {Prevention & Control of

Pollution) Act, 1974 and the Air [Prevention & Control of Pollution) Act, 1981 will be appiied to the Board

“2-
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and tifl that no function will be organized in the said premises il 31/10/2023 so that no damage t
environment can be caused.
LA After hearing the representative of the project proponent and officers of the Board, the

Chairman of the Board decided that:

1) The project proponent shall not carry out any function without obtaining consant to establish/
operate as required under the \Water {Prevention & Control of Pollution) Act, 1874 and the Air
{Prevention & Control of Pollution) Act, 1981 under any circumstances and will abtain consent to
establish/ consent 1o operate of the Board under the Water (Prevention and Controd of Pollution}
Act, 1974 and the Alr (Prevention and Control of Pollution) Act, 1981 of the Board.

2} Environmental Engineer, Punjab Poltution Control Board, Regional Office, SAS Nagar shail visit the
site and check the adequacy of septic tank instalied by the project proponent for treatment
wastewater and disposal arrangements of treated wastewater made by the project proponent.

3) Environmental Enginger, Punjab Pollution Contro! Board, Regional Office, SAS Nagar shalt identify
other such projects and initiate action under the provisions of the Water (Prevention & Control
of Pollution} Act, 1874 and the Air {Prevention & Contro! of Poliution] Act, 1981,

4} EE, RO, SAS Nagar shall check the contentions of the owner of the lawns w.r.1. water pollution and

solid waste disposal arrangement in Naya Gaon and report the same separately.

You are, therefore, requested to comply with the aforesaid decisions of the personal
hearing.

Punjab Pollution Controf Board

Endst. N0 oo Dated .o

A copy of the above is forwarded to the Environmental Engineer, Punjab Poliution Control
Board, Regional Office, SAS Nagar. It is requested to verify the compliance made by the industry/ project
proponent and shall submit further report and recommendations.

e
Environmental Engineer

for & on behalf of the
Punjab Poliution Cantrol Board
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Date: 10-07-2023

To e . 4 4 ull )

' e ‘.nﬂ‘,‘fja’atu Hag, duh ggwy o U?
The Chairman, ) ' W

gt ate drafe Amafe-d e
Punjab Pollution Control Board, 5% - %59, \S
Vatavaran Bhawan, Head Office, 370 Y Nver 3
_Nabha Road, Patiala. ! — ol P
L _./
Lr 5. R0/ wjﬁb@ﬂ e
ibject:- i

Notice to issue directions u/fs 33-A of the Water (Prevention & Control of
Pollution) Act, 1974.

Sir,

Please refer your letter number PPCB/RO/No 2891 dated 04/07/23 on the subject cited

above. In this regard following humble submissions are made for your kind consideration:-

1. The Hermitage Farm was never conceptualised or developed as a Marriage palace. |t
is basically a Farm, which is on a very limited basis, being rented out for few days, to
- generate some resources to sustain itself,
2.

The land in question was in our ownership since 1995 but due to very poor quality of

soil, being sandy and lack of water source , no plantation could be done & sustained.
Not a blade of grass grew here till 2019. '

3. Marriage of my daughter was fixed for 1st Feb., 2020. For the purpose of holding
family function on our own piece of land, the process of developing the land was

initiated in October 2018 after installing a borewell and levelling & soil filling.

4 Only 25% work of soil development could be done till the time of marriage.
5. No wash rooms were constructed till 2022. For our function, 2 mobile toilet unit was
hired from Delhi.
6. Due to Covid crisis in 2020 from March onwards, in the country & subsequent lock
down, all development work was stopped .
(2 Due to Covid restrictions no functions could be heid in 2020.
8.

In 2021 also, due to even more severe Covid wave, strict restrictions were imposed
on number of persons who could collect at one place. Hence, only low key marriages

were taking place & only 5/6 small functions of close family/ friends were held at

1 mc_

Asstt. Environtentai Englnest
Punjab Pollution Control Board
Regional

, S




10.

11
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No washrooms could be constructed till 2022 due to lack of funds & non availability

of manpower due to Covid.
in 2022 we applied to GAMADA vide no 364112 dated 05/07/2022 to grant us

permission for Open Marriage Palace . We gave an undertaking to abide by all rules &

regulations in this regard.
However, the Deptt did not revert back to us as there was an inter departmental lack

df clarity regarding implementation of Hon Punjab & Haryana High court orders in

contempt petition CACP No 13,14,15 of 2016 s
Further, in CACF" no 13 of 2016, following orders were passed on 04/05/2016:-
In CACP No.13 of 2016, again on {)4.05.2016, the following order was passed:-

“Heard the submissions made by Sh. Ashok Aggarwal, Advocate General,
Punjab for the appellants and Sh. Puneet Bali, Senior Counsel for the
respondents.

Sh. K.S. Sidhu, 1AS, ACS (Revenue), Sh. Vishwajeet Khanna, 1AS, F.C.
(Forest), Government of Punjab, Sh. Vikas Pratap, IAS, Secretary to
Government of Punjab, Department of Local Government, Sh. D.S. Mangat,
IAS, D.C., SAS Nagar and Sh. Paramjeet Singh, IFS were present in the Court.
During the course of hearing, Sh. Vishwajeet Khanna, IAS, F.C. (Forest),
Government of Punjab, Sh. Vikas Pratap, |AS, Secretary to Government of
Punjab, Department of Local Government and Sh. D.S. Mangat, 1AS, Deputy
Commissioner, SAS Nagar swore to their individual affidavits and the same
have been placed on record,

It Is found that out of 1092 acres of land identified and demarcated
as non-forest area by the State of Punjab, approximately 588 acres of land
which squarely fall within the Revenue Estate of village Karoran form part of

Nagar Panchayat, Nayagaon. The remaining 504 acres of land are found to
‘be non-forest area.

Learned Advocate General, Punjab appearing for the appellants
submitted that as there was no Master Plan to develop the above 504 acres
of land which also do not fall under the forest area, the individuals concerned
may develop their respective lands subject to the laws which are applicable
for such development. in this context, it is noticed that the Bench, while
disposing of the main writ petition, observed that the notifications issued by

the State would in substance apply only in case the land in question has been
classified as forest land in the Government records.

ATC
A

Asstt. Envirenmantal Bnginexr

' Punjab Pollution contraigbuard

Regional Office, 5.A.5. Naga
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In the light of the above observations, we are of the considered view
that the restrictions imposed will not apply to 1092 acres of land identified as
non-forest area, which, In fact, forms part of the notification issued on

30.08.2010 by the Department of Forest and Wild Life Preservation, State of
Punjab.

13.  The Hon’ble Punjab & Haryana High Court has now in a fresh Contempt Petition No.
COCP-1502 & 1105 of 2023 (0&M) titled Gram Panchyat Bari Karoran versus Vikas
Garg, IAS and Others has passed an order on 01.06.2023 followed by order on
07.07.23 clarifying position in regards to approvals/ permissions in the area of Village
Nayagaon. (Copy of orders Dt. 01.06.23 & 07.07.23 are enclosed herewith)

14.  Inview of aforesaid directions of Hon High Court, we have once again submitted an
application for grant of CLU for Hermitage farms on 05.06.2023.
15. GAMADA vide their letter no 967 dt 19.06.2023 has asked us to submit some
documents which we are in the process of submission very soon.
16. It is submitted that we started holding limited number of functions in 2022 from
_ November onwards till February 2023. No function has been held thereafter.
’i 17.  Itis clarified that we do not have even one permanent structure at our farm.
18.  No hall has been ;:onstructed in our farm for the purpose of holding any function.
19. ﬁo kitchens have been constructed/provided at our farm.
20.  We do not provide any catering / decofationf sound / valet services at the farm. Each
function has new set of people involved/hired/ engaged by the host .
21.  No food is allowed to be cooked at our premises as no provision for kitchen has been
made.
22,  No washing of utensils is allowed at our premises as no provision has been made *or
the same.
23. Al food is cooked by the hired caterers in their cloud/base kitchens located‘ in
| Chandigarh/ Mohali. The cooked food is brought in special vehicles meant for the
purpose and entire left over food & unwashed crockery is carried back to tl[eir
respective base kifchens,
24,

It is financially unviable for caterers to organise mobilisation of vast resources

including gas cylinders/ coal/ burners& raw vegetables & condiments etc at jour

1 _ venue just for one function. All food is much more economically cooked in base
' N kitchens,

At

Asstt. Envirorimental Engineer

Punjab Poilution Contro] Boarg
Regional Office, 5.A.S. Nagar
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26.

28.

29.

30.

31

32.

33.

34,

315 |

We never converted our Farm into a marriage palace in practice, as we have allowed |

limited number of functions in 2022/2023 winter only, during 4 months of winters ||

from November to February. Functions can not be held in remaining months due to |

|
lack of a hall/ permanent cover. Due to prolonged summer & monsoon seasons,
functions cannot be held in the open area,

|
The basic character of our place is only Farm which is not even a Farm House as |
nohody resides there. We, as a family live in Panchkula. |

|
Few temporary or pre-fabricated structures have been raised at the farm. There is |

) g |
one green house for developing seasonal plants & flower saplings as it is entirely
done in house.

|
Two rooms by way of a pre-fabricated structure has been put up for occasional use as |

|
our Farm has been approved under Punjab Tourism Department scheme of ‘Farm

Tourism’ vide number PHTPB/FT/2021/34 Dated 04-10-2021. (Copy enclosed) |

|
Washrooms for both men & women alongwith a Septic Tank have been constructed |

in the year 2022. They have been used only during last season. ||
We have never discharged any effluent or waste watef into the soil or in the|
river/seasonal rivulet as we strongly believe in upholding Nature including trees &||
birds and animals. ||
We, by way of sheer hard work & our commitment to preservation of environment,
converted completely barren sandy soil into a lush green farm with hundreds of||
Trees/ Plants & shrubs. |

|
We have planted a large number of fruit trees all along the boundary along the choe!

: |
side to attract birds & squirrels. We do not pluck any fruit from the trees & simply|

allow them to enjoy the fruits so that they come there in large numbers. In fact, the|

|
farm witnesses a huge number of migratory birds also due to large water bodies &

|
tranquil atmosphere.

|
Even the complainants before the NGT have not made any complaint ragarding||

discharge of effluents & degrading natural environment. They only raised the issue of|
sound. ' ||
We assure & give an undertaking that' we are in the process of taking all approvals &||
shall abide by all rules & regulations as required by Punjab Pallution Control Board.

We undertake to install an STP as per the norms for which we have already hired a||

consultant . The same shall be installed as soon as we get the CLU, as at present NGT|

9 |
|
|

o |

S
' ineer
_gnvironmental Engin
g?r%ab pollution control BO

ard
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162

has passed an order restraining us from holding Marriage functions till further

14

orders.

t3
constituted in furtherance of directions of NGT. NGT has already initiated

36 Itisalso submitted that the present notice is based on committee report, which w;

proceedings & passed interim orders. Any further action based on the present notice

arising out of the same report shall lead to parallel & simultaneous proceeding

before two different forums. It is requested that action on notice under reference

may be stayed, till the finalisation of proceedings before NGT. Also, since we have

initiated the process of obtaining CLU after Hon High Court has clarified the matter

1

we may be gfanted time to obtain required approvals. Since NGT has aiready passed

an interim order & case is now listed for 23rd August, the matter may be closed/

deferred till a date after the date in the NGT,

With.Regards,

for Orchid MD%:J\:}\L/
Pariner

Saurabh Gupta
Partner
Orchid Space Designs LLP
' For The Hermitage Farm
f Village Karoran, Tehsil Kharar,
1 District SAS Nagar
Mobile 9592911000, 9592700000
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Date
To

The Naib-Tehsildar
Majri
Dist. SAS Nagar

Subject:- Application for getting permission to organize Private family function in our
Farm land at Village Karoran, Hadbast No, 352, Sub-Tehsil Majri, District
SAS Nagar.

Sir

it is submitted that our company have Farm land in Village Karoran, Hadbast No. 352, in the

name of M/s Orchid Space Designs LLP. We want to organize a private family function of

our known person in our farm house land situated at Village Karoran, Hadbast No. 352

on 15-01-2023. There will be gathering of 500 persons approx. in the function. We will

follow all the prevailing rules & regulations imposed by State Govt. & Central Government in

view of the COVID-19 pandemic. Kindly grant us permission to organize this function.

for Grehid Space :
Thanking you.

(Saurabh Gupta)
Partner
Orchid Space Designs LEP

MWJ@'{ M?M'}LM

E ”I%E ma'”ﬁé%iﬂ ‘
Orchid Space Designs LiLP

Regd. Office 5.C.0. 118-119-120, Sector 34-A, Chandigarh,
osdiindia@gmail.com



165

D€ 18/ 1225

To

The Naib-Tehsildar
Majri
Dist. SAS Nagar

Subject:- Application for getting permission to organize Private family function in our
farm land at Village Karaoran, Hadbast No. 352, Sub-Tehsil Majri, District
SAS Nagar.

Sir

it is submitted that our company have Farm land in Village Karoran, Hadbast No. 352, inthe

r;ame of M/s Orchid Space Designs LLP. We want to organize a private family function of

our known person in our farm house land situated at Village Karoran, Hadbast No. 352

on 21-01-2023. There will be gathering of 200 persons approx. in the function. We will

follow all the prevailing rules & regulations imposed by State Govt. & Central Government in

view of the COVID-19 pandemic. Kindly grant us permission to organize this function.

for Orchid 5pa  Designs LLp

Thanking you.
Partnay
{Saurabh Gupta)
Partner
Orchid Space Designs LLP

e B

Orchid Space Designs LLP
Regd. Office 5.C.0. 118-113-120, Sector 34-A, Chandigarh, .
: osdlindiagdgmail.com
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Date —ol_
To 170/~ 227

The Naib-Tehsildar

Majri

Dist. SAS Nagar

Subject:- Application for getting permission to organize Private family function in our
Farm land at Village Karoran, Hadbast No. 352, Sub-Tehsil Majri, District
SAS Nagar. o '

Sir

ltis submitted that our company have Farm land in Village Karoran, Hadbast No. 352, in the
name of M/s Qrchid Space Designs LLP. We want to organize a private family function of
our known person in our farm house land situated at  Village Karoran, Hadbast No. 352
on 22-01-2023. There will be gathering of 400 persons approx. in the function. We will
follow all the prevailing rules & regulations imposed by State Govt. & Central Government in

view of the COVID-19 pandemic. Kindly grant us permission to organize this function.

for Orchid Spaca Designs
Thanking you.

D e e
{Saurabh Gupta)
Partner
Orchid Space Designs LLP

7
H'RaT
Q@

Orchid Space Designs LLP
Regd. Office 5.C.0. 118-119-120, Sector 34-A, Chandigarh,
osdlindia@gmail.com
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Date
To

The Naib-Tehsildar
Majri’
Dist. SAS Nagar

Subject:- Application for getting permission to organize Private family function in our
Farm land at Village Karoran, Hadbast No. 352, Sub-Tehsil Maijri, District
SAS Nagar.

Sir

It is submitted that cur company have Farm fand in Viliage Karoran, Hadbast No. 352, in the

name of M/s Orchid Space Designs LLP. We want to organize a private family function of

our known person in our farm house land situated at  Village Karoran, Hadbast No. 352

on 28-01-2023. There will be gathering of 250 persons approx. in the function. We will

follow all the prevailing rules & regulations imposed by State Govt. & Central Government in

for Oroing apacs

view of the COVID-19 pandemic. Kindly grant us permission to organize this function.
Thanking you.
{Saurabh Gupta)

Pariner
Partner

Orchid Space Designs LLP

Moved an g2 Gk Adan
. i /-}

HTRal
§-

Orchid Space Designs LLP
Regd. Office 5.C.0. 118-119-120, Sector 34-A, Chandigarh,
osdlindia@gmail.com
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Date
To

The Naib-Tehsildar

Majri
Dist. SAS Nagar

Subject:- Application for getting permission to organize Private family function in our
Farm land at Village Karoran, Hadbast No. 352, Sub-Tehsil Maijri, District
S5AS Nagar.,

Sir

it is submitted that our company have Farm land in Village Karoran, Hadbast No. 352, in the

name of M/s Orchid Space Designs LLP. We want to organize a private family function of

our known person in our farm house fand situated at Village Karoran, Hadbast No. 352 .

on 30-01-2023. There will be gathering of 500 persons approx. in the function. We will

follow all the prevailing rules & regulations imposed by State Govt. & Central Government in

view of the COVID-19 pandemic. Kindly grant us permission to organize this function.

$O8 Qromid apsd
Thanking you,

{Saurabh Gupta)
Partner
- Orchid Space Designs LLP

Orchid Space Designs LLP
Regd. Office §.C.0. 118-119-120, Sector 34-A, Chandigarh,
osdlindia@gmail.com
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Date

To

The Naib-Tehsildar

Maijri

Dist. SAS Nagar

Subject:- Application for getting permission to organize Private family function in our
Farm land at Village Karoran, Hadbast No. 352, Sub-Tehsil Majri, District
SAS Napar. :

Sir

't is submitted that cur company have Farm land in Village Karoran, Hadbast No. 352, in the
name of M/s Orchid Space Designs LLP. We want to organize a private family function of
our known person in our farm house fand situated at Village Karoran, Hadbast No. 352
on 01-02-2023. There will be gathering of 400 persons approx. in the function. We wis
follow all the prevailing rules & regulations imposed by State Govt. & Central Government in

view of the COVID-19 pandemic. Kindly grant us permission to grganize this function.

Thanking you.
{Saurabh Gupta)

Partner
Orchid Space Designs LLP

IR

Nireriil
q

Orchid Space Designs LLP
Regd. Office S.C.0. 118-119-120, Sector 34-A, Chandigarh,
osdiindia@gmail.com



170

‘ Date

Te

The Naib-Tehsildar

Majri

Dist. SAS Nagar

Subject:- Appfication for getting permission to organize Private family function in our
Farm land at Village Karoran, Hadbast No. 352, Sub-Tehsil Majri, District
SAS Nagar.

Sir

It is submitted that our company have Farm land in Village Karoran, Hadbast No. 352, in the
name of M/s Orchid Space Designs LLP. We want to organize a private family function of
our known person in‘ our farm house land situated at  Village Karoran, Hadbast No. 352
on 05-02-2023. There will be gathering of 500 persons approx. in the function. We will
follow all the prevailing rules & regulations imposed by State Govt. & Central Government in

view of the COVID- 19 pandemic, Kindly grant us permission to organize this function.

Thanking you.

{Saurabh Gupta)
Partner
Orchid Space Designs LLP

fee ve aFHETid

-

Orchid Space Designs LLP

Regd. Office 5.C.0. 118-119-120, Sector 34-A, Chandigarh,
* psdiindia@gmail.com
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Date

To

The Naib-Tehsildar

Majri

Dist, SAS Nagar

Subject:- Application for getting permission to organize Private family function in our
Farm land at Village Karoran, Hadbast No. 352, Sub-Tehsil Majri, District
SAS Nagar. '

Sir

H is submitted that our company have Farm land in Village Karoran, Hadbast No. 352, in the
name of M/s Orchid Space Designs LLP. We want to organize 3 private family function of
our known person in our farm house fand situated at  Village Karoran, Hadbast No. 352
on 06-02-2023. There will be gathering of 200 persons approx. in the functio.n. We will
follow all the prevailing rules & regulations imposed by State Govt. & Central Government in

view of the COVID-13 pandemic. Kindly grant us permission to organize this function.

&§

o

for Qrchid Spacea §

Thanking vou.

{Saurabh Gupta)
Partner
Orchid Space Designs LLP

S

hﬁ*@’aﬁ‘/

Orchid Space Designs LLP
Regd. Office 5.C.0. 118-113-120, Sector 34-A, Chandigarh,
osdlindia@gmail.com
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Date
To

The Naib-Tehsildar
Majri
Dist. SAS Nagar

Subject:- Application for getting permission to organize Private family function in our
Farm land at Village Karoran, Hadbast No. 352, Sub-Tehsil Majri, District
SAS Nagar.

Sir

it is submitted that our company have Farm fand in Village Karoran, Hadbast No. 352, in the

name of M/s Orchid Space Designs LLP, We want to organize a private family function of

our known person in our farm house land situated at  Village Karoran, Hadbast No. 352

on 07-02-2023. There will be gathering of 150 persons approx. in the function. We will

foliow ail the prevailing rules & reguiations imposed by State Govt. & Central Government in

view of the COVID-19 pandemic. Kindly grant us permission to organize this function,

for Orehid Space ians WP
Thanking you. ' .

Parbnar

{Saurabh Gupta)}
Partner
Orchid Space Designs LLP

Lo MM%\»““@”

Y.
Tt v et
waa“r/

Orchid Space Designs LLP.
Regd, Office 5.C.0. 118-119«1_20, Sector 34-A, Chandigarh,
osdlindia@gmail.com
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Date
To

The Naib-Tehsiidar
Majri
Dist. SAS Nagar

Subject:- Application for getting permission to organize Private family function in our
Farm land at Village Karoran, Hadbast No. 352, Sub-Tehsil Majri, District
SAS Nagar.

Sir

it is submitted that our company have Farm land in Village Karoran, Hadbast No. 352, in the

name of M/s Orchid Space Designs LLP. We want to organize a private family function of

our known person in cur farm house land situated at  Village Karoran, Hadbast No. 352

on 08-02-2023, There will be gathering of 400 persons approx. in the function. We will

follow all the prevailing rules & regulations imposed by State Govt. & Central Government in

view of the COVID-19 pandemic. Kindly grant us permission to organize this function.

frr Orchid Space(i

Thanking you.

{Saurabh Gupta)
Partner
Ovrchid Space Designs LLP

/W/—JMM QWAM

ﬂ

e 7y g

Orchid Space Designs LLP
Regd. Office 5.C.0. 118-119-120, Sector 34-A, Chandigarh,
osdlindia@gmait.com



174

Date

To

The Naib-Tehsildar

Majri

Dist. SAS Nagar

Subject:- Application for getting permission to organize Private family function in our
Farm land at Village Karoran, Hadbast No. 352, Sub-Tehsil Majri, District
SAS Nagar.

Sir

It is submitted that our company have Farm land in Village Karoran, Hadbast No. 352, in the
name of M/s Orchid Space Designs LLP. W2 want io organize a private family function of
our known person in our farm house land situated at Village Karoran, Hadbast No. 352
on 10-02-2023. There wili be gathering of 400 persons approx. in the function. We will
follow alt the prevailing rules & regulationé; imposed by State Govt. & Central Government in

view of the COVID-19 pandemic. Kindly grant us permissioﬁ to organize this function.

. for Orohid Space fesigns Lk?‘/
Thanking you.

§2z r“'“sr

{Saurabh Gupta)
Partner
Orchid Space Designs LLP

M o prGarrdo

Orchid Space Designs LLP
Regg. Office 5.C.0. 118-119-120, Sertor 34-A, Chandigarh,
osiftindia@gmail.com
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Date

To

The Naib-Tehsiidar

Majri

Dist. SAS Nagar

Subject:- Application for getting permission to organize Private family function in our
farm land at Village Karoran, Hadhast No. 352, Sub-Tehsil Majri, District
SAS Nagar.

Sir

It is submitted that our company have Farm land in Village Karoran, Hadbast No. 352, in the
name of M/s Orchid Space Designs LLP. We want to organize a private family function of
our known person in our farm house land situated at Village Karoran, Hadbast No. 352
on 11-02-2023. There wiil be gathering of 800 persons approx. in the function. We will
follow afl the prevailing rutes & regulations imposed by State Govt. & Central Government in

view of the COVID-19 pandemic. Kindly grant us permission to organize this function,

]

for Orchid Space Rpsigns L .

Thanking you. | , ) ' - Eartner

{Saurabh Gupta)
Partner
Orchid $pace Designs LLP

liden 1 Goat-dol

Ay

Orchid Space Designs LLP

Regd. Office 5.C.0. 118-119-120, Sector 34-A, Chandigarh,
osdlindia@gmai.com
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Date .
To

The Naib-Tehsildar

Majri
Dist. SAS Nagar

Subject:- Application for getting permission to organize Private family function in our
Farm Jand at Village Karoran, Hadbast No. 352, Sub-Tehsil Majri, District
SAS Nagar.

Sir

It is submitted that our company have Farm land in Village Karoran, Hadbast No. 352, in the

name of M/s Orchid Space Designs LLP. We want to arganize a private family function of

our known person in cur farm house land situated at  Vitlage Karoran, Hadbast No. 352

on 12-02-2023. There will be gathering of 300 persons approx. in the function. We will

follow all the prevailing rules & regulations imposed by State Govt. & Central Government in

view of the COVID-12 pandemic. Kindly grant us permission to organize this function.

for Oroiid Spac\Designg itk
Thanking you. ’
Paringr

{Saurabh Gupta)
Partner
Orchid Space Designs LLP

Moo for ‘-’,Mw

gufee ry aﬁq\é% "
Orchid Space Designs LLP

Regd. Office 5.C.0. 118-119-120, Sector 34-A, Chandigarh,
' osdiindia@gmail.com
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Date

To

The Naib-Tehsildar

Majri

Dist. SAS Nagar

Subject:- Application for getting permission to organize Private family function in our
Farm land at Village Karoran, Hadbast No. 352, Sub-Yehsil Majri, District
SAS Napar.

Sir

ftis subm?tted that our company have Farm land in Village Karoran, Hadbast No. 352, in the
name of M/s Orchid Space Designs LLP. We want to organize a private family function ot
our known person in our farm house jand situated at  Village Karoran, Hadbast No. 352
on 13-02-2023. There will be gathering of 200 persons approx. in the function. We will
follow alt the prevailing rules & regulations imposed by State Govt. & Centraf Government in

view of the COVID-19 pandemic;; Kindly grant us permission to arganize this function.

Thanking you.

{5aurabh Gupta}
Paitner
Orchid Space Designs LLP

Mlenel e et ot anle

Orchid Space Designs LLP
Regd. Office 5.C.0. 118-1159-120, Sector 34-A, Chandigarh.
osdiindia@gmail.carn
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Date
To

The Naib-Tehsildar

Majri
Dist, SAS Nagar

Subject:- Application for getting permission to organize Private family function in our
Farm land at Village Karoran, Hadbast No. 352, Sub-Tehsil Majri, District
SAS Nagar.

Sir

It is submitted that our company have Farm land in Village Karoran, Hadbast No. 352, in the

name of M/s Orchid Space Designs LLP. We want to organize a private family function of

our known person in our farm house land situated at  Village Karoran, Hadbast No. 352

on 15-02-2023. There will be gathering of 800 persons approx. in the function. We will

follow all the prevailing rules & regulations imposed by State Govt. & Central Government in

view of the COVID-19 pandemic. kindlv grant us perrnission to organize this function.

Thanking you.

(Saurabh Gupta)
Partner
Orchid Space Designs LLP

MJH pr Gethedr

e By

R

Orchid Space Designs LLP
Regd Office S.C.0. 118-119-120, Sector 34-A, Chandigarh,
' osdlindia@gmait.com
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Date

To

The Naib-Tehsildar

Majri

Dist, SAS Nagar

Subject:- Application for getting permission to organize Private family function in our
Farm land at Village Karoran, Hadbast No. 352, Sub-Tehsil Majri, District
SAS Nagar. . '

Sir

It is submitted that our company have farm land in Village Karoran, Hadbast No. 352, in the
narne of M/s Orchid Space Designs LLP. We want to organize a private family function of
our known person in our farm house land situated at  Viliage Karoran, Hadbast No. 352
on 16-02-2023, There will be gathering of 300 persons approx. in the function. We will
follow all the prevailing rules & regulations imposed by State Govt. & Central Government in

view of the COVID-19 pandemic. Kindly grant us permission to organize this tunction.
for Grehid Space 0
Thanking you,

{Saurabh Gupta)
Partner

Orchid Space Designs LLP

Orchid Space Designs LLP

Regd. Office $.C.0. 118-119-120, Sectar 34-A, Chandigarh,
osdlindia@gmail.com
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Date

To

The Naib-Tehsildar

Majri

Dist. 5AS Nagar

Subject:- Application for getting permission to organize Private family function in our
Farm land at Village Karoran, Hadbast No. 352, Sub-Tehsit Majri, District
SAS Nagar.

Sir

It is submitted that our company have Farm land in Village Karoran, Hadbast No. 352, in the
name of M/s Orchid Space Designs LLP. We want to organize a private family function of
our known person in our farm house land situated at  Village Karoran, Hadbast No. 352
on 17-02-2023. There will be gathering of 200 persons approx, in the function. We will
follow all the prevailing rutes & regulations imposed by State Govt. & Central Government in

view of the COVID-19 pandemic. Kindly grant us permissio'n to organize this function.

for Qrchid S
Thanking you.

{Saurabh Gupta)
Partner
Orchid Space Designs LLP

MMMP"’S"VW

| e
FfEe Ag Ifesade

H'jidj

Orchid Space Designs LLP
Regd. Office 5.C.0. 118-119-120, Sector 34-A, Chandigarh,
osdlindia@gmail.com
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Date
To
The Naib-Tehsildar
Majri
Dist. SAS Nagar
Subject:- Application for getting permission to organize Private family function in our
. Farm land at Village Karoran, Hadbast No. 352, Sub-Tehsil Majri, District
SAS Nagar.
Sir

It is submitted that our company have Farm land in Village Karoran, Hadbast No. 352, in the
name of M/s Orchid Space Designs LLP, We want to organize a private family function of
our known person in our farm house land situated at  Village Karoran, Hadbast No. 352
on 18-02-2023. There will be gathering of 500 persons approx. in the function. We will
follow ali the prevailing rules & regulations imposed by State Govt. & Central Government in

view of the COVID-19 pandemic. Kindly grant us permission to organize this function.

(o Lrchid Space Designs L
Thanking you. - D_/—;i/"

Pyriney

{Saurabh Gupta}
Partner
Orchid Space Designs LLP

MMMM§M/W€A
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g

Orchid Space Designs LLP
Regd. Office 5.C.0. 118-119-120, Sector 34-A, Chandigarh,
vsdiindia@gmail.com
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Date
To

The Naib-Tehsildar
Majri
Dist, SAS Nagar

Subiect:- Application for getting permission to organize Private family function in our
Farm land at Village Karoran, Hadbast No. 352, Sub-Tehsil Majri, District
SAS Nagar.

Sir

it is submitted that our combany have Farm {and in Village Karoran, Hadbast No. 352, in the

name of MY/s Orchid Space Designs LLP. We want to organize a private family function of

our known person in cur farm house land situated at  Village Karoran, Hadbast No. 352

on 19-02-2023. There will be gathering of 400 persons approx. in the function. We wiil

foliow all the prevailing rules & regulations imposed by State Govt. & Central Government in

view of the COVID-19 pandemic. Kindly grant us permission to organize this function.

for Orchid Space b

Thanking vou.

{Saurabh Gupta)
Partner
Orchid Space Designs LLP

pliasied o3 pro ot

wﬁzmaﬁ%7
e

Orchid Space Designs LLP
Regd. Office $.C.0. 118-119-120, Sectar 34-A, Chandigarh,
osdiindia@gmail.com
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Date

Ta

The Naib-Tehsildar

Majri

Dist. SAS Nagar

Subject:- Application for getting permission to organize Private family function in our
Farm land at Village Karoran, Hadbast No. 352, Sub-Tehsil Majri, District
SAS Nagar. ' . :

Sir

It is submitted that our company have Farm land in Village Karoran, Hadbast No. 352, in the
name of M/s Orchid Space Designs LLP, .We want to organize a private family function of
our known person in our farm house land situated at  Village Karoran, Hadbast No. 352
on 20-02-2023. There will be gathering of 200 persons approx. in the function. We will
follow ail the prevailing rules & regulations imposed by State Govt. & Central Government in

view of the COVID-19 pandemic. Kindly grant us permission to organize this function,

' for Orchid Space Pesigns (4F
Thanking you. Wﬂ’“
- Farbnoy
{Saurabh Gupta)
Partner
Orchid Space Designs LLP

Y e
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g

Orchid Space Designs LLP
Regd. Office 5.C.0. 118-119-120, Sector 34-A, Chandigarh,
osdlindia@grail.com
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Date

To

The Naib-Tehsildar

Majri

Qist. SAS Nagar

Subject:- Application for getting permission to organize Private family function in our
Farm land at Village Karoran, Hadbast No. 352, Sub-Tehsit Majri, District
SAS Nagar. '

Sir

It is submitted that our company have Farm land in Village Karoran, Hadbast No. 352, in the
name of M/s Orchid Space Designs LIP. We want to organize a private family function of
our knawn person in our farm bouse land situated at  Village Karoran, Hadbast No, 352
on 22-02-2023. There will be gathering of 250 persons approx. in the function. We will
follow all the prevailing rules & regutations imposed by State Govt. & Central Government in

view of the COVID-19 pandemic. Xindly grant us permission to organize this function.

for Ovehid Space :&j}f&i
Thanking you. - | :

{Saurabh Gupta)
Partner
Orchid Space Designs LLP

Orchid Space Designs LLP
Regd. Office 5.C.0. 118-119-128, Sector 34-A, Chandigarh,
osdiindia@gmail.com
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Date
To

The Naib-Tehsildar
Majri
- Dist. SAS Nagar

Subject:- Application for getting permission to organize Private family function in our
Farm land at Village Karoran, Hadbast No. 352, Sub-Tehsil Majri, District
SAS Nagar.

5ir

It is submitted that our company have Farm land in Village Karoran, Hadbast No. 352, in the

name of M/s Orchid Space Designs LLP. We want to organize a private family function of

our known person in our farm house land situated at Village Karoran, Hadbast No. 352

on 23-02-2023. There will be gathering of 400 persons approx. in the function. We wiil

follow all the prevailing rules & regulations imposed by State Govt. & Central Government in

view of the COVID-19 pandemic. Kindly grant us permission to organize this function.

for Orchid Space ?;igisﬂ/

Thanking you.
g you. grriveeg

{Saurabh Gupta)

Partner
Orchid Space Designs LLP

Mbwcd o for Guttid

Orchid Space Designs LLP
Regd. Office 5.C.0. 118-119-120, Sector 34-A, Chandigarh,
osdlindia@gmail.com
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Date

To

The Naib-Tehsildar

Majri

Dist. SAS Nagar

Subject:- Application for getting permission to organize Private family function in our
Farm land at Village Karoran, Hadbast No. 352, Sub-Tehsil Majri, District
SAS Nagar.

Sir

it is submitted that our company have Farm land in Village Karoran, Hadbast No. 352, in the
name of M/s Orchid Space Designs LLP. We want to organize a private family function of
our known person in our farm house land situated at Village Karoran, Hadbast No. 352
on 24-02-2023. There will be gathering of 350 persons approx. in the function. We wili
follow alt the prevailing rules & regulations imposed by State Govt. & Central Government m

view of the COVID-19 pandemic. Kindly grant us permission to organize this fynction.

) | for Orchid Space Designs
Thanking you. Lt’

Bariner

{Saurabh Gupta)
Partner
Orchid Space Designs LLP

Orchid Space Designs LLP
Regd. Office 5.C.0. 118-1138-120, Sector 34-A, Chandigarh,
asdlindiz@gmail.com
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Date

To

The Naib-Tehsildar

Majri

Dist. SAS Nagar

Subject:- Application for getting permissicn to organize Private family function in our
Farm land at Village Karoran, Hadbast No. 352, Sub-Tehsil Majri, District
SAS Nagar.

Sir

it is submitted that our company have Farm land in Vitlage Karoran, Hadbast No. 352, in the
name of M/s Orchid Space Designs LLP. We want to organize a private family function of
6ur known person in our farm house land situated at  Village Karoran, Hadbast No. 352
on 25-02-2023. There will be gathering of 200 persons approx. in the function. We wil
foliow all the prevailing rules & regulations imposed by State Govt. & Centrat Government in

view of the COVID-19 pandemic. Kindly grant us permission to organize this function.

for Orehid Space igns LL

Thanking you.
Pariner
{Saurabh Gupta)
Partner
Orchid Space Designs LLP

C Mewned et gei G/,

Orchid Space Designs LLP
Regd. Office 5.C.0. 118-113-120, Sector 34-A, Chandigarh,
osdiindia@gmail com
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Date
To

The Naib-Tehsildar
Maijri
Dist. SAS Nagar

Subject:- Application for getting permission to organize Private family function in our
Farm land at Village Karoran, Hadbast No. 352, Suvb-Tehsil Majri, District
SAS Nagar.

Sir

it is submitted that our company have Farm land in Viltage Karoran, Hadbast No. 352, in the

name of M/s Orchid Space Designs LLP. We want to organize a private family tunction of

our known person in our farm house land situated at  Village Karoran, Hadbast No. 352

on 26-02-2023. There will be gathering of 500 persons approx. in the function. We will

follow all the prevailing ruies & regulations imposed by State Govt. & Central Government in

view of the COVID-19 pandemic. Kindly grant us permission to organize this function.

for Qrohic Space Pesigns
Thanking you.

Farinr

{Saurabh Gupta}
Partner
Orchid Space Designs LLP

Orchid Space Designs LLP
Regd. Office 5.C.0. 118-119-120. Sector 34-A, Chandigarh,
osdliindia@gmail.com
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Date
To

The Naib-Tehsildar
Majri
Dist. SAS Nagar

Subject:- Application for getting permission to organize Private family function in our
Farm land at Village Karoran, Hadbast No. 352, Sub-Tehsil Majri, District
SAS Nagar.

Sir

It is submitted that our company have Farm land in Village Karoran, Hadbast No. 352, in the

name of M/s Orchid Space Designs LLP. We want 10 organize a private family function of

our known person in our farm house land situated at Village Karoran, Hadbast No. 352

on 27-02-2023, There will be gathering of 400 persons approx. in the function. We will

follow all the prevailing rules & regulations imposed by State Govt. & Centrat Government in

view of the COVID-19 pandemic. Kindly grant us permission to organize this function.

for Greig Space

‘ SIG0E LiP
Thanking you. : A/‘_/(iL/

Pariner

{Saurabh Gupta)
Partner
Qrchid Space Designs L1P

Orchid Space Designs LLP
Regd. Office 5.C.0. 118-119-120, Sector 34-A, Chandigarh,
' osdiindla@gmail.com
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GOVERNMENT OF PUNJAB
DEPARTMENT OF HOUSING AND URBAN DEVELOPMENT
-~ (HOUSING 1l BRANCH)
Notification

A
The | ;' August 2017

No.12ﬁ§5}_‘2012-5HgII1 Hglo in pursuance of the degision taken in the Meeting of
{he Stdte Council of Ministers held on 4% August 2017 and in supersession of the previous
notification Nos. 12/8/2012-5 Hg I1/-5094, dated 16.11.2012, No. 12/8/2012-5 Hg 11/-105
dated 07.01.2013, No.12/08/12-6HGU/E26711/1 dated 17.11.2015 antd No. 12/8/2012-
5HgH/820005/1 dated 16.08.2016 issued in this regard, the Governof of Punjab is pleased
to notify the following Potlicy Guidelines and Building Norms for Reguiarization of Existing
Marria‘;‘;e Palaces and for setting up of New Marriage Palaces in the State of Punjab.

However, the approvals granted under the previous policies by the Competent Authority

shall b honoured.

1. Background:

11

1.2

1.3

Keeping in view the orders passed by the Hon'ble Punjab and Haryana High
Court dated 17.08.2012 in CW.P. No. 21547, the policy dated 16.11.2012 for
identifying the authorized/ unauthorized Marriage Palaces was framed with ihe
approval of the Cabineét for the entire State of Purjab which is placed at
Annexure "A'. In continuation to this further, Policy Guidefines and Buiiding
Norms for Regularization of Existing Marnrizgge Palaces as well as for selting up
of New Marriage Palaces in 'the State of Punjab were re-framed vide policy
dated 16.08.2016. The Maflrigge Palaces fill theé formulation of these policies
were considered purely a commercial activity. With a change of social set up
and owing to scarcity of common spaces, the Marriage Palaces have become
a social necessity wherein diffgrent strata of the saciety hold social gatherings/
funetions, Not only the marriages of almost every strata of society are
solemnized: in these Marriage Palaces but also other, secial functions are
performed in these places, Hence, the Marriage Palaces were classified as a
spaciat category of buildings. Keeping ih view the nature and use of these
buildings as Marriage Palaces, such buildings. were properly defined and
proper building horms were laid down for the establishment of such buildings to
ensure public safety, public conveniences and provision of adequate parking in
these paolicies. )

Under these policies, 1093 applications were received from time to time out of
which and 109 Marriage Palaces have been regularized and CLU for 409
Marriage Palaces have been issued. About 68¢ Marriage Palaces remain
unauthorized as they did not meet the criteria.

Now, therefore, in recognition of the need o provide affordable spaces to
solemnize marriages and other functions of all strata of the society, while at the
same time ensuring public health and safety, a new policy has been prepared

as below:
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2. Definitions:

a) "Authorized Marriage Palace” shall mean the Marriage Palace declared
as authorized by the District Level Committee as per Annexure A
constitited for the scrutiny and approval of Marriage Paface, under this
policy.

b} "Competent Authority” shall mean any person or authority appointed by
the State Government by Notification to exercise and perform ail or any of
the powers and functions of the Competent Authority under this policy.

c) "Existing Marriage Palaces” means a Marriage Palace which is in
existence on or hefore 16.11.2012.

d} “Marriage Palace” means premises built up or open or both or any part
thereof, where accommodation or space is used for marriage, receptions,
special gatherings, meetings etc. on regular or periodical of occasional basis
anhd where number of persons not less than 50 can congregate or gather,

a) “State Government” shall mean, in the case of Marriage Palaces situated

“within the limits of an urban local body viz.,, Municipal Corporation,
Municipal Committee, NAC, the department of Local Government, and ‘in,
the case of all other Marfiage Palaces, the Department of Housing and
Urivan Development. .

f) "Unauthorized Marriage Palace” shall mean the Marriage Palace either
declared as un-authorized by the District Level Committee constituted for
the scrutiny and approval of Marriage Palace, under this policy or has been
constructed after 16.11.2012 till the date of this notification without approval
of the Commpetent Authority and has not been reguiarised under Gowi.
Potity.

3. Applicability and Scope:
This policy will be applicable in the State of Punjab including municipal limits for;-
{iy Regularization of Existing and unauthorized Marriage Palaces

(i} Setting up of new Marriage Palaces.

Receipt and disposal of applications .
{)  The owners of unauthorized marriage palaces who could not apply under
the previous policies of the Government shall submit their applications to the

Competent-Authority as below:

+ The last date for submission of applications for reqularizatitn of Existing

Marriage Palaces shali bé upto 31-10-2017.
« The pending applications received for regularizatiorl. of unauthorized
Marriage Palaces under the previous policies and the applications
received under this policy shall be disposed off by 31.12.2017,
4. Permissible 2ones for Marriage Palaces:

The Marriage Palaces shall be pérmissible as pet the provisions of the

respective Master Plan or as allowed by Gevernment orders/ notifications issued from time
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s o time. Howevér, in rural areas where no Master Plan is nofified as yet, the Marriage

Palaces shall be permissible as per provisions of this policy.
5. B"uildi'ng Norms for New Marriage Palaces shall be as per Annexure B,

8. Minimum road width {Outside Master Plans area):

The following distances from Municipal Corporation/ Municipal Counci! limits of Punjab
state shall be adhered to allow the new/ existing Marriage Palace on a link road having
minimum 22'-0" width outside Master Plan area provided that a minimum 5 metre set back
is left from the road and the gross area of the marriage palace does not exceed 2 acres. {ﬁ
no case the permission shall be granted if the existing road width is less than 22-0" (4

karam):-
A} . Distance from Municipal Corporation Limits:
i} Municipal Corperation Ludhiang-- - 15 Kms.
iiy Municipal Corporation Jalandhar----- 10 Kms.
i} Municipal Comoration Amritsar and Patiala * - 07 Kms,
v}  Rest of Municipal Corporations (except Municipal 05 Kms.

Corporation SAS Nagar)-—--
v) Municipal-Corporation, SAS Nagar as per the provisions of Regional Plan GMADA.
B} Distarice from Municipa! Council Limits:

i) A class Municipal Coungilg—.-— ' 05 Kms.
if) B class Municipai Councilg«—- 03 Kms.
i) C class Municipal Councilg—--m-mv - no minimum distance

7. Regularization of Marriage Palaces
A)  The regularization of existing Matriage Palaces wili be dealt as per policy guidelines
annexed at Annexure 'C’. However, GLU, EDC, PF, SIF ete shall be charged as per
this policy. All the Marriage Palaces constructed after 16.11.2012 without approval
shail be considered under this policy. The Marriage Palace Owners’, who could ot
apply under previous poficies, will have to apply for the regularization immediately
under this policy and.latest by 31.10.2017.
The following relaxations shall be applicable to the existing Marriage Palaces
and alse to these Marriage Palaces which have been constructed after 16.11.2012
till the date of notification of this policy without approval of the Competent Authority
s0 that the maximum nurnber of unéutharized Marriage Palaces could be brought
under the umbrella of planning framework to ensure public safety, security and
.fpublic conveniences. '
i. Relaxations:
{a) Setback: In case of the marriage palace where no space is left for
setbdck on any one side {except fronf) of the building, thien the owner has to get
a certificate from the fire authorities for getling this relaxation, which shail be
limited to one setback only.
{b) # the site of the marriage palace abuts on more than one streets/
roads and the building hall or site of the marriage palace has openings on the
side street/ road also, then maximum one such street/ road may be considered
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as a setback of the building provided that the minimum width of such street/
road is 20° and the applicant has to obtain fire safety certificate from the Fire
Officer in this regard.
However, this relaxation will not be granted for the front setback.
(c) A variance upto 10% of the norms fixed for minimum piot size,
setbacks around the marriage hall, approach road io the marriage palace and
parking area shall be allowable,
Every Marrfage Paiace must have at least 30% area of the existing premises of
the Marriage Palace under parking and for the remaining 20%. area required to
achieve minimum 50% parking, the owner is permitted to make alternate
arrangement of parking as per following parameters:
a)  The site shall be located within a distance of 100 metres from the
marriage palace site;
b)  The site of parking shall have minifnum approach road of 22°-0" in casé of
Marriage Palace falling outside Master Plan area and 40'-0" for Marriage
Palace within Master Plan area;

c) The ownership of the site should either e in the name of the applicant or

onh registered lease for a minimum period of 3 years;

The alternate area under parking provided for meeting the shortfall of
20% parking for Marriage Palaces established before 17.08.2007 shalf not be
chargeable whereas the alternate parking area provided to meet the shortfall of
‘parking for the Marriage Palaces established after 17.08.2007 upto the date of
the notification of this policy shall be chargeable @ Rs.2.00 lac for a period of
three years for meeting the shortfall of 20% parking. After three years, the same
charges shail be payable for extension for a period of next thres years and so
on. in case, the shortfall of parking is less than 20% then these charges shalt
be tevied on prorata basis,

d)  The provisionalf final NOC of NHAI or PW8 (B&RY), or Forest Department
or Development Autharity, if applicable shalt be pre-requisite.

ey In case the Marriage Palace owner has provided sufficient parking which
Is not exactly 50% of the plot area as required under policy but is close to
50% mark, in such cases a variance of up to 10% in the parking area
shall be allowed, provided that the other norms of the marriage palace
are fulfilled and the owner has to pay a eompounding fee for the shorffall
of _park_ing area on pro-rata basis of the above said alternate shartfail
parking charges.

The provision of Water Closéts/ Urinals for Marriage Palace shail be as per
Annexure 'B’ of this policy.

There shall be no condition of minimurn distance required from the site of a

Scheol, College, Hospital, refigious place and the red category industry in case
of existing Marriage Palace,
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v. The Marriage Palaces which are fully compliant as per provisions of this poficy

_but are facing &losure due to non decision of any Govi. Department/ Autharity

will be allowed to function,

Relaxation of charges! Fee for regularization of Marriage Palaces:

The following relaxations shall be applicable on Conversion of Land Use, External
Development Charges, Permission Fee {CLU, EDC, PF) eic on existing/ unauthorized
marsiage palaces constructed till the date of notification of this policy:

1) The GLY, EDC, PF and SIF charges leviable for Marsiage Palaces shall be as per

Anriexure — F with following exemptions:-

a.

There shalt be 100% exemption of CLU, EDC, PF etc on total parking area of the
Marriage Palaces established without approval of the Competent Authority.
However, the remaining area of these Marriage Palaces shall be chargeable as
per provisions of this policy.

In case the full amount of charges is paid in Lump sum at the time of permission
of CLU then 5% rebate an total charges shall be given to the applicant.

Building scrutiny fee @ Rs. 5/~ per sq ft of covered area of buildings aleng with
boundary wall fez @ Rs. 2.50 per run_ning fzet shall be charged.

The owner has to submit any of the following decuments as proof to ascertain the year of

establishment of the existing marriage palace:-

L]
]

Nota:

Rlegistered sate deed of Marriage Paface

Flectricity connection for Marriage Palace

Excise permit for running a Marriage Palace

A register maintained by an owner for registering marriages/ functions held in the
Marriage Palace.

Any other document which is found.saiisfactory by the Authority to establish the year
of construction of the Marsiage Palace.

The exemption on parking area shall be permissible in both cases i.e,, for parking on
the ground floor as well as parking under basement. In case, the parking is under
basement the remaining area of the site shall be calculated after deducting the area
under basement parking from the total area of'the site for calculation of CLU, EDC
and PF etc. ' '
These amended charges will be applicable on all cases already approved under
previous pelicies also. The excess amount received from the applicants of the
already regularized cases prior {o this policy will be adjusted in the next instalments
of the project, if any. However, in case where lump sum payment has been received
and marriage palace regularized, the excess amount of CLU, EDC, LF, SIF so
charged will not be refunded to the applicant under this policy.

Provided, however that the pravision of refund of CLU, EDC, LF, SIF shall
remain applicable as per the provisions of palicy notified vide No. 12/8/2012-5Hg-
I/820005/1 dated 16.08.2016.
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Mode of payment of Fees/ charges:

: The upfront payment of charges at the time of CLU shall be 15% of the total
charges. The balance 85% of the charges shall be payable in six equal six monthiy
mstalme:_-nts. No rate of interest shall be charged on instalments if paid as per schedule.
The rate of interest on earfier instalments deposited by the Masriage Palace Qwners, if any,
shall be adjusted in naxt instalments. However, in case of default of the instalment, the
interest at the rate of 12% shall be shargeable on the default amount for the default period.

The balance instalments, if-any shall be re-scheduled as per the provisions of

this policy by the concerned Deveiopment Authority.

9. Penalty for operating Marriage Palace without regularization:

The owner of the Mariage Palace who fails to get his Marriage Paiace
regularized under this policy shall have to stop using his/ her premises as Marriage
Palace immediately failing which hef she have to fac;e the following penalties:

) The water supply, sewarage, electricity connection, if any, . wil be
disconnected;

(i) The premises will be sealed;

Ziii) The ufiauthorized building of the Marriage Palace may be demolished at his/

her expense and legal proceedings against the owner wilt be initiated.
10.  Approval Process for New Marriage Palaces

1) The application for approval of a marriage palace shall be processed as per the
prevalent procedure of the Department.

2) Provisional/ Final NOC/permission frof the National Highway Authority of india
(NHAD, PWD (B&R), concerned Development Authosity as well as Forest

- Depariment {whichever applicable) shalf be required,

3) The approval of building plans of a mamage patace may be permitted subjact to
following conditions: '

The appticant must have obtained provisional NOC from NHAJ;

a) The applicant will undertake that he/ she will obtain the final NOC from NHAI and

. submit the same in the office of the building plan approval authority and hel she
will not make tha marriage palace operational before obtaining the final
permission from NHAI and will not claim compensation for aﬁy< loss in this

. regard;

b) The occuhancyf completion certificate will only be issued after final approval from

 NHAI ifany.

4) Every building application of Maitiage Palace submiited for appraval to the
competent authority shall be verified by the concerned fire officer for safety
mgasures proposed in the building plan before approval of the same.

8) Refore occupying the building, the owner shail be required to obtain occupation

. certificate from the Competent Authority.

6} The building plan of the Marriage Palace shall be approved within the stipulated

time frame given in the Right to Service Act.
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7)  No Department/ Authority of the Govt, shall conduct inspection of any marriage
palace without approval of the Govt/ Chief Administrator of the Authority except
inspections by Punjab Pollution Control Board, Firé Department etc. where
periodic inspection is mandatory as per their jaw.

8) Applicant shall comply all other relevant laws/ instruciions which ever are
applicable in the state of Punjab from time to time.

11.  Charges/ Fee for approval of new Marriage Palaces:

i CLU, EDC, PF and SIF Charges: For setting up of a new marniage palace the
charges as fixed under policy No. 17/17/2001-5 HGI/ P.F/748168/17 dated
06.05.2016 or as amended from time to time shall be applicable.

Fee for approval of building plan: Building scrutiny fee @ Rs. 5/- per sq
i of covered area of buildings along with boundary wall fee @ Rs. 2.50 per
running feet shail be charged. .

i, Mode of payment: CLU, EDC, LF and SIF charges will be payable in two equal
instalments. First instaiment at the time of approval of CLU and second
instalment will be payable at the time of approval of building plans ¢or within one
year whichever s earlier, after which 12% rate of interest shall be payable:

in case of lump sum payment 5% concession on fotal charges wili be
applicable in the above cases.
12.  PROVISION OF COMMERCIAL COMPONENT:
In a Marriage Palace {(existing/ new), a commercial component upto10% of
the FAR availed shall be permissible subject to the foliowing conditions:

(a) The total ground cowverage of the Marriage Palace shali not exceed 35%
including the commercial component. _

(b) The owner has {¢ pay CLU, EDC, LF/ PF and SIF charges as applicable for
commereial purpose on commercial component.

(¢) The commercial component may include shops namely Gift Shop, Toy Shop,
Restaurant and nct general trade shops.

{d) The parking for comimercial component shall be provided @ 2 ECS/ 100 sg m of
covered area.

(¢} The commercial component shall only b& permissible within the zoned area of
the Marriage Palace.

() In case the area under commercial component exceeds 1000 sg meties and it i_s
sub-divided into shops then the Marriage Patace owner has to abide by thé
provisions of the PAPRA, 1995,

13. PROCEDURE FOR REGULARIZATION
District Level Committee (outside Municipal limits):

The following Committee shall scrutinize and approve the regularization of existing/

unauthorized Marriage Palaces in a time bound anner:

1. Chief Administrator of the Cohcerned Authority Chairman
2. Representative of Deputy Commissioner Member -
3 Senior Town Planner Member
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4. Superintendent Engineer(Distribution) PSPCL of the area, Member

5. 3.E./[Executive Enginger, PWD (B&R) Member
{In-charge of Scheduled Roads)
- 6. Environmental Engineer PPCB Member
7. District Forast Officer ’ Member
8. R.epresentative of Fire Department Member
8. District Town Planner Convener Member

{iiy Municipal Corporationf' Councit Level Committee: For areas within Municipal limits,
tha Commitiee as constituted by the Local Government Department shall scrutinize
and approve the regularization of Existing Marriage Palaces in a time bound
manner,

Note: The CLU and building plans of these marriage palaces shall be technically approved
at the level of the designated Senior Town Planner of Department of Town and
Coustry Planning for gutside Municipal limits and within municipal fimits such
" powers shall be with the designated officer of the Local Government/ Local Body.
ii) - Submigsion of appiication:
The unauthorized Marriage Palace Owners can apply to the Chief
Adrttiinistrator of the concerned Authority/ Local Body as the case may be, in a form
as. per Annaxure ‘D',
iv}i List of Decuments to be attached with application (10 sets):
a) Pracf of ownership: - Grigina!l fard Jamabandi not more than two months cold, in case
of lease minimum 15 years registered lease docurnent,
b} . Copy of Akas Shajra plan showing the site of marriage palace and duly signed by
: Halga patwari,
¢} - Location Plan duly signed by the owner / Architect with minimum degree of B.Arch
d) Building Plans of the existing building, prepared by a qualified Architect with
minimum degree of B.Arch, showing:-
i Detall of covered area, Setbacks, Parking.
ii. Se¢tions and elevations of the building,
fii. Fire safety measures/ equipments provided in the building.
iv. Service pians showing sewer and drainage lines, water supply lines and
focation of Sewerage Treatment Plant (if applicable), solid waste collection
-and disposal arrangements.
€} Structural safety certificate from a Structural Engineer.

1} Approval of regularization of existing Mamage F'a!ace shalt be issued in the format as
/

per Arinexure ‘E’ '
Place: Chandigarh Vm'an, IAS

Dated: 11-08.2017 Additional Chief Secretary to Government of Punjab
_ Department of Housing and Urban Development
Endst. No. 12/08/2012-5hg2/4 41 { . Dated: i} ’o'glaor‘;-

" A copy with a spare copy is forwarded to the Confroller, Printing & Stationery,
Punjab, SAS Nagar with a request to publish this notification in the Punjab Govt. Gazelte
{Ordinary) and 50 coples thereof may be supplied to this Departinent far official use.

Specid¥Jecretary
' &
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. Annexure ‘A’
Subject: Policy regarding identification of authorized/ unauthorized Marriage

Palaces in the State of Punjab.
__ Hoi'ble Punjab and Haryana High Court vide its order dated 17.08.2012
i CWiP. No. 21547 of 2011-Jagjit Singh vs State of Punjab and Others has issued
directions as under:- .
"The respondents -Marriage Palaces in this case are permitted to submit their
representations/ objections in GMADA or Patiala Development Authority or
Municipal Corporations/ Committees/ Councils, as the case may be and
appear before ihe authorities concemed from 21.08.2012 to 28.08.2012 in

their respective offices.

The authorities concerned shalt form an opinion and tentative decision {aken

be placed on record of this Court.

Directions are also issued to the State of Punjab to verify the number of
marfiagé palaces: being run in each district and to inform the Court as to how
many marriage palaces out of the so identified were opened after geiting all
necessary permissions under the relevant Acts including Change of Land
Use {CLU} elc.

Mr, J.8. Puri, Additionai Advocate General, Punjab is directed to convey the
order passed to all the Deputy Commissioners in State of Punjab."

Keeping in view the above order passed by the Hon'ble Punjab and Haryana
High C@Uﬁ. it was felt that a policy must be framed to identify the authorized/ unauthorized
Marriage Palaces in the entire State of Punjab. The entire area in the state of Punjab can
"be divided in two categories as far as the marriage palaces are concerned i.g. within M. C,
limits and the out side M.C. limits. Cn the Marriage Palaces falling within the M.C. limits,
the ‘policy formulated by the Local Govi. Department is applicable, However, for the
M_arriagéé Palaces falling out side the M.C. limit, different rules/guidelines/ instructions were
applicaf)le from time to time. To identify a marriage palace as authorized it is necessary
that the marriage palace should have all the requisite approvalsfsancltions/NOCs required
at the time of ifs commencement Thus a detailed study has been carred out in the
Departrnent of Housing and Urban Develdpment to list out the rules/instructions/guidelines

applicable from time to time.

After studying all the rules/instructions/ guidelines issued from time to time, the time line
from 1963 to fill date for approval of Mamiage Palaces can be segregated as under -

1. Before 26" May, 1995
Before 1995 the only act applicable on the constructions outside the municipal
limits was The Punjab Scheduled Roads and Confrofled Areas Restriction of
Unregulated Development Act, 19683. As per the provisions of this Act, for the
' censtruction along Scheduled Roads er within  notified Cohtrofled Areas,
permission fram Competent Authority was reguired. So from 1983 till 26th May,
199'5_, approval from the competent authority for construction of Marriage
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_ Palaces along the Scheduled Roads and in the notified Controlled Area was

required under this act.

The Punjab Scheduied Roads and Controlled Areas Restriction 6f {Unregulated
. Development Act, 1963 was repealed in the Punjab Regional and Town Planning

and Development Act 1995, However, the constructions on the Scheduled
Roads and Bye-passes that have been made prior to coming into force of 1963
Act and the ones which have been put up between the period of enforcement of
1963 Act and coming inte force of the Punjab Regional and Town Planning and
Development Act, 1985 are exempted vide Notification No.7-PLA- 86/19 dated
21.03.1996 which is placed at Annexurs ‘A",

. From 26 May, 1995 to 27 July, 1886

On 28 May 1993, the Punjab Regional dnd Town Planning and Development Act
came into force.. Under this Act, during the above timeline, three Local Planning

Areas namely; Mc}ha{i, Zirakpur and Dera Bassi wére notified. Once the Local
" Planning Areas are notified, the necessary approval for setting up any buitding
-within Planning Areas is required to be sought from the Compétent Authority.

However no Building 8ye-laws were prevalént during this period.

. From 27 July, 1996 to 17 February, 2000:

Vide Notification No.G.S.R. 48/PA 11/95/S.180/86, dated 27 July, 1996,
PUDA Buiiding Rules were framed which were applicable to the areas mentioned

below:-

§) The argas of the Urban Estates set up by the authority in terms of
provisions of section 28 of the Act or by the State Goverhment under
the Punjab Urban Estates (Devefopment and Regulations), Act, 1964,

i) The p!annii'ng areas in respect of which fown development schemes
have been made by the authority under the act or which are to be
developed otherwise by the authority under the act.

i) The Controlled Areas declared as suth under segtion 4 of the Punjab
Scheduled Roads and Confrolled Areas Restriction of Un-reguiated
Development Act, 1963,

iv) Such othér areas whi.ch the state Govt. may be nofification specify

from time {0 time.

During this period, any construction that tock ptace, in the above said areas

was required to get the building plans approved from the Gompetent Autherity.

4. From 17 Feb.;2000 to 20 Jan., 2005:

The Department of Town and Country Planning, Punjab issued instructions {0

_ all the field offices conveying the parameters under which the Marriage Palaces

can be approved an 17 February 2000. So any Marriage Pé}aoe that was
established during the above meéntioned period was required to take NOC from




354

200:

the Department of Town and Country Planning {District Town Planner) keeping
in view these parameters. The copy of instructions issued by the Departiment in

this regard has been placed at Annrexure 'C.

5. From 20 Jan., 2005 to 17 August, 2007:

: The Govi. of Punjab Department of Housing and Urban Development vide
Notification No. 1/149/96-4HG-1/550 dated 20 Jan,, 2005, in pursuance to the
provisions of rule 1 {3) (iv) of the Punjab Urban Planning and -Development
Authority (Building) Rules, 1996 enhanced the jurisdiction of these rules to all the
-areas in the State of Punjab, except those falfing within the notified limits of any
Municipal Corporation, or Municipal Councit or Nagar Panchayat and
Cantonment Boards. Another Notification No. 1/149/96-4HG-1/569 dated 21
Jan., 2008 was issued in which the Officers of Department of Town and Country
Planning were declared as Competent Authority for approval of Building Plans in
{he above said areas. During this period viz,, from 20 Jan., 2005 1o 17 August,
2007, any Marriage Palace could only be estabiished after getting building plan
approved by the Competent Authority and were liable to pay the requisite
scrutiny fee. These Notifications are placed at Annexure 'T and 'E' respectively,
It is, however clarified that no CLU fees were made applicable by the Stale of
Punjab except for the selected areas mentioned under the provisions at the end

of this policy.

_'6. From 17 August, 2007 onwards:

The Govi. of Punjab vide notification's No.17/17/01-6HG-2/6666 dated
17.08.2007 and 17/17/01-8HG-2/6682 dated 17.08.2007 notified a policy for the
entire State of Punjab vide which the Department of Mousing and Urban
Developrent was declared as the Nodal Agency for granting the Change of
Land Use against the payment of prescribed charges. These notifications are
placed at Annexure 'F and 'G' respeclively, So any Marriage Palace which is
established duﬁng this pericd was {6 get CLU from the Department of Town and
Country Planning and was supposed to pay CLU, EDC and any other fee or

charges as applicable.

The building parameters which were fixed in the year 2090 vide circular No.
195-CTP (Pb) SP-16 dated, 17-2-2000 are prevalent since then.

. In addition to the ahbove, following provisions were also prescribed in some
selected areas in the State of Punjab. The details of which are placed below:-

)] The Punjab New Capital (Periphery) Controfied Area Act, 1952:

Under this Act, within the periphery arsa of 16 km from the boundary of
Chandigarh, no building could come. up without taking permission from the Competent
Authority. '
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The Punjab Govt. vide notification No. 18/35/2002-1HG-2/ 499 dated 20 Jan,,
2006 notified the Periphery Palicy for development within the periphiery area and aiso
fixed the CLU, EDC and other charges applicable in the Master Plan Mohali. These
CLU, EDC and other charges were funther made applicablé to the entire areas of
Chandigarh Periphery except within the Municipal Limit vide naotification No.
18/35/2002-1HG2/6380 dated 12 July, 2008. These Nofifications are placed at
Annexure 'H' and 'I' respectively. -

iy Periphery Policy {20 Jan., 20086};

iif) Declaration of Local Planning Areas under Punjab Regional and Town
Planning and Development Act, 1995;

A number of Local Planning Areas were declared under the said Act during
1985 to 17 August 2007 and Master Plans were also notified. Once the Local Planning
Area/ Master Plan was notified under the above mentioned Act, the necessary approval

for setting up a building is required to be sought from the Competent Authority.

it is also clarified that any construction existing before the coming into
operation of the Master Plan which falis in the Non Cenforming land use of the Master
Plar{ may be aflowed to continue for a period not exceeding 10 years upon such terms
and conditions as may be provided by requlations made in this behalf by the Competent
.Aufhority for the purpose and to the extent, for and fo which it was being used on the
date on which such a Master Plan came into operation.

in compliance with the directions issued by the Hon'ble Punjab and Haryana
High Court, the owners of Marriage Palaces have already submitied their applications/
representations in the offices of GMADA and PDA. Keeping in line with the process
initiated by the Hon'ble Punjab and Haryana High Court, it is proposed that applications
may be invited from the owners of all the Marriage Palaces from ali over the State of
Punjab alongwith the docurhents pertaining to ihe permissions granted by the
Competent Authorities and also with the documents establishing the date of
corhmencement of the Marriage Palaces. These documents can be electricity bill
showing the adequate electricity ioad required to sun a marriage palace, registration
under the Pb General Sales Tax Act, Punjab Value Added Tax 2005, Punjab Luxury
Tax Act 2008, Permits from the Excise department or any other document which the
applicant thinks would he helpful in identifying the date of establishment of the Marriage
Palace.

A District Level Committee as prescribed below shall be constituted in each
Developmient Authority with the following members:-

1. Chief Administrator of the Concerned Autthority Chairman
2. Representative of Deputy Commissioner Member
3. ‘Superintendent Engineer (Distribution) PSPCL. of the area, Member
4. :3.E./Executive Engineer, PWD (B&R) Member
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{In-charge of Scheduled Roads)

Environimental Engineer PPCB _ Member

8.

6. District Forest Officer ' Member

7. ‘Representative of Fire Department Member -
8. District Town Planner Convener Member

_ - The Committee will invite applications from the owners within a period of 30
days and the date, time and venue for subrmission of applications shail be published in
two newspapers at-least one in vernacular language. The above Committee wouid
scrufinizeé the documents submitted by the applicanis fo ascertain the date of
establishment of Marriage Palace within 30 days, The Committee will also enlist the
required approvals, sanctions/NQCs etc that were required during that particutar time
zone and accordingly place the marriage palaces in the authorized or non-authorized
fist. The Marriage Palaces which have got pérmissions/NOCs required in that particular
time zone when the particular Marriage Palace was established wili be considered as
authorized. All other Marriage Palaces will be considered as un-authorized and shail
have to submit fresh applicaiion to the competent authority for appreval and will be
reqiired to get the permission as per the prevalent nies/guidelines/instructions after

paying the prevalent charges#ees.

_ The identification of a marriage palace as authorized or fresh approvals under
the prevalent policy with respect to the building parameters and the other rules and
regiiations related with the operations will have to be strictly followed.

Serutiny of Authorized Marriage Palaces:

All the Marriage Palaces which will falt under this category shalt alsc be apen
to scriting with respect to public convenience, public safety, parking, fire safety and
conformity with approvals, Shortfalls if any, have to be fulfilled.
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Annexure ‘B’

_di;n'g Norms for setting up of new Marriage Palaces
?The schedule of area and building norms for setfing up a new Marriage Palace shall
be as per table-1,
Frantage of the site shall not be less than 20 meters.

Provision of Water Closets / Urinals shall be as under:

{a) For Mariage Palace in an area upto 2.5 acres

%Men Water Closets 3 Nos

' Urinals 7 Nos.
Women N Water Closels 7 Nos
Handicapped

1 Water Closet each for Men and Women.

{b) For every additional acre area TWC each for men afid women and 2 urinals for men
shall be provided

In case of fraction of an acre:

(iv)

V)

(vi)

(i)

(viliy

» -if the fraction is equal to or less than half of an acre then it will not be considered for
provision of extra urinals/ toilets,

« if the fraction is more than half an acre then it will be considered equal to 1 acre
and the applicant has to provide the additional urinals/ toilets as per the norms

‘given above.

The cooking space may have direct opening to the Marriage Hail provided that-the
dpors opening in the Marriage Hall shall be fire rated doors of minimum 1 hr fire
resistance of self closing type to stop spread of firefsmoke into the Marriage Hall,

Every site should have minimum 2 gates having minirmum width of 5 meters. If the
gates are covered then the minimum height shall be 5 meters. No direct entry/ exit
from the National Highway/ State Highway/ Scheduled Road shall be permissible.

ln the covered area of Marriage Hall or the area which is covered by temporary
ci_ailing, travel distance from any point of building/ temporary structure/ pandal shall
be as per National Building Code (NBC) applicable to Assembly Buildings and
témporary pandals shall adhere to Indian standards S 8758 1993
(Recommendations for fire precautionary imeasures in construction of Temporary
st:rut':tures and Pandals) as amended from time to time. '

The minimum width of doors/ exits shall not be less than 1.5 meters and shall open
outward.

Fire fighting equipments and building materiafs throughout the building shall be

~ installed/ used to the satisfaction of fire officer and the building shall adhere to the

fire narms as refarred in the National Building Code Part IV of 2005 as applicable to
assembly building as amgnded from time to time and the building shall adhere to the
Pﬁznjab Safety Measures for Prevention and Contrel of Fire Act, 2004 as amended
from time to time. '
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Temporary structure including large Pandals shall adhere to indian standards 1S
8758 : 1993 {Recommendations for fire precautionary measures in construction of

Terriporary structures and Pandais) as amended from time to time.

The site of a new marriage. palace should be at least 100 metres away from the site
of a School, College, Hospital, religious place and at least 100 metres away from the

source of polivtion of Red Gategory Industry, if any.

In case the site of new marriage palace falls in Industrial zone of a Master Plan, a
minimum distance of 100 metres from the source of poliution of Red Category
industry and 250 metres from the source of pollution of Maximum Hazard Accidental
Indusiry as categerized by PPCB must have to be maintained. However, no such
distance shall be applicable in case of regularization of existing marriage palaces.

In casé of a new matrriage palace the parking of vehicies will be provided within the
marriage palace premises and no vehicle shali be allowed to be parked on the road/
road side berms/ road reservation. The parking may be provided on ground, under

stilts or in basement.

The parking of vehides.shal! be ensured within the specified parking space and no
vehicle shall be allowed to be parked on the road side/ road reservation.

Provision regarding solid waste garbaéel kitchen disposal, prevention of air, water
and noise pollution shall be made according to the Punjab Poltution Conirol Board
(PPCB) norms,

The site of Marriage Palace shall be segregated by a Boundary wall.

The provisions contained in *The persons with Disability Equal Qpportunities
protection Rights & Full participation Act, 1896", so far as this relates to planning,
designing and construction of public buildings, guidelines and space standards for
Barrier Free Environment for Disable and Elderly persons proposad under this Act by
CPWD, time to time shall also be complied with.

Table:-1 Schedule of Area and other norms for approval of new Marriage Palace

Sr, | Afea Minimur width Max | FAR | Hierarchy | #initnum set back of | Minimum | Minimom
No, | i 8q. | of approach road gite tha (in meters} helght of ; parking on
Mtrs. . . ] cover Of Road ceiling of | ground/
Within | Other Fropt | Back | Other tha
Master | areas age : sides | structura § basemeant
Ptan from the
grournd
level {in
. meters)
1 2000 18 12 35% 1:0.5 | NH 30 g 8 4 | 50% of plot
to meters | meters | ofthe area
4000. plot SH 25 [} 8
area | !
SRopther | 20 [ [
- than NHf
SH}
- Other 18 8 6
Roads
2 4001 25 18 35% 1:0.5 | NH ab G G 4 "50% of
and meters | meters | of the plat area
above plot SH 25 ) 6
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area SR (other {20 [:] <]
- than NH/
SHy
Other 18 ) 8
roads

ROTE:

1

Entry/ exit from the National Highway/ State Highway! Scheduled Road shall be through service road
where available and where sarvice lane is not laid out a minimum set back of 16 meters from Right of
Way (ROW) to the boundary wall of the Marriage Palace shall be mandatory. However, this shall be
sébjecx to NOC/permission from the National Highway Authority of India {NHAY and concerned
Davelopment Authority as well as Forest Department {if access is being seught from the forast land).

Mo construction Zone along Schedufed Roads shall be applicable as per provisions of Section 143 of

- the Punjab Reglonai and Town Planning and Development Act 1995, however where the Masler Plan

isiappr‘oved_, MNo-construction Zone shall be as provided in the Master Plan. No construstion zone and
front set back of the Marriage Palace shali be inclusive of each other and whichever is more shall
prevail,

Conversion of plots in approved residentialf industrial estates/ focal points shall not be permissible for
Marriage Palace under this policy.
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Annexure 'C'

NORﬁS! GUIDELINES FOR REGULARIZATION OF MARRIAGE PALACES

S. | Areain ] Miimum width of Maximum | Minlmum setback | Minimum | Parking
No. | sq.mts | approach road covered heightof | on
: area veiting of | arounds
the under
structure basement
Within | Master. | Rural Front | Back | Other f“"“]:g‘*
M.C | Planarea |area sides | o i
limits maters)
1 1200 to 12 15 mts. - 12 4 3
2000 mis. mts. | s ] mis.
2 2001to 15 15 mts. 40 15 6 4
3000 mts. mts, 40% mis. | mits. | mts.
_ 4 mts. | 50%of site
3 3001 to 18 18 mis. 10 18 & 4
4000 mis. mts. mis. : mis. | mig,
4 4301 and | 20 20 mis, 10 18 8 4
albiove Jmis. ‘mis, mis. | mis |inis

In addition to above norms the following guidelines shall be followed:

1. Frontage of site should not be less than 20 mts.
2. Provision of toilets for each 80 Sg.mis. covered area- 1 W.C. & two urinals are

required.
3. The garbage disposal will be done to the satisfaction of the local municipal

authorities.
4. Kitchen waste water shall be dispoased off in to soskage pit or sewer nearby.
5, Sufficient provision for fire safety shall be made as detailed below:

a} The cooking space shall be segregated from main building.to avoid fire

b)

c)

d)

f}

hazard.

road/ roads and minimum width of the gate shall be 5 meters.

point of the buildiag.

open autward.

Every site should kave minimum 2 gates directly opening en the approach
Line of travel to any exit point shall not be more than 10 meters from any
The minimum width of doors shall not be less than 1.5 meters and shall

Cwn source of water supply along with water reservoir propottionate to

the capacily and size of the hall {o satisfaction of the Fire &fficer, shall be
provided,

The doors, window, false ceiling, decoration fixtures shall be made of fire

resistant material.

6. Fixed fire fighting equipments throughaut the building i.e. automatic water

sprinklers, fire detectors, fire alarm system, wet risers, fire hydrants etc. shall be

provided to the satisfaction of fire officer.
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Annexure 'D'
Application Fom for regtifarization/ setting up of new marriage palace

From .
Shri__

Son of
House:no.
Village/ Town
District

To

No.
Dated , the,

Subjec_t':'- Application for grant of permission for regularization/ seiting up of ﬂe\é.' rmarriage
palaca. '

Sir,

IWe hereby apply for the above said permission o carry out development of the under

mention land.
Area

iiwe undertake to pay to the competent Authority such charges as CLU, External development
charges, LF, SiF, urban development fund etc. levied by the government from time to time.

it is requested that the permission applled for may be granted accordingly. I/ we shall
abide by all rules @nd regulations and conditions for the purpose of carrying cut development.

viz for which permission is sought.

Your's faithfully
Signature of the applicani(s)
Address
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) Annexure 'E’
' Format of Regularization Certificate for unauthorized Marriage Palace

Name of Authority
From
To

No.

Dated
Subject, Regularization of unatihorized marriage palace situated at ...

under the provisions ef policy for Regularization of Unauthorized Marriage

Palaces in the State of Punjab.

Ref.- Your application dated .................c..

Your application under refefence for the regularization of your unauthorized
martiage palace namely ................. situated at Read ...................... In Khatauni/ Khasra
NO......... area ... e Village .ol SRS (HRB. No......), Tehsil
................. , Bistrict ............ has been considered at the Jevel of Distriet Level Committee
constifuted under the provisions of policy issued by the department of Housing and Urban
Development Punjab vide No ......... reveresraeaeteaesirngeeees pnneesan b tar e s for Regularization of

existing Marriage Palaces and for setting up of New Marriage Palaces in the State of
Punjab. Your marriage palace is hereby regularized on the following tertns and conditions:-

1. This regularization is for running a mariage palace under the name and style as
mentioned under subject for the purpose mentioned therein and not for any other
purpose whatsoaver.

2. The owner of the marriage palace shall be bound to pay the instalments of CLU/
EDC/ License Fee eftc. in time according fo the -schedule of payment. In case of
d_efault the regularization will be cancelied.

3. Further additions/ alterations if any, in the site or in the building plans of the
marriage palace shall be made after obiaining prior approval of thé Competent

Authority,
4. The alternative parking if requived, shaii be provided as per the provisions of the
POICY NO. ot s as amended from time to time

and shall be mamtamed properly:

5. Any other condition {s) (o be specified)

Apart from the above said conditions, the owner of the marriage paiace shall also
comply with the terms and conditions of NOCs/ Clearanges received frof the following
departments in this regard:-

1. Revenue Degpariment--—---
Senior Town Plannefres--—-
Puniab State Power Corporation Liiited-
Public Works Department (B&R)-—--w-x-
Punjab Pollution Control Board-+-—
Forest Department: ——--rw--
Fire Department-—--——w- S
Any ‘other department required in a spegific case (pl, specify).

®N@E A LN
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‘In case the owner of the marriage palace fails to fulfill any of the terms ang
conditions and NOCs/ Clearance issued by the concemed departmants in this regard, the
marriage palace so regularized will be cancelled and action shail be initiated as per
provisions of the policy/ law against the owner, '

Chief Administrator,

Endst No. ' Dated:

Copy of above is forwarded to ihe followirng for information and necessary
action:-
1. Office of Deputy Commissioner..................

Senior Town Planner .. .. -

Superintending Engmeer F'SF‘CL ............

SE/ Exscutive Engineer, PWD (B&R).

Environmeanta! Engineer, PPCB..............

District Forest Offiger...... e

Fire department,.. s
- Any other department requ:red in a specific case.

®NO N e

Chief Administrator,
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Annexure 'F’

Charges of CLU, EDC, PF & SIF for Regularization of Existmg Marriage Palaces in
the State of Punjab

(Rs. in Lacs/gross acre)

Sr.
No.

E Chassification of Zone

EDC

' Change of Land
Use Charges

NHISH!
Scheduled
Road

Gther
Road

Penmnission
Fes

SIF -

Total

Scheduled

NHISH/

Road

Other
Road

Master Plan areas of SAS
Nagar, Zirakpur & New
Chandigarh

11.26

© 35.00

25.00

1.50

2.25

50.00

40.00

Ludhiana within and outside
M.C.limils upito 15 KMs

40.25

38.00

26.00

1.50

2.25

§0.00

40.00

Jalandhar, within  and

outside M.G. limits upto 10

KMs

$.00

28.00

16.06

1.20

1.80

40.00

28.08

Amrltsar, Patiala within angd
cltside MC limits wple 7
KMs

Bathinda within and outside

MC limits upto 5 KMs

395

15.00

7000

0.50

0.75

20,00

15.00

“A), Rajpura, Sirhand, Mandi
and |

Gobindgarh, Khanna,
Phagwara within and
outside MC  [imits uaplo 7
KMs

B8}, Moga, Batafa, Pathankot,
Barnaia,Malerkotia, Morinda
gnd Hoshiparpur within and
oulside MC limits upto 5
KM

C) Masfer plan areas of
Kharar, Dera Bassi ,Banur
and remaining areas of
GMADA regional plan, other
than master plan areas
mentioned at sr. no.1

3.00

8.00

- 4.00

0.40

G.60

12,00

8.00

Sangrur, Sunam, Nabha,
Faridkot, Katkapura,
Férozepur, Malout, Abbhar,
Mukalsar, Kapurthala,
Nawan Shahar, Ropar, Tain
Taran, Gurdaspur, Samana,

i Jagraon, Mansa, Lalru and

kurali within M.C. limits and
Cutside M.C. imits upto 3
Khs

235

7.00

3.00

0.30

0.45

10.00

6.00

All other towns and areas
not covered in any of the
above potentiat zones.

1.50

400

2.00

0.20

0.30

6.00

4.00

Note:-
In case the site falls within the overlapped area of two zones then the charges of highest

poter:iial zone will be applicable.
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INTHE RIGH COURT FORTHE Ny A ppg 0F PUNJAB & HARYA \2\1 2

CHANMIGARN
L NG D2 of 2003
Gram Panchayat, Bart Karorn, Tebsil g District Mobali, tieough ity Sarpanch,
narely Si’%‘ﬁ ?&%@%ﬁccp kawr nped aboug 36 véars wile of Kesor Sinph, resident of
Villape %-3é§‘§j éi%}n’ﬁm'z, Tehsil Kharar, District SAS Nogar, Mohndi, Prngsh

VD No. 47350 33@23{133» NMohile No U 24.81001

Vorsus
R sho Vikas  Garg, A8, Addidonal  Chic! Seerctun -cum-Fimmcial

Commissioner, Forest Department, Punjab Civit Secretarian, Sector 1. Chandigarh,

2. Sh. Raman Kant Mishra, IF'S, Principal Chiet Conservator of Forest, Forest

Comgg%@\ Sector 68, 8.A.8. Nagar, Moh '

4. Sh. Ajoy Sharmia, IAS, Prif&ci@;&

_ﬁ{}?é?ﬁmém - Office; " Punjab,

handigarh.  Email.

8ma Aasliika Jain, 1AS. Depity Commissioner. DO Gffice. Mohali, Pl




C -a267

Short Reply by wiyy or affidavit of Ajoy Slarma, 145,

Principsl Seeretnpy o Gvernment af  Punjnh, 1aea!

%

Ay

Goveranient Deparnment, Municipal Bloowan, sectnr

(:."l:il!lligﬁ;ll‘it,< !“{‘f\‘]'“'}n(EQn{ N d,

1, the abovenamed deponient, do hereby sofomndy affivm and declare

B nders -

Respeciinlly Showeth: «

1. That the aforementioned Q{};‘t»%ui‘l petition ix pending before this Hon'ble

Court and is fived f{:}* %E 08’2{]”’

2. ”iim this Hon'hle {Egﬁrz and zg:gz date of hearing on 07,07 2023 passed the

following orders (nmr&iiwc p’fiz:‘%}:~

Sheort reply by way ot Lsf‘fédd\:! of Principal Sceretary, Departiment of

Locat (10\' sz;zzb as we l as status report by way of am(‘iwﬁ, af ii)a,pu{y

i‘mnm:%mmr IJ”}‘ ¢ handréarh filed in 1!1@_'(?{}22?1 today, are taken on

rmomﬁ Copies supgﬁzeaﬁ

Despite the orders dated 18.05.2023 and 24.05.2023, similar stand is

Aty
L)

as menfioned in the aforesaid o orders read as under “
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%% Government of Indin vide pone 8 102006-FC dated tamh A1 2 1 4

2006 copveyed il}v|ﬁ§°‘¥t'!t'ip;;1 approval to de-list 6567026 i,
Coltivated  and habitation  aress  efosed  under Punjab  Land

Preservation At 1900 Gom the Hgt of foregt arens for Bonafede

agricnitiral use and other ivelibood reeds subjeet to the following

conditions:

i} The ﬁ%@%ic (f%gfﬁé?cmmmt ghall ensure that no commercial activity is
nermitted on such de-listed lund.

i3 The de-listed Tand shatl be used only for bona {ide use for
ag&w},tur& and Tor sustaining the livelihood of the people/owner of

the Z&nd. -

i) A detaited list of such lands showing the land use and status of
such Jand i;ngz}rc 25.10.1980 and alter that, up to 12,12.1996, shall be

{mmshied w :m« Muzz%uy hcf”am-*ﬁmi a;};)m zl.,,”

(%3} Mxi%zszzy. of‘ Luwmnmm ;mfi _mesm izov&mmem &ﬁ'

the Hst of forest areas subject to the




Ceniy 4

jii) No firther par COmplii e with be entertamed in e St of
renytiningg meea/vilogesidisgep o

On the face of it the Fespondents a1 tihings the dhirections 1o - vy
casual manner and not adhering (o the najesty of law,

List again on 11082023,

an;pal Scergtary, %”)eg}&?imwt of. E ocal (:wé;ﬁ ?%mjai" is €§%§W?€?<5 0

_remain present before this Court on thi date f’ix@é
“Fo be shown in the nrgent list.
A photovapy of this order be placed on the file of connected cases”

That at the oitset it is submitted that the answering respondent in light of

fad

corrigendtm issued on 03.07.2023 by the Department of Forest and

‘Préservation has further iasi_ﬁf;%:i- instructions dated 0%.08.2023 reparding ™

approval of Building Plans for construction on properties fulling in the de-

listed/de-notified aren from PLPA 1900 and non-forest arca of viltage Nada
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arva $ent to You by Divisiongs popest Officer, SAS Neagerr virly

or ags ] £ . .. P o - . .
ferter wmo. 2348 dated 3 g6 2007 and Notificotion Ne

301 2023-FT-6/4800 ey 03072003 dssnwed by the

Deperement of Forest and Wildlife Protection, Punfab, action
may be taken 1or approval of Buthling Plans for ihe area of
village Nada and village Keroran swhicls fras been de-listed -

de-notified wunder PLPA 1900 and is non-forest area.

Apart from this, the reference received from Chief Wildli
Warden Punjab vide up. 37 71 dated 21072023 iy sent 1o vow

Jor information and necessary action with a clarification ihar

%%@!er FPlan .r\fgfgya(ﬁ;" (};r Municipal B witding  Byelaws, ¢co-
o sehyitive zone catchvient avea and the angoing fitigation

regarding shamalat drea may be kept in view while taking

necesséary agtion”,
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In Hight of the aforagentioned situmion, it s respoetiindy
Pran oo dismiss the prosent contempt relition and 1o (H‘.\‘(.‘Iii’i?'g{;‘; the resle srengiia

the answering respondent in the interest of jusiice.

: CHANDIGARH ' (ATOY SHARMA) g
DATED: "i.é}qi}fs@i‘i’%?ﬁ DEPONENT $

YERIFICATION:

Verified that the contents of garas 1 1o 6 of #bove reply by way of

affidavit arc true and correet toomy knowledge derived from official record. No

part of it is false and nothing has been kept concealed therein, oo

. t "% ~ - :. / :
- CHANIIGARH {AIOY SHARNMA)

&
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ANNEXURE R-4-AST

' Pirectorate, Locaj (zomm;zimt ?mjuh
i’tﬁ%’z}&b Municipal Bhawan, Pla 5, 3, Sector 35-A, Chandigarh
. {Fown Plgmf‘t;;z% Wing)
No. TP L,(‘;T:I} - 2003 70187 01

Dated: 09,08 2603

hone Ne, 8172 22010710

v ib e b b o

s e ai

To
br X unw(}li;cez}
e -’\fumu{}%}% C o\rm:g%%
N avaGagn,
Subject:-  Regorvding approval of Building Plans for construction on properiies

ﬁ\?ii:}g in the de-lsted/de-notified area from PLPA 1900 and non-

forest area of village Nada and village Karoran,

| S As z;}ct the orders 3&&&&(2 by -the f-iﬁmg%ic Punjab and Harvana High
| fﬁmzt an z:iatu 28.05.2014 in Civil %’u{; tition No. 22755 of 2013, Notification
No.39/$78/2005- F-HE6087 dated 13082010 and 3987820051 1- /G087 daed
13.082010 mmé{}ss ted 13.08.2010

Smbsequemly tfm ix;namzai Commisa.mm.t {Forest and Wildlife Conservation

“app plicable only to the forest arca.

Dr.partmmz) Pl.mgab also-clarified the same m the reply filed in the Hon'ble Court

in CACI’ E\é{?g 1*3 {)f 2016 in COQC 13 No. 33% of 28[“1 in Civil Writ Petition No. .-
2756 of 2@‘\%"3 t?'zf,n the notification dated 1%.08.2010 applics valy 1o the forest

area. Subseqmnt}y while sending List of Khasra numbers and Map regarding

";;,f‘orcqt and mn-f‘@r%z area to your @fﬁc&. Ifﬁzvzamml Forest Officer, SAS Nagar

gettcr 10 2343 daited 13.06.201 ? has m@mzmad i%‘zai the forest aren should be

_ iz,%ded f‘rom ff’}% _wcimpmwt wf%zia m‘zgicnmmmg zllc orders of the Hoo'ble

s issued o corrigendum
-6”&(]) dated (J?.(?’?.'B{);ER to the ewdier

sl

%
#
§
I
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[t has been reported vide sy Flotier Non V212 dated 090K 2020 tha

subse SRS ‘
equent to receipt of List of Khast myphers and Map regarding forest and

non-forest aren {rom Divisional Forest Opieer, AR Nagar, Building Plans tor

construction on properties in the area of + Hlape Nada and Vllage Kororan which

has been de-listed/de-notificd from PLPA 1900 and falls in non-forest ares is
being granted by vour office. It has alep begn reparied by you that after the
direction of Hon'ble .1;’{1!1'13%3 and Taryans High Court dated B2.403.2020 w0 (sl
Writ Petition no. 18253 of 2009 to Ministry of Enviromment. Forest and Climae

- Change for notifying the area up to 1 km from the bounduary of Sukhna Fake

B
%

C Wikdlite $as}c{'ue11‘)-' A8 an cco.sensitive zone, Building Plans are not being
- constdered tor approval by vour oifice for the thne being.

In view of the decision dated 28.05.2014 in Civil Writ Petition o,
;‘22?3% f}f 2013 regarding 11(){1??{:2;1%@22”5‘%?{3. 39/57872005-F1-1I/6087  dated
3,

082010 and  39/578/2005-Fi-111-6085

ﬁmimazlt of Forest and Wildlife i’mtn:c,tf{??? Punjab, Aftidavit fited by Financial

dated 13082010 issued by the

Comnmissioner, Forest in CACP no. 13 of 2013 in COCP no. 831 of 2015, List of
Khasra ?'mn‘ibt:rq and Map rcgarcing forest and non-torest area =ent to you by
rest Officer; &ﬁxb Z\Eltmr v;dc. le#:%i&r 10, 2348 dated 13.06.26G17 and

Divistonal §
j 9;025%323 I"I 6/48&0 émcé 03.07.2023 issued by m

s~

iﬁﬁi@zd 09.08.2023

sdi-

Direetor

(wcm’n'mwi}zm‘ Forest and

ation and t%ccusga?y awtion

E")nmmr
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119
COCP-1502-2023
GRAM PANCHAYAT BARI KARORAN VS VIKAS GARG, IAS
AND QORS,
ok k

Present:~-  Mr, Ashish Aggarwal, S5t Advocate
with Ms. Aashna Aggarwal, Advocate
tor the petitioner.

D

The petitioner atleges non-compliance of the order dated
28.05.2014 passed in CWP No.22756 of 2013 and further for non-
compliance of the orders dated 28.04.2016, 04.05.2016 and 06.05.2016
passed in CACP No.13 of 2016.

Learned senior counsel for the petitioner has argued that
the Gram Panchavat, Village Bari Karoran, District Mohali, filed the
aforesaid CWP No.22756 of 2013, for the larger interest of the
inhabitants living in the revenuc estate of the said village as they were
facing great difficulty due to lack of civic amenities affecting their
rights and the petitioner aiso prayed for quashing the two notifications
N0.39/578/2005-Ft-H1/6087 and 39/578/2005-Ft-11-6085, both dated
13.08.2010 (Annexures P-2 and P-3, respectively) to the extent that they
impose unnecessary restrictions with regard to the use of the land so de-
notified under the Punjab Land Preservation Act, 1900.

Learned senior counse! for the petitioner has submitted that
vide aforesaid notification dated 13.08.2010, the land measuring 265.59
hectares cultivated and habitated area of Village Nada were closed
under Sections 4 and 5 of the Punjab Land Preservation Act, 1900,
comprised in Khasra numbers as detailed in Annexure-1 of the land.

Learned counsel for the petitioner has referred to the notification dated

For Subsequent crders see CM-12522-Cl1-2023 Decided by HON'BLE MR. JUSTICE ARVINDG SINGH

SANGWAN
lafy
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13.08.2010 (Annexure P-2). The operative part of the same, rcads as

under:-

“5. (@} Whereas in compliance of the vrders of the
Hon’ble Supreme Court of India dated 9.9.2005, Ministry
of Environment and Forests, Government of India vide
FNo.8-19/2006-FC dated 16" March 2006 conveyed in-
principle approval to de-list 65,670.26 ha. Cullivated and
habitation areas closed under Punjab Land Preservation
Act, 1900 from the list of fovest aveas for honafide
agricultural use and other livelihood needs subject to the
Jollowing conditions:

| The State Government shall ensure that no
commercial activity is permiited on such de-listed land.

it}  The de-listed land shall be used only for bona
fide use for agriculture und for sustaining the livelihood of
the people/owner of the land.

iti}) A delailed list of such lands showing the land
use and status of such land before 25.10.1980 and after
that, upto 12.12.1996, shall be furnished to this Minisiry
before final upproval.”

(b) Ministry of Environment and Forests,
Government of India vide FNo.8-19/2006-FC dated 10"
August, 2006 conveyed gpproval for delisting of 707.70 ha
(265.59 ha. in Nada Village and 442.11 ha. in Karoran
village) cultivated and habitation area closed under PLFA,
1900 from the list of forest areas subject to the following
condifions:

1) The State Government shall ensure that no
commercial activity is permitled on such de-listed land.

it} The de-listed land shall be used only for bona
fide use for agriculture and for sustaining the livelihood of
the people/owner of the land.

iif)  No further part compliance will be enterigined
in respect of remaining area/villages/districts.

6. Therefore, keeping in view the above, the
Governor of Punjab is pleused to delist/denotify the land
measuring 265.59 ha. cultivated and habitation area of
Village Nada closed under PLPA, 1900 comprised in the
Khasra numbers as detailed in Annexure-1 and also from
the list of forest areas as contained in Annexure-G enclosed
with the affidavit dated 21.2.1997 of the State Government
in Hon’ble Supreme Court of India in Writ Petition (Civil)
No.202 of 1995. Consegquently, the restrictions, regulations

For Subsequent orders see CM-12822-CH-2823% Dacided by HON'BLE ME. JUSTIHCE ARVIND SINGH
SANGWAN

Zafg
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and prohibiiions Imposed under Section 4 & 5 of PLPA,
1900 shall cease to be applicable in the delisted areas.

7. The above deletion is subjeci to final judgments in
Civil Appeal n0.4682-4683 of 2005 of B.S. Sundhu vs.
Government of India and others, Civil Appea! No. 4798 of
2005 of Bhartive Kisan Uiion TH Vice President vs Siate
of Punjab and others, Civil Appeal No.4799-4800 of 2005
of Suresh Sharms and others vs B.S. Sandhu and orhers,
Special Leave Petition (Criminal) No.7647 of 2009 with
Criminal Misc. No.17535 of 2009 of Harsh Kumar Sharnia
vs Central Bureau of Investigation & others pending before
Hon’ble Suprente Court of India.
8. This de-listed area will be adminisiered in accordance
with the decisions laken in the meeling held under
Chairmanship of Worthy Chief Secretary, Punjab, on
26.4.2010 as contained in the proceedings issued vide
Punjab Governnient Memo No.39/578/2005- I orest-3/2945
dated 4.5.2010 (copy enclosed in the Annexure-II).”

Lcarned senior counsel for the petitioner has submitted that
thereafter when CWP No.22756 of 2013 was filed, this Court vide order
dated 14.08.2014, disposed of the writ petition. The operative part of the
said order, reads as under:-

“In a nutshell, the ratio of the judgmen! of the
Hon’ble Supreme Court is that whether a land is a forest
land or not would depend on the land records and merely
because the land is notified under Section 3 of the PLPA
would not ipso facto make it forest land. The second fimb is
that the land has to be recorded as forest land s on
25.10.1980 irrespective of its classification ar ownership.

If we may say, the complete ground reality has
changed in view thereof and learned Additional Advocate
General cannot dispute the proposition tha! an exercise
would have to be carried oul by the State Government now
to identify such land as is forest land as per the revenue
record which he claims would take some time. He, howeves,
states that insofar as the main notifications are concerned,

which are predicated on the notification(s) under the PLPA,

For Subsequent orders see CM-12522-C11-2023 Becided by HON'BLE MR. JUSTICE ARVIND SINGH

SANGWAN
3oy

;i Downloaded on - 19-08-2023 18:57:03 :::



Neutral CHation HNa:=

380

226

there would lhave 10 be segregation of land between forest
lund and non forest land.

The aforesaid course of action 1s something which
cannot be dispuled even by learned senior counsel for the
petitioner who submits that the Impugned notifications
would only apply to such of the land which would be forest
land. 1t is his case that the land in question, involved in the
present proceedings, is not forest land, an aspect which
would have to be verified by the State GGovermment,

We, thus, dispose of the writ petition in the following
agreed terms:

(i) It is for the Stale Governmen! lo proceed io
identify the forest land in terms of the parameters laid
down by the Hon'ble Supreme Court in Civil Appeal
Nos.4682- 4683 of 2005 titled as B.S. Sandhu vs.
Government of India and others, decided on 21.5.2014
hased on the revenue record and the test laid therein,

(ii) The notifications would in substance apply only
in case the land in question is forest land in the revenue
record;

(i) Insufur as land of the petitioner is concerned,
the gforesaid exercise be carried out to take a call on
whether what is alleged by the petitionet, i.e., it is not forest
land is correct or noi and a reasoned decision be
communicated to the petitioner on or before 03.07.2014, as
prayed by learned Additional Advocate General;

(iv) If the land in question is notf forest land, then
appropriate development works as per the Final Master
Plan and Notified Area Committee of Naya Gaon should be
undertaken as the claim is that the ground reality is really
pathetic on account of all developiment works having
stopped; and

(v) The directions already contained in the ovder
dated 4.3.2014 for action qua construction unauthorisedly

carried out on a proposed road and clearance of garbage

For Subsequent orders see CHM-12522-Ci1-2023 Dacided by HON'BLE MR, JUSTICE ARVIND SINGH
SANGWAN
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would be finplemented on or before 03.07.20G14 with visible
photographs.

The petition uccordingly stands disposed of.

List for compliance on 11.07.2014.”

Leamed senior counsel for the petitioner has further argued
that when no action was taken, the contempt petition was filed in which
certain directions were issued and against three CACP No.13, 14, 15 of
2016, were filed, in which on 28.04.2016, the following order was
passed:-

“Learned Senior counsel Sh. Puneet Bali, appearing
for the caveator in CACP-13-2016 in COCP-831-2015
submits referring to certain affidavits filed by the officers
concerned that they have demarcated 1092 acres of non-
Jorest land which are found to be cultivable and habitable.
They have in fact underiaken to develop the above extent of
lund. It is his submission that without prejudice fo their
stand taken in the contempt as well as in the appeal, if the
above extent of land is developed in ternis of the master
plan and other Rules regulating the development within the
reasonable fime Hne fixed by this Court, he is prepared to
even withdraw the main conlempt petition in COCP-831-
2015. That apart he will not have any objection for reading
down the main observaiions made by the Hon'ble Single
Rench in comnection with the conduct of the officers
concerned and the propused contempt contemplated by the
Single Bench in the order dated 01.04.2016. Learned
Senior counsel MrA.K.Chopra, dppearing for the
caveators in CACP-15-2016 in COCP-1808-2015 submniits
that if it is verified and reported that a drafi notification
has already been issued including the entire lands in
village Karoran and Nuda and the same is acted upon the
caveators in the ahove proceedings are prepared 1o
withdraw the main contempt petition in COCP-1808-2015
itself.

Learned Additional Advocate General Mr Vinod
Bhardwaj seeks some time to get instructions from the State
as regards the above concessions made by the counsel
appearing for the respective caveators.

Mr. Tejender Pal Singh, Mr. Vikas Partap, IAS and
Mr. KB.S.Sidhu shall be present on 29.04.2016 at 10:00
AM to assist the Court.

For Subsequent orders see CM-12522-Cll-2623 Decided by HON'BLE MR, JUSTICE ARVIND SINGH
SANGWAN
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Mr. Vishavjeet Khanna, IAS who has been divected to
be present in the Court to face the contempt by the Single
Bench is exempted from appearing {ill the disposal of this
appeul,

Post the matfer on 29,04.2016,

Copy of the arder be given to A.G. Punjub under
signature of the Special Secretary.

A photocopy of this order be placed in the file of
connected cases.”

382

In CACP No.13 of 2016, again on 04.05.2016, the
following order was passed:-

“Heard the submissions made by Sh. Ashok
Aggarwal, Advocale General, Punjab for the appellants
and Sh. Puneet Ball, Senior Counsel for the respondents.

Sh. K.S. Sidhu, IAS, ACS (Revenue), Sh. Vishwajeer
Khanna, IAS, EC. (Forest), Government of Punjab, Sh.
Vikas Pratap, IAS, Secretary to Government of Punjab,
Department of Local Government, Sh. D.S. Mangat, IAS,
D.C, SAS Nagar and Sh. Paramjeet Singh, IFS were
present in the Courl. During the course of hearing, Sh.
Vishwajeet Khanna, IAS, FC. (Forest), Government of
Punjab, Sh. Vikas Pratap, IAS, Secretary to Govermment of
Punjab, Department of lLocal Government and Sh. D.S.
Mangat, IAS, Deputy Commissioner, SAS Nagar swore lo
their individual affidavits and the same have been placed
on record.

It is found that out of 1092 acres of land identified
and demarcated as non-forest area by the State of Punjab,
approximately 588 acres of land which squarely fall
within the Revenue Estate of village Karoran form part of
Nagar Panchayat, Nayagaon. The remaining 504 acres of
land are found to be non-forest area.

Learned Advocate General, Punjab appearing for the
appellanis submitted that as there was no Master Plan lo
develop the above 504 acres of land which aiso do not fall
under the forest areaq, the individuals concerned may
develop their respective lunds subject to the laws which are
applicable for such development. In this context, it is
noticed that the Bench, while disposing of the main writ
pelition, observed that the notifications issued by the State
would in substance apply only in case the land in question

For Subsequent orders see CM-12522-CH-2023 Dacided by HON'BLE MR. JUSTICE ARVIND SINGH
SANGWAN
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has been classified as forest land in the Government
recards.

In the light of the above observations, we are of the
considered view that the restrictions imposed will not apply
io 1092 acres of land identified as non-forest area, which,
in fact, forms part of the notification issued on 36.08.2010
by the Department of Forest and Wild Life Preservation,
State of Punjab.

We noticed thai a direction has been issued in the
order passed by the Bench on 28.05.2014 that the State
shall, in terms of the order dated 04.03.2014, remove
unaquthorized construction put up on the proposed road and
clear the garbage on or before 03.07.2014.

Of course, the learned Advocate General for the
State of Punjab submitted that gffidavits of the officers
concerned have already been filed bringing to the notice of
the Court that the above divection has been complied with.
But Sh. Puneet Bali, Senior Counsel for the respondents
brought to our notice that unauthorized construciion on the
proposed road are still in exislence as the same have not
been cleared. Thar apart, it is his submission thal road
running over there has not been properly metalled.

In the light of the affidavits filed by Sh. Vishwajeet
Khanna, IAS, EC. (Forest), Government of Punjab, Sh.
Vikas Pratap, IAS, Secretary to Government of Punjab,
Department of Local Government and Sh. D.S. Mangal,
IAS, Deputy Commissioner, SAS Nagar and the consent
expressed by the appellants for scrupulously adhering to
the directions issued by the Court on 28.05.2014, learned
Senior Counsel for the respondents submitted that the
main contempt pelfition COCP No.831 of 2015 be listed
before this Court itself for final disposal in the light of the
agreed terms.

Sh. Vikas Pratap, TAS, Secretary tv Government of
Punjab, Department of Local Government shall file an
affidavit setting out reasonable time frame for compliance
of the directions issued hy the Bench on 28.05.2014. We
have proposed to disposed of the main COCP without
prejudice 1o the rights of the parties and the appeal filed
their against. The appearance of other officers who were
present in the Court except Sh. Vikas Pratap, IAS,
Secretary to Government af Punjab, Department of Local
Government is dispensed with.

It the light of above, the regisiry is directed 1o list
the main COCP No.831 of 2015 with this appeal for final
disposal in the light of the ugreed terms of the parties after

383
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obiaining necessary pevnission from the Hon'ble the Acting
Chief Justice on 06.05.2016.”

It is submitted that subsequently in terms of the
undertaking given by the respondents, the petitions werce disposcd of on
(6.05.2016 with liberty to submit the representations.

Leamed senior counscl for the petitioner has referred to the
affidavit filed by the Deputy Commissioner, S.A.S. Nagar, Mohali,
Financial Commissioner and the Secretary to Government of Punjab,
Department of Local Government, wherein all the three respondents
have categorically stated as under:~

“I. That 1092 acres of land situated In Village
Karoran, which was delisted vide Notification
No.39/578/2005-F1-111/6087 and 39/578/2005-F(-ITI/6085
dated 13.08.2010 has been identified and demarcated. The
demarcation veport has already been submitted before this
Hon’ble Court by way of affidavit dated 30.09.2015 of Shri
Tefinderpal Singh Sidhu, IAS, then Deputy Conmmissioner,
Sahibzada Ajit Singh Nagar.”

It is submitted that despite a lapse of long period, the
respondents have not issued any fresh notification or corrigendurn with
regard 10 1092 acres of land, which is declared to non-forest tand.

Notice of motion.

Mr. Ayush Sarna, AAG, Punjab, who is present in the
Court, accepts notice on behalf of the respondents/State.

Notice be issued to the remaining respondents for
24.05.2023,

The respondents are directed to file a specific affidavit
regarding the non-compliance and willful discbedience of the order

passed by the Writ Court as well as the undertaking given before the

For Subsequent orders see CM-12522-CH-2023 Decided by HON'BLE MR. JUSTICE ARVIND SINGH
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contempt bench, failing which they will remain present before this
Court on the next date of hearing.

Process dustt, as well,
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Process dasti, as well.

Liberty is also granted to the petitioner to serve the

respondents through e-mail.
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COCP-1502-2023 (O&M)

GRAM PANCHAYAT BARI KARORAN VS VIKAS GARG,
IAS AND ORS.

Mr. Ashish Aggarwal, St. Advocate with
Ms. Aashna Aggarwal, Advocate
for the petitioner.

Mr. Ayush Sarna, AAG, Punjab.

Feck ek ok

On 18.05.2023, following order was passed: -

“The petitioner alleges non-compliance of the order dated
28.05.2014 pussed in CWP No.22756 of 2013 and further for non-
compliance of the orders dated 28.04.2016, 04.05.2016 and
06.05.2016 passed in CACP No.13 of 2016.

Learned senior counsel for the petitioner has argued that
the Gram Panchayat, Village Bari Karoran, District Mohali, filed
the aforesaid CWP No.22756 of 2013, for the larger interest of the
inhabitants living in the revenue estate of the said village as they
were facing great difficulty due to lack of civic amenities affecting
their rights and the petitioner also prayed for quashing the two
notifications No.39/578/2005-Ft-11I/6087 and 39/578/2005-Ft-111-
6085, both dated 13.08.2010 (Annexures P-2 and P-3,
respectively) lo the extent that they impose unnecessary
restrictions with regard fo the use of the land so denotified under
the Punjab Land Preservation Act, 1900.

Learned senior counsel for the petitioner has submitted that
vide aforesaid notification dated 13.08.2010, the land measuring
265,59 hectares cultivated and habitated area of Village Nada
were closed under Sections 4 and 5 of the Punjab Land
Preservation Act, 1900, comprised in Khasra numbers as detailed
in Annexure-1 of the land. Learned counsel for the petitioner has
referred to the notification dated 13.08.2010 (Annexure P-2}. The

1qf14
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operative part of the same, reads as under, -

“5. (a} Whereas in compliance of the orders of the Hon’ble
Supreme Court of India dated 9.9.2005, Ministry of Environment
and Forests, Govermment of India vide F.No.8-19/2006-FC dated
16w March 2006 conveved in-principle approval to de-list
65,670.26 ha. Cultivated and habitation aveas closed under
Punjab Land Preservation Act, 1900 from the list of forest areas
JSor bonafide agricultural use and other livelihood needs subject to
the following conditions:

i} The State Government shall ensure that no commercial activity
is permitted on such de-listed land.

ii) The de-listed land shall be used only for bona fide use for
agriculture and for sustaining the livelihood of the people/owner
of the land.

iii) A detailed list of such lands showing the land use and status of
such land before 25.10.1980 and after that, upto 12.12.1996, shall
be furnished to this Ministry before final approval. ”

(b) Ministry of Environment and Forests, Government of India
vide FNo.§8-19/2006-FC dated 10+ August, 2006 conveyed
approval for delisting of 707.70 ha (265.59 ha. in Nada Village
and 442.11 ha. in Karoran village) cultivated and habitation area
closed under PLPA, 1900 from the list of forest areas subject to
the following conditions:

i) The State Government shall ensure that no commercial activity
is permiited on such de-listed land.

ii) The de-listed land shall be used only for bona fide use for
agriculture and for sustaining the livelihood of the people/owner
of the land.

iti) No further part compliance will be entertained in respect of

Zofl4
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remaining area/villages/districts.
6. Therefore, keeping in view the above, the Governor of Punjab is
pleased to delist/denotify the land measuring 265.59 ha. cultivated
and habitation area of Village Nada closed under PLPA, 1900
comprised in the Khasra numbers as detailed in Annexure-1 and
also from the list of forest areas as contained in Annexure-G
enclosed with the affidavit dated 21.2.1997 of the State
Government in Hon’ble Supreme Court of India in Writ Petition
(Civil) No.202 of 1995. Consequently, the restrictions, regulations
and prohibitions imposed under Section 4 & 5 of PLPA, 1900
shall cease to be applicable in the delisted areas.
7. The above deletion is subject to final judgments in Civil Appeal
no.4682-4683 of 2005 of B.S. Sandhu vs. Government of India and
others, Civil Appeal No.4798 of 2005 of Bhartiya Kisan Union TH
Vice President vs State of Punjab and others, Civil Appeal
No.4799-4800 of 2005 of Suresh Sharms and others vs B.S.
Sandhu and others, Special Leave Petition (Criminal) No.7647 of
2009 with Criminal Misc. No.17535 of 2009 of Harsh Kumar
Sharma vs Central Bureau of Investigation & others pending
before Hon ’ble Supreme Court of India.
8. This de-listed area will be administered in accordance with the
decisions taken in the meeting held under Chairmanship of
Worthy Chief Secretary, Punjab, on 26.4.2010 as contained in the
proceedings  issued vide Punjab  Government Memo
No0.39/578/2005-Forest-3/2945 dated 4.5.2010 (copy enclosed in
the Annexure-II}.”

Learned senior counsel for the petitioner has submitted that
thereafter when CWP No.22756 of 2013 was filed, this Court vide
order dated 14.08.2014, disposed of the writ petition. The

Jof14
::: Downloaded on - 01-06-2023 15:37:45 @



Neutral Citation Ma:=

236

390

COCP-1502-2023 (O&M) -4-

operative part of the said order, reads as under:-

“In a nutshell, the ratio of the judgment of the Hon ble Supreme
Court is that whether a land is a forest land or not would depend
on the land records and merely because the land is notified under
Section 3 of the PLPA would not ipso facto make it forest land.
The second limb is that the land has to be recorded as forest land
as on 25.10.1980 irrespective of its classification or ownership.

If we may say, the complete ground reality has changed in
view thereof and learned Additional Advocate General cannot
dispute the proposition that an exercise would have to be carried
out by the State Government now to identify such land as is forest
land as per the revenue record which he claims would take some
time. He, however, states that insofar as the main notifications are
concerned, which are predicated on the notification(s) under the
PLPA, there would have to be segregation of land between forest
land and non forest land.

The aforesaid course of action is something which cannot
be disputed even by learned senior counsel for the petitioner who
submits that the impugned notifications would only apply fo such
of the land which would be forest land. It is his case that the land
in question, involved in the present proceedings, is not forest land,
an aspect which would have fto be verified by the Sigte
Government.

We, thus, dispose of the writ petition in the following agreed
terms:

(1) It is for the State Government to proceed to identify the forest
land in terms of the parameters laid down by the Hon’ble
Supreme Court in Civil Appeal Nos.4682- 4683 of 2005 titled as

B.S. Sandhu vs. Government of India and others, decided on

4 of 14
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21.5.2014 based on the revenue record and the test laid therein;
(i1} The notifications would in substance apply only in case the
land in question is forest land in the revenue record;

(1i1) Insofar as land of the petitioner is concerned, the aforesaid
exercise be carried out to take a call on whether what is alleged
by the petitioner, i.e., it is not forest land is correct or not and a
reasoned decision be communicated fo the petitioner on or before
03.07.2014, as prayed by learned Additional Advocate General;
(iv) If the land in question is not forest land, then appropriate
development works as per the Final Master Plan and Notified
Area Committee of Naya Gaon should be undertaken as the claim
is that the ground reality is really pathetic on account of all
development works having stopped; and

(v) The directions already contained in the order dated 4.3.2014
for action gqua construction unauthorisedly carvied out on a
proposed road and clearance of garbage would be implemented
on or before 03.07.2014 with visible photographs.

The petition accordingly stands disposed of.

List for compliance on 11.07.2014.”

Learned senior counsel for the petitioner has further
argued that when no action was taken, the contempt petition was
Jiled in which certain divections weve issued and against three
CACP No.13, 14, 15 of 2016, were filed, in which on 28.04.2016,
the following order was passed.-

“Learned Senior counsel Sh. Puneet Bali, appearing for the
caveator in CACP-13-2016 in COCP-831-2015 submits referring
to certain affidavits filed by the officers concerned that they have
demarcated 1092 acres of nonforest land which are found to be

cultivable and habitable. They have in fact undertaken to develop

5of 14
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the above extent of land It is his submission that without
prejudice to their stand taken in the contempt as well as in the
appeal, if the above extent of land is developed in terms of the
master plan and other Rules regulating the development within
the reasonable time line fixed by this Court, he is prepared to even
withdraw the main contempt petition in COCP-831-2015. That
apart he will not have any objection for reading down the main
observations made by the Hon'ble Single Bench in connection
with the conduct of the officers concerned and the proposed
contempt contemplated by the Single Bench in the order dated
01.04.2016. Learned Senior counsel MrA K Chopra, appearing
for the caveators in CACP-15-2016 in COCP-1808-2015 submits
that if it is verified and reported that a draft notification has
already been issued including the entire lands in village Karoran
and Nada and the same is acted upon the caveators in the above
proceedings are prepared o withdraw the main contempt petition
in COCP-1808-2015 itself.

Learned Additional Advocate Genera! Mr. Vinod Bhardwaj
seeks some time to get instructions from the State as regards the
above concessions made by the counsel appearing for the
respective caveators.

Mr. Tejender Pual Singh, Mr. Vikas Partap, IAS and Mr.
K.B.S.5idhu shall be present on 29.04.2016 at 10:00 AM to assist
the Court.

Mr. Vishavjeet Khanna, IAS who has been directed o be
present in the Court to face the contempt by the Single Bench is
exempted from appearing till the disposal of this appeal.

Post the matter on 29.04.2016.

Copy of the order be given to A.G. Punjab under signature

6 of 14
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of the Special Secretary.

A photocopy of this order be placed in the file of connected
cases.”

In CACP No.13 of 2016, again on 04.05.2016, the following
order was passed.-

“Heard the submissions made by Sh. Ashok Aggarwal, Advocate
General, Punjab for the appellants and Sh. Puneet Bali, Senior
Counsel for the respondents.

Sh. K.S. Sidhu, IAS, ACS (Revenue), Sh. Vishwagjeet
Khanna, IAS, FC. (Forest), Government of Punjab, Sh. Vikas
Pratap, IAS, Secretary to Government of Punjab, Department of
Local Government, Sh. D.S. Mangat, IAS, D.C., SAS Nagar and
Sh. Paramjeet Singh, IFS were present in the Court. During the
course of hearing, Sh. Vishwajeet Khanna, IAS, EC. (Foresi},
Government of Punjab, Sh. Vikas Pratap, IAS, Secretary o
Government of Punjab, Department of Local Government and Sh.
D.S. Mangat, IAS, Depuly Commissioner, SAS Nagar swore o
their individual affidavits and the same have been placed on
record.

It is found that out of 1092 acres of land identified and
demarcated as non-forest area by the State of Punjabh,
approximately 588 acres of land which squarely fall within the
Revenue FEstate of village Karoran form part qf Nagar
Panchayat, Nayagaon. The remaining 504 acres of land are
Jound to be non-forest area.

Learned Advocate General, Punjub appearing for the
appellants submitted that as there was no Master Plan to develop
the above 504 acres of land which also do not fall under the forest

area, the individuals concerned may develop their respective
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lands subject to the laws which are applicable for such
development. In this context, it is noticed that the Bench, while
disposing of the main writ petition, observed that the notifications
issued by the State would in substance apply only in case the land
in question has been classified as forest land in the Government
records.

In the light of the above observations, we are of the
considered view that the restrictions imposed will not apply fo
1092 acres of land identified as non-forest area, which, in fact,
forms part of the notification issued on 30.08.2010 by the
Department of Forest and Wild Life Preservation, State of Punjab.

We noticed that a direction has been issued in the order
passed by the Bench on 28.05.2014 that the State shall, in terms of
the order dated 04.03.2014, remove unauthorized construction put
up on the proposed road and clear the garbuage on or before
03.07.20i4.

Of course, the learned Advocate General for the State of
Punjab submitted that affidavits of the officers concerned have
already been filed bringing to the notice of the Court that the
above direction has been complied with.

But Sh. Puneet Bali, Senior Counsel for the respondents
brought to our notice that unauthorized construction on the
proposed road are still in existence as the same have not been
cleared. That apart, it is his submission that road running over
there has not been properly metalled.

In the light of the affidavits filed by Sh. Vishwajeet
Khanna, IAS, EC. (Forest), Government of Punjab, Sh. Vikas
Pratap, IAS, Secretary to Government of Punjab, Department of
Local Government and Sh. D.S. Mangat, IAS, Deputy

gaf 14
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Commissioner, SAS Nagar and the consent expressed by the
appellants for scrupulously adhering to the directions issued by
the Court on 28.05.2014, learned Senior Counsel jfor the
respondents submitted that the main contempt petition COCP
No.831 of 2015 be listed before this Court itself for final disposal
in the light of the agreed terms.

Sh. Vikas Pratap, IAS, Secretary to Government of
Punjab, Department of Local Government shall file an qffidavit
setting out reasonable time frame jfor compliance aof the
directions issued by the Bench on 28 05.2014. We have proposed
to disposed of the main COCP without prejudice to the rights of
the parties and the appeal filed their against. The appearance of
other officers who were present in the Court except 5Sh. Vikas
Pratap, IAS, Secretary to Government of Punjab, Department of
Local Government is dispensed with.

In the light of above, the registry is directed to list the main
COCP No.831 of 2015 with this appeal for final disposal in the
light of the agreed terms of the parties after obtaining necessary
permission from the Hon'ble the Acting Chief Justice on
06.05.2016.”

It is submitted that subsequently in terms of the undertaking
given by the respondents, the petitions were disposed of on
06.05.2016 with liberty to submit the representations.

Learned senior counsel for the petitioner has referred to the
affidavit filed by the Deputy Commissioner, S.A.S. Nagar, Mohali,
Financial Commissioner and the Secretary to Government of
Punjab, Department of Local Government, wherein all the three
respondents have categorically stated as under:-

“1. That 1092 acres of land situated in Village Karoran, which

9014
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was delisted vide Notification No.39/578/2005-Ft-I1I/6087 and
39/578/2005-Ft-1Il/6085 dated 13.08.2010 has been identified and
demarcated. The demarcation report has already been submitted
before this Hon’ble Court by way of affidavit dated 30.09.2015 of
Shri Tejinderpal Singh Sidhu, IAS, then Deputy Commissioner,
Sahibzada Ajit Singh Nagar.”

It is submitted that despite a lapse of long period, the
respondents have not issued any fresh notification or corrigendum
with regard to 1092 acres of land, which is declared to non-forest
land.

Notice of motion.

Mr. Ayush Sarna, AAG, Punjab, who is present in the Court,
accepls notice on behalf of the respondents/State.

Notice be issued to the remaining respondents for
24.05.2023.

The respondents are directed to file a specific affidavit
regarding the non-compliance and willful disobedience of the
order passed by the Writ Court as well as the undertaking given
before the contempt bench, failing which they will remain present
before this Court on the next date of hearing.

Process dasti, as well,

Liberty is also granted to the petitioner to serve the
respondents through e-mail.”

Again on 24.05.2023, following order was passed: -

“On request of learned senior counsel, respondent No. 6 is
delefed from the array of parties of this petition.

In compliance with the previous order, separate affidavits of
the Principal Secretary to Govt. of Punjab, Local Government as
well as Divisional Forest Officer, SAS Nagar are filed today in

10 of 14
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Court.

As per affidavit of the Divisional Forest Officer, SAS Nagar,
a reference Is made to the notification dated 02.02.2018 to submit
that in the schedule, it is stated that the avea, which is closed
under Section 4 of the Punjab Land Preservation Act, 1900, is
defined by giving the area as well as details/khasra numbers.

In the gffidavit, filed by the Principal Secretary to Govt. of
Punjab, Local Government, it is stated that as per information
supplied by the Executive Officer, Municipal Council, Naya Gaon
(Annexure R/1-1), the Forest Department has provided the details
bifurcating the forest and non-forest area and some development
works are being carried out in the non-forest areas, however, both
the affidavits are silent about the notification dated 02.02.2018
giving details of khasra numbers, which are declared as non-
Jorest area under the said Act and are measuring about 1092
acres, as per affidavit of the Divisional Forest Officer, SAS Nagar.

Learned senior counsel for the petitioner further submits
that since the residents of the village are facing continuous
problems due to the fact that as and when any application is
moved for undertaking development work or geiting waler
connection or electricity connection etc., all the departments
concerned refer to the notifications dated 13.08.2010 (Annexures
P-2 agnd P-3) to submit that in both the notifications, the
description of 1092 acres of land, which is excluded from forest
area, is not given and that can be done only by issuing a
corrigendum by the authorities concerned.

Let a fresh compliance affidavit limited to the extent of
issuance of a corrigendum regarding 1092 acres of non-forest

area be filed by respondent No.I-Additional Chief Secretary-cum-

11 of14
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Financial Commissioner, Forest Department, Punjab on or before
the next date of hearing, failing which, he shall remain present in
person before this Court on the next date of hearing,

Stnce a sufficient time has already passed and the petitioner
has to file repeated litigation, let this case be again listed on
01.06.2023.

1o be shown in the Urgent List.”

Today, affidavit of Financial Commissioner, Department of Forest
and Wildlife Preservation, Punjab along with corrigendum/draft notification
has been filed. The draft corrigendum reads as under: -

“Whereas the area mentioned in the Schedule of the notification
of Village Nada (11B No.350) oand Karoran (HB No0.352) were
delisted/de-notified from the list of forest area as contained in
Annexure-G enclosed with the affidavit dated 21.02.1997 of the
State Government in Hon'ble Supreme Court of India in Writ
Petition (Civil) No.202 of 1995 vide Notification No.39/578/2005-
Ft-111/6085 dated 13.08.2010 and No.39/578/2005-Ft-111/6087
dated 13.08.2010 respectively.

2. Whereas in the Para 6 of the said notification mentioned
that the restriction, regulation and prohibition imposed under
Section 4 & 5 of Punjab Land Preservation Act 1900 shall cease
to be applicable in the delisted area.

3. Whereas the Hon’ble High Court in COCP 1502 of 2023
directed to issue a corrigendum regarding 1092 acres.

4. Now, therefore in compliance to the above said
directions and in continuation of the Notification
No.39%/1/2018/FT-111/1157844 dated 02.02.2018 it is clarified
that the restriction, regulation and prohibition imposed under

126l 4
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Section 4 & 5 of PLPA shall not be applicable in the delisted
area comprised in the Khasra numbers as detailed in the
Annexure-I of the Notification issued vide No.39/578/2005-Ft-
111/6085 dated 13.08.2010 and No.39/5782005-Ft-111/6087
dated 13.08.2010.”

Learned senior counsel for the petitioner submits that again in para
No.4 of the comrigendum, it is only stated that restriction, regulation and
prohibition imposed under Sections 4 & 5 of PLPA shall not be applicable in
the delisted area comprised in khasra mumbers qua 1092 acres, however,
nothing is stated that the Urban Local Department is also issuing similar
corrigendui,

Learned State counsel, on instructions, has submitted that this
draft notification will apply to the entire area of 1092 acres in terms of the
directions given by this Court vide order dated 28.04.2016, 04.05.2016 and
06.05.2016 passed in CACP-13, 14, 15 & 16-2016, which were passed in
compliance of the previous order dated 28.05.2014 passed in CWP-22756-
2013, as upheld by the Hon’ble Supreme Court.

In view of the undertaking given on behalf of the State, it is clear
that draft notification will apply not only with regard to exemption regarding
restriction, regulation and prohibition imposed under Sections 4 & 5 of PLPA,
but will also apply to the Forest Department for grant of No Objection
Certificate.

Since the three conditions imposed in 2010 notification, as

13 of 14
; Downloaded on - 01-06-2023 15:37:46 .=



Meutral Citation No:i=

400

246

COCP-1502-2023 (O&M) -14-

reproduced above, already stands quashed in terms of the previous order
passed by the writ Court as well as undertaking given before the contempt
appellate Court, all the respondents including Local Govt. Department will be
bound by the corrigendum and any act done by the said department in defiance
of the corrigendum/draft notification will be termed as a willful disobedience
of the orders of this Court, to be issued by both the departments in strict
compliance of the order passed by this Court.

In view of the above, all the respondent departments will not raise
any objection regarding providing civil amenities to the land owners like
sanctioning of site plans, releasing of water connections/electricity connections
and development of basic amenities.

List again on 07.07.2023.

[ ARVIND SINGH SANGWAN |
01.06.2023 JUDGE

vishnu
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GRAM PANCHAYAT BARI KARORAN VS VIKAS GARG,
IAS AND ORS.

Present: Mr. Ashish Aggarwal, Sr. Advocate with
Ms. Aashna Aggarwal, Advocate,
Mr. Vishal Pundir, Advocate,

Mr. Karan Singla, Advocate
for the petitioner (in both cases).

Mr. Ayush Sarna, AAG, Punjab.

Mr. Anil Mehta, Sr. Standing Counsel and
Mr, Himanshu Arora, Jr. Panel Counsel
for U.T. Chandigarh (in COCP-1105-2023).

Mr. Sandeep Khunger, Advocate and
Mr. Sakshamm Khunger, Advocate
for respondent No.3 (in COCP-1105-2023).

Fek ko

Short reply by way of affidavit of Principal Secretary, Department
of Local Govt., Punjab as well as status report by way of affidavit of Deputy
Commissioner, U.T. Chandigarh, filed in the Court today, are taken on record.
Copies supplied.

Despite the orders dated 18.05.2023 and 24.05,2023, similar stand
is taken that a notification is issued by the Department of Forest and Wildlife
Preservation, Punjab that the restriction, regulation and prohibition imposed
under Sections 4 & 5 of PLPA shall not be applicable.

Learned senior counsel for the petitioner submits that no
notification in this regard has been issued by the Department of Local Govt.
despite issuance of specific directions. It is further submitted that three

conditions as mentioned in the aforesaid two orders read as under; -
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“5. (@) Whereas in compliance of the orders of the Hon'ble
Supreme Court of India dated 9.9.2005, Ministry of Environment
and Forests, Government of India vide F.No.8-19/2006-FC dated
I6a March 2006 conveyed in-principle approval to de-list
65,670.26 ha. Cultivated and habitation areas closed under
Punjab Land Preservation Act, 1900 from the list of forest areas
Jor bonafide agricultural use and other livelihood needs subject to
the following conditions:

i) The State Government shall ensure that no commercial

activity is permitted on such de-listed land.

ii) The de-listed land shall be used only for bona fide use

Jor agriculture and for sustaining the livelihood of the

people/owner of the land.

iti) A detailed list of such lands showing the land use and

status of such land before 25.10.1980 and after that, upto

12.12.1996, shall be furnished to this Ministry before final

approval.” _

(b) Ministry of Environment and Forests, Government of
India vide FNo.8-19/2006-FC dated 10~ August, 2006 conveyed
approval for delisting of 707.70 ha (265.59 ha. in Nada Village
and 442.11 ha. in Karoran village) cultivated and habitation area
closed under PLPA, 1900 from the list of forest areas subject to
the following conditions:

i) The State Government shall ensure that no commercial

activity is permitted on such de-listed land.

it) The de-listed land shall be used only for bona fide use

Jor agriculture and for sustaining the livelihood of the

people/owner of the land.

11} No further part compliance will be entertained in

2003
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respect of remaining area/villages/districts.”

On the face of it, the respondents are taking the directions in a
very casual manner and not adhering to the majesty of law.

List again on 11.08,2023.

Principal Secretary, Department of Local Govt., Punjab is directed
to remain present before this Court on the date fixed.

To be shown in the urgent list.

A photocopy of this order be placed on the file of connected case.

[ ARVIND SINGH SANGWAN |
07.07.2023 JUDGE

vishnu
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163 COCP-1502 & 1105-2023 (O&M)
GRAM PANCHAYAT BARI KARORAN VS VIKAS GARG,
IAS AND ORS.

Present: M, Ashish Aggarwal, St. Advocate with

Ms. Aashna Aggarwal, Advocate
for the petitioner.

Mr. Ayush Sarna, AAG, Punjab.
Mr. Anil Mehta, Sr. Standing Counsel and
Mr. Himanshu Arora, Jr. Panel Counsel

for U.T. Chandigarh {in COCP-1105-2023).

Mr. Sandeep Khunger, Advocate
for respondent No.3 {in COCP-1105-2023).

M. Bhanu Kathpalia, Advocate
for respondent No.S,

sfc e sk sk e ek

COCP-1105-2023

The report has been submitted by the Local Commissioner
regarding factual position at the spot. In response to point No.(i) regarding
factual position regarding demarcation/fixation of permanent pillars on both
sides of catchment area of Patiala Ki Rao, it is stated that no steps have been
taken by the officials of both Punjab and U.T. Chandigarh and the proposed 30
meter wide road which is to be constructed is in fact at present is 15-16 feet
wide, as there is encroachment on both sides. Photographs of the existing
position are attached. With regard to point Nodi f{actual position regarding
demarcation of the aforesaid catchment area of 200 feet wide road of Patiala Ki
Rao Nadi/Choe, as per notification issued by the Northern India Canal and
Drainage Act, 1873 and demolition of illegal construction, it is stated that there

are illegal constructions at the spot, as per photographs, which are attached.

Tofé
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COCP-1502 & 1105-2023 (O&M) -2-

With regard to point No.{iii) i.¢. repair of existing roads in Village Karoran and
Nada NAC Naya Gaon, in order to make them functional, it is stated that
existing roads are in dilapidated condition with open holes and potholes on the
internal roads of Village Nada and Karoran and i requires urgent repair. Again
photographs are attached showing the existing position at the spot,

Learned senior counsel for the petitioner submits that in the
successive affidavits filed by DC, Chandigarh, it is stated that all the
encroachments have been removed, which is factually incorrect as per repoit of
the Local Commissioner.

Fresh affidavits by DC, Chandigarh and DC, SAS Nagar (Mohali}
regarding the action taken for acquiring of land (o provide 30 meter wide road
to the general public, be filed.

COCP-1502-2023

In response to previous order, Principal Secretary to Govt. of
Punjab, Local Govt. Department {iled his affidavit with regard to compliance
of the order regarding three conditions, operative part of which reads as under:-
“In view of the decision dated 28.05.2014 in Civil Writ Pelition
No.22756 of 2013 regarding notification
N0.39/578/2005-F1-HI/6087 dated 13.08.2010 and 39/578/2005-
F-III6085 dated 13.08.2010 issued by the Deparnnent of Forest

and Wildiife Protection, Punjab, affidavit Jiled by Financial

2afé
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Cominissioner, Forest in CACP No. 73 of 2613 in COCP No.831 of
2015, List of Khasra numbers and Map regarding forest and non-
Jorest area sent to vou by Divisional Forest Officer, SAS Nagar
vide letter No.2348 dated [3.06.2017 and Notification
No.39/01/2023-FT-6/480%  dated 03.07.2023 issued by the
Depatment of Forest and Wildlife Protection, Punjab, action may
be taken for approval of Building Plans for the area of village
Nada and village Karovan which has been de-listed/de-nolified
under PLPa 1900 and is non-forest area.
Apart from this. the reference received from Chief Wildlife
Warden Punjab vide No.3771 dated 21.07.2023 is sent to you for
information and necessary action with a clarification that Master
Plan Naya Gaon, Municipal Building Byelaws, eco-sensitive
zone/caichment area and the ongoing litigation regarding
shamalat area may be kept in view while laking necessary
action.”™
Learned senior counsel for the petitioner has referred to the letter
dated 21.07.2023 attached with the reply, vide which the Govt. of Punjab,
Department of Forest and Wildlife has directed the Director, Local Govt.
Department, Pugjab as under: -

“Apart from the above you are also infornied that as per the

Iofe
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gutdelines of the Government of India unless an Eco-Sensitive

Zone is notified around a resort, unfil then, oniy an area of 10

kilomefers from the boundary of the Sanctuary is to be considered

as Eco-Sensiiive Zone.
This is for your information. ”

It is submitted that the observation made above that an area ol 10
kilometers from the boundary of Sanctuary is to be considered as Eco-
Sensitive Zone, 18 against the mandate of the judgment of the Hon’ble Supreme
Court in T.N. Godavarman Thirumulpad Vs. Union of India and others,
2023 (6) Scale 760, wherein it is observed as under: -

“58. It is further to be noted that on the date of filing of the
present application, final notifications have been issued in respect
of 474 Protected Areas whereas draft notifications have been
issued in respect of 102 Protected Areas. 73 proposals we
pending. As already discussed hereinabove, this Court has already
Jound the said Guidelines to be reasonable und has accepted the
same. The Court has also accepted the view of the Standing
Committee of the NBWL that uniform guidelines may not be
possible i respect of each Sanctuary or National Park for
maintaining ESZs. Though the Couwrt has observed thuat a
minimum width of one kilometre in ESZ ought 1o be maintained, in
paragraph 56.6 of the order dated 3 vd June 2022 (supra) itself, it
has observed that minimum width of the £SZ may be diluted in
averwhelining public interest but for that purpose the State or
Union Territory concerned is required to approach Central

Empowered Commitiee (CEC) and MoEF & CC. It has further

d0f8
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COCP-1502 & 1105-2023 (O&M) 5.

observed that both these bodies shall give their respective
recommenddtions before this Court and on that basis, the Court
should puss appropriate order.

XXX XX Xxxx

60. Insofar as the resiviction on mining is concerited, we
are of the considered view that it has been the consistent view of
this Cowrr that the nrining activities within an area of one
kilometre of the boundary of the Protected Areas will be
hazardous for the wildiife. Though in the case of Goa Foundation
(supra), the said directions were issued in respect of State of Goa,
we find that such directions need w be issued on Pan-India
basis. ™

Learned senior counsel thus submits that the letter dated
14.07.2023 refers to an area ol one kilometer, whereas in the letier dated
21.07.2023, it is from the boundary of Sanctuary, to be considered as Eco-
Sensitive Zone, which is contrary to the observations made by the Hon’ble
Supreme Cowrt in T.N. Godavarman Thirumulpad’s case (supra).

Learned State counsel, on instructions from the Principal Secretary
to Govt. of Punjab, Local Govt. Department, who is present in the Court,
submits that office of Director, Local Govt. Department, Puniab has issued
strict direction to the Executive Officer, Municipal Council, Naya Gaon and
GMADA to implement the said directions for sanctioning of plans taking one
kilometer from Eco-Sensitive Zone and in case, same are not followed,
necessary action will be taken against the erring officials.

On the face of i, aflidavits filed by the DC, Chandigarh,

Sl
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COCP-1502 & 1105-2023 (O&M) -6-

Executive Officer. Municipal Council, Naya Gaon, Chiet Engineer Drainage.
Water Resources Department, Punjab and DC, SAS Nagar {(Mohali) are
factually incorrect, therefore, notice of show cause is issued to them, as to why
they have not complied with the directions.

List again on 15.09.2G23,

In the meantime, fresh compliance affidavit of Financial
Commissioner, Govt, of Punjab, Department of Forest & Wildlife Preservation,
Punjab as well as GMADA be filed, staling thercin that a fresh
corrigendumy/notification is issued that three conditions will not be applicable.

Local Commissioner will also submit the periodical report, after
every two months, on the fec payabie by the petitioner.

Personal appearance of Principal Secretary to Govt. of Punjab,
Local Govt. Department is exempted.

A photocopy of this order be placed on the file of connected case.

[ARVIND SINGH SANGWAN ]
11.08.2023 JUDGE

vishu

Neutraf Citation No:=
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416 Annexure R/8/12

Government of Punjab 2 6 2
Department of Housing and Urban Development
' (Housing -2 Branch)
Notification
Dated: Theli{March 2023

No. 18/02/2023-5Hg2/5 2.4 To promote ease of - doing
business in the State of Purnjab and to reduce the time-line for
issuance of permission of CLU, approval of Building Plans/Layout
Plans/License to colonies, the Governor of Punjab is plf:a%sed_ to
. notify that Change of Land use permission for all activities is -
hereby merged with Layout Plan approval/ Building Plan
approval/ License to Colonles subject to the following conditions: ~
1. That applicant shall subrmit all the requisite documents
as per Annexure B’ at the time of submission of application of
layout plans/ Building Plan/ Licenses to the Competent authority
and the Competent Authority shall scrutinized all the mandatory
requirements w.r.t. provisions of Master Plan, Regional Plan, siting
guidelines, rules/regulations of the concerned Department eto.
which are fequired for conversion of land before granting approval
of building plans / layout plans and licenses to the colonies.
2, The conversion charges shall be collected in lump sum
by the concerned Competent Authority before approval of building
~ plans / layout plans and licenses to the colonies along with the
- other requisite charges. The conversion charges shall be deposited
_to the Government treasury by the concerned Competent Authority

applications along with other required documents

The file with the requisite documents shall be forwarded o the’

- concerned Department by the Competent Authority to grant NOCs .

- within 15 day f the NOC are not received within 15-days,
 then the Competent Authority shall convene a meeting of the
- «concerned Departments immediately for NOC/ comments of their-

- Departments to avoid any frther delay. The Competent Authority
“shall dispose of the application for grant of license as per the
peovisions of the PAPK Act afier scrutinising all the documents and

s/ comments of __-gdl.tl‘;ﬂ Depa;;tme;;fcs_wm;jnq 5-60 days. = .
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- Apnexpre- B’

DOCUMENTS REQUIRDD I‘OR GRANTIN(: LAYQUT PLAN ANI) BUILDIN("
PLAN APPROVAL .

5t 'ud :\lone_ Bunldmg Pians. - 3-::, . § L

Ya:de miabanﬂl (Not oldcr ﬂmn' thn:e momhs} for :he Khasra Numbers apph(..d for

: 'mgdj_-(for minimum 15 years)

' 3 Lomrmn Plan showmg featuraes in nnm:.dmu, ;-nuoundmgb (i.c. water body, house,

“séhool, f‘:clol’)' ‘Gurdwara cte.), name and width of ﬂPPmﬂch road, distance of sic from
. Junction or any other land mark,

3. CRO mpor{ (uot older than 3 monﬂ:a)
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, . i Annexure-'13°

“5

. 19, Prior NOUUC&T&HCG from Airport Authority of India or Indian Air Foree is required in
“case the height of the building is 50 o more o site falls in the red colour of home
grid of Colour Codc'd _Zi?l}ing Map issued by Airpmtl's Awthority of India or Indian Air

~Force.

00 wassmg fae: Rs. 5000/« tor fi It acre and Rs. !U{){J/» for every consr_cunvu abre or

pant .111_“?‘11_30_? or any r()lln.r.ic_e as .appllca_blg:_ns specilied by Depariment of Local

.iﬁ_il, Jle Plan, Floor Plans, Elevation, Section

etc, on prescril&ed scalc.a.s per Bu.ildiug_i’wlcs, 202) or as amended from time to Gme
and as per the Punjob Municipat Building Bye-Luws,
- 22, No pemmsmn shall be granted within the radius of 900" meter from the Ammunition
Dcpotfdump or as per the notmcatmn of Ministry of Defence, Goverament of India.
Nafe, - Any other document(s) as reqmreff as per the guidelines of Depariment of Lecal '

" jGover:;;z;enl/ff 0p nay also be sought.

0 :Addrimnai rcqulrmn eitts for License/Colonies
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH NEW DELHI AT NEW DELHI
ORIGINAL APPLICATION NO. |6 | OF 20272
QG-N ‘:1‘5-‘4 &\k}l\ QNJht o v, - Applicantg
VERSUS
SM q" P\Alﬂ"’-lﬂ < L espondent -~ LL

Lpece et ot
KNOW AIL to whom these prescnt shall come that W& HP Cg,f Sh. Pagsl‘lu
aboutwm “R O Ne N\9-420, i{cﬁn “2y-A m% M_Fm‘ h MM#’
years, R/o. resctly at Jn the lCay DY
above Original Apphca'éonldo herﬁ: ;g mgs N9+ 3 Vi MA:\#

Shri Dinesh C. Pandey, Advocate Sh. Dushyant Dahiya, Advocate éyj;\b FM N
[D/T13/97T(R)] [D/10254/2021] uw u; _")
9810124707 9560431100 Wy
Advdcpandev@gmail.com Adv.dushyantdahiya@gmail.com Uﬁwﬂ: gm
OFFICEAT: 407, Vishal Bhawan, "‘-\450:1 roboh
95, Nehru Place, C’“PU-

New Delhi-110019
(herein after called the advocate/s) to be my/our Advocate in the above noted case authorise him:-

To act, appear and plead in the above-noted case in this Ttibunal/Court or in any other Tribunal/Court in
which the same may be tried or heard and also in the appellate Court including High Court subject to
payment of fees separately for each Tribunal/Court by me/us.

To sign, file, verify and present pleadings, appeals, cross-objections or petitions for executions; review
revision, withdrawal, compromise or other pettions or affidavits or other documents as may be deecmed

necessaty or propet for the prosecution of the said case in all its stages subjects to payment of fees for eac
ty or proper for the p tion of the said Il its stages subjects to pay t of fees fi h

stage.

Ipposite patty.

| ; :
‘ferences or disputes that may arise

athly cheques, cash and grant receipts thereof and to do all other acts and
Do R Bt

v be se of the prosecution of the said

NCT OF DELHI COURT FEE

r Le LTl e e cercisc the power and authority

- . .ate w mm‘am to sign the power of attorney on
ou el D0

And 1/We the undetsigned do hereby agice w rauty and confirm all acts done by the Advocate ot his

substitute in the matter as my/our own acts, as if done by me/us to all intents and proposes.

And 1/We the undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the Court shall be of the Advocate which
he shall receive and retain for himself.

IN WITNESS WHEREQF 1/We do hereunto set my/our hand to these presents the contents of which have

been understood by me/us on this gﬁvﬁda}* of MQ‘ 2023, e

M ,—XP})\Mﬁ - for Orchld Space Desng LLP, ,
Dinesh C. Pandey ushyant Dahiy P W_‘M/

(Advocate) (Advocate) (Client)
Loaoretehr G, “P"" Partner

1 identify Shri who has signed in my presence
peet P
Nessp LE?



266

Z

Authority Letter

Copy of resolution passed at the meeting of Partners held at its office at
Panchkula on 27.05.2023.

Resolved that approval of the Partners be and is hereby accorded to file Civil
Petition/ Revision/Appeal/Caveat/any other Case/Application/Evidence in the
District Courts/Hon'ble High Court for the States of Punjab & Haryana at
Chandigarh or in the Hon’ble Supreme Court of India in respect of the Lands
of Orchid Space Designs LLP, H.B. No. 352, District SAS Nagar.

FURTHER RESOLVED THAT Shri Saurabh Gupta, Partner of “Orchid Space
Designs LLP" be and is hereby authorized to accorded to file Civil Petition/
Revision/Appeal/Caveat/any other Case/Application/Evidence in the District
Courts/Hon’ble High Court for the States of Punjab & Haryana at Chandigarh
or in the Hon'’ble Supreme Court of India in respect of the Lands of Orchid
Space Designs LLP, H.B. No. 352, Khasra No. 83/26, 83/27, 83/28, 83/29,
83/30, 83/31, 83/32, 83/33/1, 83/34, 83/35/1, 83/36, 83/37, 83/39/1, 97/26/2,
97/26/1, District SAS Nagar and also authorized to sign, verify, present,
pursue the Petition / suit / appeal / proceedings, make statements,
compromise, give evidence, file documents etc., appoint/engage advocates,
sign vakalatnama in favour of advocates and do all incidental things, acts and
deeds with regards thereto for and on behalf of “Orchid Space Designs LLP”
for fiing and pursuing the above case/proceedings before the Competent
Court of Law.

For Orchid Space Designs LLP For Orchid Space Designs LLP
for Orchid Space Desighs LLP for Orchig Space ngris p
Partner Partner
' ‘Orchid Space Designs LLP '

Regd. Office S.C.0. 118-119-120, Sector 34-A, Chandigarh,
osdlindia@gmail.com
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M Gmail Dushyant Dahiya <adv.dushyantdahiya@gmail.com>

Advance Service- Reply on behalf of Respondent No.8 / The Hermitage in OA No.
161 of 2023 titled as Rana Igbal Singh Jolly & Ors. Vs. State of Punjab & Ors.

1 message

Dushyant Dahiya <adv.dushyantdahiya@gmail.com> Mon, Aug 21, 2023 at 10:46 AM
To: "adv.vasubhushan@gmail.com" <adv.vasubhushan@gmail.com>, sunieta.ojha@gmail.com
Cc: "Dinesh C Pandey, Advocate" <advdcpandey@gmail.com>

Dear Sir / Ma'am
Please find attached herewith the Reply on behalf of Respondent No. 8 / The Hermitage in the above-captioned
matter. This is for your information and necessary action. Kindly acknowledge the receipt of the same and oblige.

[ © Reply on behalf of Respondent No.8 in OA No. 16...

Thanks & Regards

Dinesh C. Pandey & Dushyant Dahiya, Advs.
Counsels for the Respondent No.8 / The Hermitage
407, Vishal Bhawan,

95, Nehru Place,

New Delhi-110019

Contact;- 9810124707 / 9560431100

https://mail.google.com/mail/u/1/?ik=e613b87b0b&view=pt&search=all&permthid=thread-a:r-3295958993827718313&simpl=msg-a:r1887883137... 1/1



